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KGG-MKG/11.00/1A 

RAJYA SABHA  
Monday, the 12th December, 2022 / Agrahayana 21, 1944 (Saka) 

 
The House met at eleven of the clock, 

MR. CHAIRMAN in the Chair 
-- 
 

FELICITATIONS TO SHRIMATI P.T. USHA ON HER BECOMING 
PRESIDENT OF INDIAN OLYMPIC ASSOCIATION 

 
MR. CHAIRMAN: Hon. Members, I take this opportunity to congratulate a 

distinguished Member of this august House, Shrimati P.T. Usha, on 

becoming the first woman and an Olympian to be the President of Indian 

Olympic Association on 10th December, 2022. Hon. Members, the Payyoli 

Express and Golden Girl, Shrimati P.T. Usha, is a household name in India. 

She needs no introduction. An Olympian of international repute, she was 

also the first Indian woman to enter Olympic finals in Los Angeles in 1984, at 

the age of twenty. In the following year, she set, so far, unsurpassed record 

of five gold medals in the Asian Championship in Jakarta. An Arjuna and 

Padma Shri awardee, Shrimati P.T. Usha is currently actively promoting 

sports and sports education.  
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 Hon. Members, Shrimati P.T. Usha, both as President of the Indian 

Olympic Association and Member of this august House, contributes to 

sustenance of sports-friendly eco-system in the country. Her contributions 

are bound to be inspiring and motivating.  

(Ends) 

PAPERS LAID ON TABLE 

SHRI AJAY BHATT: Sir, I lay on the Table, a copy each  (in English and 
Hindi) of the following papers:— 

 (a) Annual Report and Accounts of the Defence Institute of Advanced 
Technology, (DIAT), Girinagar, Pune, Maharashtra, for the year  
2021-22, together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
 

Ǜी दानवे रावसाहेब दादाराव : महोदय, मȅ खान और खिनज (िवकास और 
िविनयमन) अिधिनयम, 1957 की धारा 28 की उप-धारा (1) के अधीन खिनज िरयायत 
(संशोधन) िनयम, 2022 को Ģकािशत करने वाली कोयला मंतर्ालय की अिधसूचना सं. 
सा.का.िन.684(अ), िदनांक 7 िसतÇबर, 2022 की एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) 
सभा पटल पर रखता हंू। 
 
Ǜी भानु Ģताप िंसह वमार् : महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अंगेर्ज़ी 
तथा िहन्दी मȂ) सभा पटल पर रखता हंू :- 

 (a) Sixtieth Annual Report and Accounts of the National Institute  for 
Micro, Small and Medium Enterprises (ni-msme), Hyderabad, for the 
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year 2021-22, together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

 
Ǜी कौशल िकशोर : महोदय, मȅ िनÇनिलिखत पतर् पभा पटल पर रखता हंू :- 

I.     A copy (in English and Hindi) of the Ministry of Housing and 
Urban Affairs Notification No. S.O. 4020 (E), dated the 25th August, 2022, 
issued under clause (a) of sub-section (1) of Section 32 of the Metro 
Railways (Construction of Works) Act, 1978, adding certain metro 
alignments, as mentioned therein, of Patna Metro Rail Project Corridor-I 
and Corridor-II in respect of Patna Municipal Corporation and Danapur 
Nagar Parishad area in the State of Bihar to the Schedule of the said Act.  

 
II.    A copy (in English and Hindi) of the Ministry of Housing and Urban 

Affairs Notification No. G.S.R. 836 (E), dated the 22nd November, 2022, 
publishing the Metro Railways General (Amendment) Rules, 2022, under 
Section 102 of the Metro Railways (Operation and Maintenance) Act, 2002.  

III.(1)  A copy each (in English and Hindi) of the following papers, 
under sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

 (a) Annual Report and Accounts of the Madhya Pradesh Metro Rail 
Corporation Limited (MPMRCL), for the year 2020-21, together with  
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

(2)    Statement (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at (1) (a) above. 
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Ǜी अजय भƺ : महोदय, मȅ कंपनी अिधिनयम, 2013 की धारा 394 की उप-धारा 
(1)(ख) के अधीन िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा 
पटल पर रखता हंू :- 

 (a) Annual Report and Accounts of the Bharat Electronics Limited (BEL), 
Bengaluru, for the year 2021-22, together with the Auditor's Report on 
the Accounts and the comments of the Comptroller and Auditor 
General  of India thereon. 

 (b) Review by Government on the working of the above Company. 

(Ends) 

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY   STANDING 
COMMITTEE ON EXTERNAL AFFAIRS 

DR. ASHOK KUMAR MITTAL (Punjab): Sir, I lay on the Table, a copy (in 
English and Hindi) of the Sixteenth Report of the Department-related 
Parliamentary Standing Committee on External Affairs (Seventeenth Lok 
Sabha) on 'India's Soft Power and Cultural Diplomacy: Prospects & 
Limitations'.  

(Ends) 

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT 

 
Ǜीमती गीता उफर्  चंदर्Ģभा (उǄर Ģदेश) : महोदय, मȅ िवभाग संबंिधत सामािजक न्याय 
और अिधकािरता संबंधी संसदीय Îथायी सिमित के िनÇनिलिखत Ģितवेदनȗ की एक-
एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखती हंू :- 
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(i) Thirty-eighth Report on action taken by the Government on the 

observations/recommendations contained in its Twenty-sixth 
Report (Seventeenth Lok Sabha) on ‘Babu Jagjivan Ram 
Chhatrawas Yojana (BJRCY) for SC Boys and Girls’ of the 
Ministry of Social Justice and Empowerment (Department of 
Social Justice and Empowerment); 

(ii) Thirty-ninth Report on action taken by the Government on the 
observations/recommendations contained in its Thirty-second  
Report (Seventeenth Lok Sabha)  on 'Demands for Grants        
(2022-23)' of the Ministry of Social Justice and Empowerment 
(Department of Empowerment of Persons with Disabilities); 

(iii) Fortieth Report on action taken by the Government on the 
observations/recommendations contained in its Thirty-Third  
Report (Seventeenth Lok Sabha)  on 'Demands for Grants (2022-
23)' of the Ministry of Minority Affairs; and 

(iv) Forty-first Report on action taken by the Government on the 
observations/recommendations contained in its Thirty-fourth 
Report (Seventeenth Lok Sabha) on ‘Review of the functioning of 
Eklavya Model Residential Schools (EMRS)' of the Ministry of 
Tribal Affairs. 

 (Ends) 

(Followed by NBR/1B) 
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NBR-AKG/1B/11.05 

LEAVE OF ABSENCE 

MR. CHAIRMAN: I have to inform the Members that letters have been 

received from Dr. Manmohan Singh and Shri Luizinho Joaquim Faleiro, 

Members of this House, for grant of leave of absence for all the sittings of 

the current 258th Session of the Rajya Sabha on medical grounds. 

 Do they have the permission of the House to remain absent from all 

sittings of the current 258th Session of the Rajya Sabha from 7th December, 

2022, to 29th December, 2022? 

(No hon. Member dissented) 

MR. CHAIRMAN: Permission to remain absent is granted. 

(Ends) 

MR. CHAIRMAN: Hon. Members, I need your cooperation.  When I call a 

particular Member, I look around and that is because some parties have not 

designated seats to their Members.  If the seats are designated, then my 

homework would be complete.  And, therefore, quite often, I also look 

awkwardly this side or that side.  The parties that have allotted – and I 

compliment them – Seat/Division Numbers to their Members in the Rajya 

Sabha Chamber are: All India Trinamool Congress, Biju Janata Dal, Dravida 
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Munnetra Kazhagam and Communist Party of India (Marxist).  The other 

parties are yet to take affirmative/immediate step.   

SHRI BINOY VISWAM: We have done it, Sir. 

MR. CHAIRMAN: Thank you.  We will rectify. The situation is ten minutes 

old.  Those parties that need to take steps affirmatively, at the earliest, are: 

Bharatiya Janata Party. It has allotted so far only to the hon. Ministers.  The 

others are: Indian National Congress, Aam Aadmi Party, YSR Congress 

Party, Telangana Rashtra Samithi, Rashtriya Janata Dal, Janata Dal 

(United), All India Anna Dravida Munnetra Kazhagam, Nationalist Congress 

Party, Samajwadi Party and Shiv Sena.   

DR. M. THAMBIDURAI: Sir, we will do it today. 

MR. CHAIRMAN: Those of you who have done it in the last few minutes, I 

am grateful.  I hope others will do it during the course of the day. 

SHRI MUKUL BALKRISHNA WASNIK: Sir, only two days back Division 

Numbers have been conveyed to us. 

SHRI P. WILSON: Sir, condone the delay. 

MR. CHAIRMAN: I don’t take note of delay at all.  We have to work in 

tandem and togetherness with attitude of cooperation.  I seek guidance of 

very senior Members.  One of them had spoken a while ago.   
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 We shall now take up Matters of Urgent Public Importance. Shri V. 

Vijayasai Reddy. 

MATTERS RAISED WITH PERMISSION OF CHAIR 

Concern over Rising Incidents of Blackmail and Extortion by 
Instant Loan Apps 

 
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Chairman, Sir, it is a 

very important issue which I would like the Leader of the House, the Leader 

of the Opposition and also the hon. Members to take note of. 

 Sir, I wish to bring to the notice of this august House the menace 

being caused by instant loan Apps.  The modus operandi to give instant loan 

is this.  In fact, I have also been receiving so many messages very often that 

I was sanctioned a loan amount of Rs. 2 lakhs, Rs. 5 lakhs, etc.  The mobile 

Apps, in the process, gain access to our data.  They ask for access by 

clicking a link sent.  After that, they will get access to our sensitive 

messages, gallery, photographs, videos, etc.  They will access everything 

from our mobile. 

(CONTD. BY USY/1C) 
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USY-SCH/1C/11.10 

SHRI V. VIJAYASAI REDDY (Contd.):  The cycle of blackmailing and 

extortions starts there.  After the loan is sanctioned and the amount is 

credited to our bank account and the borrower fails to repay the amount or 

even an EMI is not paid promptly, the borrower is forced to repay an amount 

that is much, much higher than the loan amount.  If the borrower resists 

paying this highly exorbitant amount, he is threatened with dire 

consequences by leaking of sensitive and personal information of the 

borrower.  In fact, majority of the loan applications are being operated from 

China, and not from India.  And, the cases are registered against the Indian 

agents of these loan apps.  These loan apps are engaged in finance 

business.  It is nothing but lending money.  Any company engaged in 

business of financing has to be registered as an NBFC with the Reserve 

Bank of India.  But, this is not happening.  

 So, I want this to be taken note by the hon. Leader of the House.   

The State of Andhra Pradesh has witnessed so many cases of 

extortion and blackmailing.  The State Government has tried its best to 

address this issue.  So many cases have been registered.  Many people 
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have been arrested.  The AP Police also has centrally computerized 

emergence response team.   

Finally, I request the hon. Minister to intervene in this matter and ban 

such apps.  Number two, punish the developers and promoters of these 

apps.  Number three, formulate strict laws and regulations to ensure the 

privacy of phone data.   

 Thank you very much, Sir.  

(Ends) 

SHRI P. WILSON (Tamil Nadu): Sir, I associate myself with the matter 

raised by the hon. Member.  

SHRI N.R. ELANGO (Tamil Nadu): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRIMATI VANDANA CHAVAN (Maharashtra):  Sir, I also associate myself 

with the matter raised by the hon. Member. 
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also 

associate myself with the matter raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 
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SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

 (Ends) 

Need for Government Intervention to Address Employment Situation in 
Country by Filling Vacancies in Public Sector  

 
DR. V. SIVADASAN (Kerala):    Mr. Chairman, Sir, here the Government 

has replied to my question regarding the posts lying vacant in the 

Government sector.  Unemployment is a very serious problem in our 

country.  It is shocking that about ten lakh posts are lying vacant in different 

Ministries and Departments of the Government.  But, in the last five years, 

only two lakh posts have been filled up by the Government, which means 

less than forty thousand recruitments, per year, have been made during the 

last five years.  This is extremely lower recruitment.  Earlier, in response to 

my question, the Government had informed that two lakh and twenty-six 

thousand posts were lying vacant in the Railways; one lakh and thirty-one 

posts were lying vacant in the Army.  Similarly, a huge number of vacancies 

were reported in other Departments too.   
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 In a recent reply to my question, the Union Government has stated 

that that 23,000 posts are lying vacant in Group A category; 1,18,000 posts 

are lying vacant in Group B category; and, 8,00,000 posts are lying vacant in 

Group C category. Sir, a large number of posts are lying vacant in the 

Government Sector. Sir, the youngsters are facing various problems 

because of unemployment.  We are seeing a new crisis in the IT sector.  The 

IT companies, besides laying off a large number of employees, are also 

reducing salaries of employees.  The Government must look into this issue 

very seriously. And, I would also like to request the Government to fill up all 

the vacancies as soon as possible; otherwise, our youngsters will face many 

other problems too.   Thank you very much. 

(Ends) 

THE LEADER OF THE OPPOSITION (SHRI MALIKARJUN KHARGE): Sir, I 

associate myself with the matter raised by the hon. Member. 

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI A.A. RAHIM (Kerala):  Sir, I also associate myself with the matter 

raised by the hon. Member.  
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SHRI N.R. ELANGO (Tamil Nadu): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

PROF. MANOJ KUMAR JHA (Bihar):  Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI JAWHAR SIRCAR (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRIMATI VANDANA CHAVAN (Maharashtra):  Sir, I also associate myself 

with the matter raised by the hon. Member. 
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also 

associate myself with the matter raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI JOSE K. MANI (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, I also associate 

myself with the matter raised by the hon. Member. 

SHRI BINOY VISWAM (Kerala):   Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

(Ends) 

Demand for Declaring Tea as National Beverage of India 

Ǜी पिबतर् मागȃिरटा (असम) : नमÎकार, सभापित महोदय, बचपन से ही मेरी 

सावर्जिनक भाषण देने की थोड़ी-बहुत आदत रही है, लेिकन जीवन मȂ पहली बार मȅ 

िहन्दी मȂ भाषण देने की कोिशश कर रहा हंू। मेरा मानना है िक मेरी मातृ भाषा असिमया 

हो अथवा कोई अन्य भारतीय भाषा हो, लेिकन िहन्दी िवÌव की एक अन्यतम ǛेÍठ भाषा 

है।  

 माननीय सभापित महोदय, मȅ आपके ज़िरए बहुत खुशी के साथ सदन को यह 

बताना चाहता हंू िक अगले साल, 2023 मȂ असम की चाय के 200 वषर् पूरे हȗगे।   

(1D/BKS-PK पर जारी) 

PK-BKS/1D/11.15 

SHRI PABITRA MARGHERITA (CONTD.): We are completing 200 years in 

2023. हम असमवासी और असम की सरकार डा. िहमन्त िबÌव सरमा के नेतृत्व मȂ 200 
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साल पूरे होने का उत्सव मनायȂगे। मेरा िनवेदन है िक भारत सरकार भी असम की 

सहायता करे और भारत के अन्य Ģांतȗ मȂ भी इसे Ģचार और Ģसार के िलए मनाया 

जाए।  

 मेरा दूसरा Ãवाइंट यह है िक चाय को नेशनल िंडर्क घोिषत िकया जाए क्यȗिक 

कन्याकुमारी से लेकर कÌमीर तक, गुजरात से लेकर उǄर पूवर् तक हर घर मȂ मां की 

रसोई मȂ एक चीज रोज़ाना यूज़ होती है और वह है चाय। पूरे देश के नागिरक सुबह की 

शुरुआत एक कप चाय से करते हȅ। चाय अपने भारत की संÎकृित का एक अिभƐ अंग 

है।  So, I think this is the right time to declare tea as a national drink or 

beverage.   मेरा तीसरा Ãवाइंट यह है िक आजकल देखा जा रहा है िक चाय के नाम 

पर कुछ दूसरी चीजȗ को भी बाजार मȂ बेचा जा रहा है - जैसे अपरािजता फूल। 

अपरािजता फूल वैसे तो ठीक है, लेिकन अपरािजता के फूलȗ के रस को Åलू टी के नाम 

पर बाजार मȂ बेचा जा रहा है।  But it is not tea.  Tea has a separate scientific 

name and aparajita flower has separate scientific name.  चाय तो चाय होती है, 

लेिकन इसमȂ िमलावट करके दूसरे नाम से इसे सेल करना एक अनएिथकल Ģैिक्टस 

है, इसिलए मȅ आपसे िनवेदन करता हंू िक इस िमलावट को रोका जाए। 

 मेरा लाÎट Ãवाइंट यह है िक चाय की पǄी के पीछे चाय Ǜिमकȗ का Ǜम और 

त्याग होता है। असम मȂ लगभग 50 लाख से अिधक चाय Ǜिमक हȅ, उन लोगȗ का इस 

के्षतर् मȂ त्याग है। िĤिटश राज के सौ साल और बाद मȂ कांगेर्स सरकार के 70 सालȗ मȂ हम 

लोग बहुत कुछ खो चुके हȅ। मेरा िनवेदन है िक चाय बागान के Ǜिमकȗ के िलए एक 
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Îपेशल पैकेज देना चािहए for the overall development of my chai shramiks. 

महोदय, क्यȗिक Îवतंतर्ता आंदोलन मȂ भी चाय बागानȗ के लोगȗ ने अपने Ģाणȗ की 

आहुित  दी  थी  और  दूसरे  डेवलपमȂट मȂ भी चाय बागानȗ का बहुत कंटर्ीÅयूशन रहा है।   

So, this is my appeal that  tea may be declared as a national drink.   Thank 

you. 

(Ends) 

SHRI MAHESH JETHMALANI (Maharashtra):   Sir, I associate myself with 

the issue raised by the hon. Member. 

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, I also associate myself 

with the issue raised by the hon. Member. 

SHRIMATI SANGEETA YADAV (Uttar Pradesh): Sir, I also associate myself 

with the issue raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

issue raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

issue raised by the hon. Member. 

DR. ANIL SUKHDEORAO BONDE (Maharashtra): Sir, I also associate 

myself with the issue raised by the hon. Member. 
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the 

issue raised by the hon. Member. 

SHRI KANAKANEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also 

associate myself with the issue raised by the hon. Member. 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, I also 

associate myself with the issue raised by the hon. Member. 

SHRI HARNATH SINGH YADAV (Uttar Pradesh): Sir, I also associate 

myself with the issue raised by the hon. Member. 

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, I also associate myself 

with the issue raised by the hon. Member. 

SHRIMATI S.  PHANGNON KONYAK (Nagaland): Sir, I also associate 

myself with the issue raised by the hon. Member. 

SHRI RWNGWRA NARZARY (Assam): Sir, I also associate myself with the 

issue raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue 

raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue 

raised by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the issue raised by the hon. Member. 

(Ends) 

Demand for Continuing GST Compensation to States for Five More Years 
 
SHRI ELAMARAM KAREEM (Kerala): Sir, I am raising an important issue.    

There is an urgent need to extend GST compensation for some more years.   

The compensation that was in place till June 30, 2022 was provided through 

a Central legislation.   As the five year compensation period has ended, the 

States are no longer eligible for compensation.  It is a matter of serious 

concern for States like Kerala.   The fixing of rates and their equal 

apportionment deprived the States of a revenue neutral in GST.   The  

standard rate of earlier Value Added Tax which was 14.5 per cent fell to 9 

per cent.  Compensation was a necessary measure to make good the loss 

consequent to fall in the standard rate and imbalance resulting for equal 

apportioning of  GST rates.  Also, the Covid pandemic has caused a 

substantial slowdown  in economy, with revenues falling and expenditure 

obligations rising.   Kerala also witnessed  natural calamities in the two years 

preceding to pandemic.   In our scheme of distribution of fiscal powers, 
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there is a vertical imbalance between the Union and the States which has 

been worsening.  States like Kerala are also facing  added difficulties to 

conditionalities imposed on open market borrowings.   The revenue  deficit 

grants for Kerala will also cease with effect from the financial year 2024-25.   

In view of these facts and circumstances,  I urge the Government to 

consider the request of Kerala and other States that the provision for 

compensation to bridge the shortfall  in growth of GST revenues be 

continued for another five years.  Sir,  I am quoting from  a letter  sent by 

hon.  Chief Minister of Kerala to hon. Prime Minister.   He is referring from 

Fifteenth Finance Commission’s Report.  I quote” “In recent years, rising 

fiscal deficit in many States has been  a key indicator of growing vertical 

imbalances despite higher tax devolution from the Union, reflecting 

inadequate transfers to the States  relative to their expenditure need and 

revenue raising capacity.” 

(Contd. by PB/1E) 

PB-PSV/1E/11.20 

SHRI ELAMARAM KAREEM (CONTD.): This is a report of the Finance 

Commission that itself is not honoured by the Union Government.  I am very 
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sorry to say this.  So, I urge upon the Government to take necessary action 

immediately.  

(Ends) 

SHRI SANJEEV ARORA (Punjab): Sir, I would like to associate myself with 

the Zero Hour mention made by the hon. Member.  

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member.  

SHRI AJIT KUMAR BHUYAN (Assam): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member. 

DR. V. SIVADASAN (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member.  

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member.  

SHRI P. WILSON (Tamil Nadu): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member.  

SHRI SANDOSH KUMAR P (Kerala): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member.  
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SHRI BINOY VISWAM (Kerala): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member.  

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, I would also like 

to associate myself with the Zero Hour mention made by the hon. Member.  

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member.  

SHRI JOSE K. MANI (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member.  

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member.  

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I 

would also like to associate myself with the Zero Hour mention made by the 

hon. Member. 

SHRI A.A. RAHIM (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member. 

SHRI N.R. ELANGO (Tamil Nadu): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

SHRI JAWHAR SIRCAR (West Bengal): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member. 
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DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member. 

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, I would also like 

to associate myself with the Zero Hour mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member. 

(Ends) 

MR. CHAIRMAN: The hon. Member may place the letter on the Table of the 

House. Shri Sushil Kumar Modi.  
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Need to Phase Out Rupee 2,000 Denomination Currency to Curb Illegitimate 

Activities 
 

Ǜी सुशील कुमार मोदी (िबहार) : सभापित महोदय, गुलाबी रंग का जो 2,000 रुपये 

का नोट है, बाजार मȂ उसके दशर्न दुलर्भ हो गये हȅ, वह एटीएम से नहीं िनकल रहा है 

और अफवाह है िक अब यह लीगल टȂडर नहीं रहा।  सरकार को इसके बारे मȂ िÎथित 

ÎपÍट करनी चािहए।  

 सभापित महोदय, जब नोटबंदी हुई थी, उस समय 500 और 1,000 रुपये के 

नोटȗ को तेजी से बदलने के िलए, डीमॉनेटाइज़ करने के िलए 2,000 रुपये के नोटȗ के 

Ģचलन को ĢारÇभ िकया गया था।  िपछले 3 वषș से आरबीआई ने इसकी िंĢिंटग बन्द 

कर दी है और बड़ी संख्या मȂ 2,000 रुपये के नकली नोट जÅत भी िकये जा रहे हȅ। 

 सभापित महोदय, बड़े पैमाने पर लोगȗ ने 2,000 रुपये के नोटȗ की होिडȊग कर 

रखी है और केवल अवैध Ëयापार मȂ इसका इÎतेमाल हो रहा है।  कुछ जगहȗ पर यह 

Åलैक मȂ िमल रहा है, Ģीिमयम पर िबक रहा है।  डर्ग, मनी लाँिंडर्ग, कर्ाइम, टेरर फंिंडग 

जैसे अपराधȗ मȂ कैश का बड़े पैमाने पर इÎतेमाल होता है और वहाँ इन 2,000 रुपये के 

नोटȗ का धड़Êले से इÎतेमाल हो रहा है। 

 सभापित महोदय, दुिनया की िजतनी एडवांÎड इकोनॉमीज़ हȅ - अमेिरका मȂ देखȂ 

तो वहाँ अिधकतम 100 डॉलर का नोट है, 1,000 डॉलर का नोट नहीं है, चाइना मȂ 100 

युआन का नोट है, कनाडा मȂ भी 100 और आÎटर्ेिलया मȂ भी 100 डॉलर का नोट है।  

यूरोिपयन यूिनयन मȂ अिधकतम िडनोिमनेशन मȂ 200 यूरो का नोट है।  केवल 
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पािकÎतान, Ǜीलंका जैसे देशȗ के अन्दर 5,000 का नोट है, इंडोनेिशया मȂ तो 1 लाख 

रुपये तक का भी नोट है।  यूरोिपयन सȂटर्ल बȅक ने 2018 मȂ 500 यूरो के नोट के Ģचलन 

को बन्द कर िदया था।  िंसगापुर मȂ 10,000 के नोट को 2010 मȂ िवद्डर्ॉ कर िलया था।  

 सभापित महोदय, जब 1,000 रुपये का नोट बन्द हो गया, तो 2,000 रुपये के 

नोटȗ के Ģचलन का कोई औिचत्य नहीं है।  अब तो सरकार िडिजटल टर्ांजेक्शन को भी 

बढ़ावा दे रही है।  इसिलए मेरा सरकार से आगर्ह है िक फेज् ़ड मैनर मȂ 2,000 रुपये के 

नोटȗ को गेर्जुअली िवद्डर्ॉ कर िलया जाना चािहए।  जनता को साल-दो साल का मौका 

िदया जाना चािहए, तािक िजनके पास भी वैध तरीके से 2,000 रुपये का नोट है, उस 

नोट को वे एक्सचȂज कर सकते हȅ। एक िनिÌचत समय-सीमा के बाद उस नोट के 

Ģचलन की आवÌयकता नहीं पड़नी चािहए, चँूिक 2,000 रुपये का नोट यानी Åलैक 

मनी,  2,000 रुपये का नोट मतलब होिडȊग।  इसिलए अगर Åलैक मनी को बन्द करना 

है, ...(समय की घंटी)... तो 2,000 रुपये के नोटȗ के Ģचलन को बन्द करना पड़ेगा, 

धन्यवाद। 

(समाÃत) 

SHRI ANIL SUKHDEORAO BONDE (Maharashtra): Sir, I would like to 

associate myself with the Zero Hour mention made by the hon. Member. 

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I 

would also like to associate myself with the Zero Hour mention made by the 

hon. Member. 
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member.  

DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

Ǜी राजमिण पटेल (मध्य Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय से सÇबǉ करता 

हँू। 

(समाÃत) 

Need to Exempt Human Settlements in Kerala from Proposed eco-Sensitive 
Buffer Zone around Protected Forests 

 
DR. JOHN BRITTAS (Kerala): Sir, as you would appreciate, in a vast 

country with rich diversity like India, the policies and decisions cannot be 

Delhi-centric.  

 Sir, recently, a stipulation has come out which says that there should 

be one kilometer limit from the forest for lives and livelihood of the people. 

This has created widespread panic amongst the people of Kerala.  

 Sir, as you know, Kerala is a narrow strip of land having linear 

orientation, of which 30 per cent is forest, and, in fact, we have a forest 
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cover of 50 per cent. Sir, according to a study now, if the stipulation which 

has come out is implemented, almost one lakh buildings have to be 

demolished.  The cultivation in four lakh acres of land needs to be 

abandoned.  Even the High Court of Kerala has to be vacated.  Sir, this has 

got far-reaching impact on the lives of millions of people in Kerala. 

 I would urge upon the Central Government that a realistic view needs 

to be taken as to this buffer zone that has been brought in, and the Central 

Government has to approach the Supreme Court to make sure that such 

stipulations are withdrawn as soon as possible. Thank you, Sir.  

(Ends)  

SHRI A.A. RAHIM (Kerala): Sir, I would like to associate myself with the 

Zero Hour mention made by the hon. Member. 

SHRI JOSE K. MANI (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member.  

SHRI P. WILSON (Tamil Nadu): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member.  

PROF. MANOJ KUMAR JHA (Bihar): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member.  
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member.  

DR. V. SIVADASAN (Kerala): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member. 

SHRI ELAMARAM KAREEM (Kerala): Sir, I would also like to associate 

myself with the Zero Hour mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with 

the Zero Hour mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Zero Hour mention made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to 

associate myself with the Zero Hour mention made by the hon. Member. 

Ǜी राजमिण पटेल (मध्य Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय से सÇबǉ करता 

हँू। 

(समाÃत) 

(Followed by 1f/HK) 
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HK-VNK/1F/11.25 

Concern over Violation of Provisions of Jamia Millia Islamia Act, 1988 by 
University Administration 

 
Ǜी जावेद अली खान (उǄर Ģदेश) : सभापित महोदय,  मȅ आपका, सरकार  का और 

सदन का ध्यान िदÊली मȂ िÎथत जािमया िमिÊलया इÎलािमया, जो िक एक केन्दर्ीय 

िवÌविवǏालय है, िजसे अÊपसंख्यक चिरतर् िदया गया है, जो जािमया िमिÊलया 

इÎलािमया एक्ट, 1988 के तहत संचािलत होता है, वहाँ हो रहे इस एक्ट के Ģावधानȗ 

के उÊलंघन की तरफ आकिर्षत करना चाहता हँू।  

 सर, जािमया िमिÊलया इÎलािमया एक्ट, 1988 अपने अिधकािरयȗ और 

कमर्चािरयȗ की सेवा शतȄ तय करता है, उनकी िनयुिक्त की शतȄ तय करता है। इस 

एक्ट की धारा 5(2) रिजÎटर्ार की िनयुिक्त और उसकी सेवा शतș के बारे मȂ है। मȅ इस 

केस के मेिरट मȂ नहीं जाना चाहता, लेिकन मȅ पूरे िवÌवास के साथ कह रहा हँू िक 

जािमया िमिÊलया इÎलािमया मȂ जो सज्जन आज रिजÎटर्ार के पद पर आसीन िकए 

गए हȅ या िबठाए गए हȅ, तो वह सेवा शतș का खुला उÊलंघन हो रहा है। जािमया 

िमिÊलया इÎलािमया एक्ट की धारा 23(जे) इस बात पर जोर देती है िक जािमया मȂ 

ÎटूडȂट यूिनयन होगी, टीचसर् की एसोिसएशन होगी, एकेडिमक Îटाफ की एसोिसएशन 

होगी और फोथर् क्लास एÇÃलॉयीज़ की एसोिसएशन होगी, लेिकन िपछले पन्दर्ह सालȗ 

से जािमया मȂ छातर् संघ को भंग कर िदया गया है, उसको पुनजीर्िवत नहीं िकया गया है। 

अभी एक-डेढ़ महीने पहले जािमया का जो अध्यापक संघ है, जो 1967 से संचािलत था, 
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उसको भी भंग कर िदया गया है। उसने अपने इलेक्शन के िलए िजस िरटिनȊग ऑिफसर 

को िनयुक्त िकया, िजसे आउटगोइंग टीचसर् एसोिसएशन िनयुक्त करती है, उस 

टीचसर् एसोिसएशन के िरटिनȊग ऑिफसर को भी सÎपȂड करके शो कॉज़ नोिटस िदया 

गया है। ...(समय की घंटी)... 

सर, जािमया िमिÊलया इÎलािमया एक्ट मȂ एक धारा 44 है, जो वहाँ के पुराने 

छातर्ȗ के िलए एलुमनाई एसोिसएशन बनाने की बात करती है। जािमया के Ģशासन ने 

उसको भी भंग कर रखा है। सर, इस तरह से वहाँ पर खुला उÊलंघन हो रहा है।  

सर, इस एक्ट मȂ एक धारा 5(13) है, जो जािमया मȂ छातर्ावासȗ के िनमार्ण पर 

बल देती है। वहाँ बहुत छातर्ावास हȅ, करीब 8 हजार लोगȗ की कैपेिसटी है, लेिकन 

िवगत दो वषș से जािमया के अंदर कोई छातर्ावास खुला नहीं है, जबिक वहाँ 18 हजार 

ÎटूडȂट्स पढ़ते हȅ और करीब 8 हजार ÎटूडȂट्स छातर्ावास मȂ रहते हȅ।...(समय की 

घंटी)...  सर, मȅ आपका ध्यान इस ओर आकिर्षत करना चाहता हँू। 

(समाÃत) 

 کا سدن اور کا سرکار کا، پآ  ںيم مہودے، یسبهاپت):  شياترپرد( خان یعل ديجاو جناب

 جسے ہے، یورسٹيوني یمرکز کيا کہ جو ہ،ياسلام ہيمل جامعہ واقع ںيم یدہل انيده

 ہے، ہوتا سنچالِت تحت کے  1988 کٹ،يا ہياسلام ہيمل جامعہ جو ہے، ايگ ايد درجہ یتياقل

  ۔ہوں چاہتا کرانا مبذول توجہ طرف یک الُنگهن کے پراودهانوں کے کٹيا اس ہورہے وہاں

 وايس یک وںيکرمچار اور وںيکارياده  اپنے  1988 کٹ،يا ہياسلام ہيمل جامعہ سر،  

 (2)5  دهارا یک کٹيا اس ۔ہے کرتا طے ںيشرط یک یتقرر یک ان ہے، کرتا دے ںيشرط
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 کے سيک اس ںيم ۔ہے ںيم بارے کے شرطوں وايس یک اس اور یتقرر یک رجسٹرار

 ہيمل جامعہ کہ ہوں رہا کہہ ساته کے وشواس پورے ںيم کنيل چاہتا، جانا ںينہ ںيم رٹيم

 ں،يہ گئے بٹهائے اي ںيہ گئے ےيک نيسآ  پر عہدے کے رجسٹرار جآ  سجّن جو ںيم ہياسلام

 ) جے( 23 دهارا یک کٹيا ہياسلام ہيمل جامعہ ۔ہے ہورہا الُنگهن کهلا کا شرتوں وايس وه

 شنيا یسوسيا یک چرسيٹ ،یہوگ نيوني نٹياسٹوڈ ںيم جامعہ کہ ہے یتيد زور پر بات اس

 شنيا یسوسيا یک نيملازم کلاس فورته اور یہوگ شنيا یسوسيا یک افاسٹ ڈمکياک ،یہوگ

 اس ہے، ايگ ايکرد بهنگ کو سنگه چهاتر ںيم جامعہ سے سالوں پندره پچهلے کنيل ،یہوگ

 سنگه اپکَياده جو کا جامعہ پہلے نےيمہ ڑهيڈ کيا یابه ۔ہے ايگ ايک ںينہ وِتيپونرج کو

 کے کشنيال نے اس ۔ہے ايگ ايکرد بهنگ یهب کو اس تها، سنچالِت سے  1967 جو ہے،

 یکرت مقرر شنيا یسوسيچرايٹ نڈيگوئ ؤٹآ  جسے ا،يک مقرر کو سريفآ  ٹرننگير جس ےيل

 نوٹس شوکاز کرکے نڈيسسپ یبه کو سريفآ  ٹرننگير کے شنيا یسوسيا چرسيٹ اس ہے،

  ۔۔۔)یگهنٹ یک وقت(۔۔۔ ۔ہے ايگ ايد

 پرانے کے وہاں جو ہے،  44 دهارا کيا ںيم کٹيا ہياسلام ہيمل جامعہ سر،  

 پرساشن کے جامعہ ۔ہے یکرت بات یک بنانے شنيا یسوسيا یلومنائيا ےيل کے چهاتروں

  ۔ہے ہورہا الُنگهن کهلا پر وہاں سے طرح اس سر، ۔ہے کررکها بهنگ یبه کو اس نے

 نرمان کے چهاتراواسوں ںيم جامعہ جو ہے،  (13)5 دهارا کيا ںيم کٹيا اس سر،  

 کنيل ہے، یٹيس پےيک یک لوگوں ہزار 8 بيقر ں،يہ چهاتراواس بہت وہاں ۔ہے یتيد بل پر

 ہزار 18 وہاں جبکہ ہے، ںينہ کهلا چهاتراواس اندر کے جامعہ سے ورشوں دو وِگت

 یک وقت(۔۔۔ ۔ںيہ رہتے ںيم چهاتراواس نٹسياسٹوڈ ہزار 8 بيقر اور ںيہ پڑهتے نٹياسٹوڈ

  ۔ہوں چاہتا کرنا کرشِتآ  طرف اس انيهد کا پآ  ںيم سر، ۔۔۔)یگهنٹ

  )شد ختم(
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SHRI ELAMARAM KAREEM (Kerala): Sir, I associate myself with the matter 

raised by the hon. Member. 

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the matter 

raised by the hon. Member. 

PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. FAIYAZ AHMAD (Bihar): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 



34 
Uncorrected/Not for publication-12.12.2022 

 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member. 

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

(Ends) 

MR. CHAIRMAN: Shri M. Shanmugam.  

Demand for Fixing Minimum Support Price for Tea Leaves and for Paying 
Fair Wages to Tea Plantation Workers of Assam and North-East Region 

 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, I demand to fix Minimum 

Support Price for tea and pay fair wages to tea plantation workers.  

Plantation industry is actually agro-based industry like tea, coffee, rubber, 

spices, etc.  This industry is labour-intensive, providing assured 

employment to several lakhs of people, directly and indirectly, apart from 
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proving itself as a good earner of foreign exchange.  It also contributes to 

the protection of sustainable environment in hilly areas and forest land. 

 Under the provision of Plantation Labour Act, the management is 

obliged to provide to the workers facilities like housing, medical, education, 

etc.  About 60 per cent of price realisable of their products, especially tea, is 

being spent on wages and such related items.  The tea producers are 

unable to fetch desired prices for their finished goods due to cartelisation of 

the auctioneers, preventing any competitive price being allowed to bid in the 

auction centres.  There is obvious mismatch between the cost of production 

and the actual price realised, which leads to acute financial crisis, and many 

tea plantations are closed and tea plantation workers suffered.   

 I would, therefore, urge upon the Union Government to determine 

Minimum Support Price on the basis of Swaminathan Committee 

recommendation to sustain the tea plantation industry.   

(Contd. by KSK/1G) 

KSK/RK/11.30/1G 

SHRI M. SHANMUGAM (CONTD.):  The Government should intervene and 

see to it that unfair trade practices, like cartelisation in the auction process, 

are stopped and tea growers get reasonable price for their produce.  Tea 
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plantation workers in Assam and the North-East are not paid fair wages 

and they are paid only Rs.200 per day, whereas the workers in Tamil 

Nadu or Kerala get more than Rs.400 per day.  Therefore, the 

Government should ensure that the tea plantation workers in Assam 

and the North-East are also paid fair wages so that they can lead a 

dignified life with their families.  Thank you, Sir. 

(Ends) 

SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, I associate myself with the 

matter raised by the hon. Member.   

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI R. GIRIRAJAN (Tamil Nadu):  Sir, I also associate myself with 

the matter raised by the hon. Member. 
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SHRI P. WILSON (Tamil Nadu):  Sir, I also associate myself with the 

matter raised by the hon. Member.   

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with 

the matter raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate 

myself with the matter raised by the hon. Member.  

SHRI ELAMARAM KAREEM (Kerala):  Sir, I also associate myself with 

the matter raised by the hon. Member.   

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I 

also associate myself with the matter raised by the hon. Member.  

SHRI JOSE K. MANI (Kerala):  Sir, I also associate myself with the 

matter raised by the hon. Member.   

DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I also associate 

myself with the matter raised by the hon. Member.   
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SHRI N.R. ELANGO (Tamil Nadu):  Sir, I also associate myself with the 

matter raised by the hon. Member.   

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi):  Sir, 

I also associate myself with the matter raised by the hon. Member.   

SHRI SUSHIL KUMAR GUPTA (National Capital Territory of Delhi):  

Sir, I also associate myself with the matter raised by the hon. Member.   

SHRI AJIT KUMR BHUYAN (Assam): Sir, I also associate myself with 

the matter raised by the hon. Member. 

 (Ends) 

--------------- 
Pp. 39 to 50 will be issued as supplement. 
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MR. CHAIRMAN:  Hon. Member, let me caution you, and I am using the 

word with sense of responsibility.  ...(Interruptions)... 

SHRI PRAMOD TIWARI:  Sir, I have a point of order. 

MR. CHAIRMAN:  Are you aware as to when a point of order can be raised?  

It cannot be raised in Zero Hour.   

(Contd. by YSR/1K) 

YSR-DN/11.45/1K  

MR. CHAIRMAN (Contd.):  Hon. Member, one second, it's over.  Hon. 

Member has made some reflections.   As you all are aware, in public domain 

it will be difficult to sustain them.   You make a sweeping statement on this 

platform that no action is being taken where multiple adjudicatory 

mechanisms have taken place.  We cannot allow this platform to be used for 

that.  You say that no action has been taken.  Make your point carefully.  I 

will examine all that the hon. Member has said and the hon. Member will be 

called upon to substantiate it on the floor of the House and leave it on the 

Table.   

Ǜी संजय िंसह :  सर, मेरा एक िमनट का समय ...(Ëयवधान)... 

Ǜी सभापित : नहीं। Ǜी इमरान Ģतापगढ़ी। 
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Need to Revoke Decision of 400 per cent Fee Hike by Allahabad Central 

University 
 

Ǜी इमरान Ģतापगढ़ी (महाराÍटर्) : सभापित महोदय,  

                              "कोई खुशबू, न कोई फूल, न कोई रौनक, 
उस पर काटंȗ की जहालत नहीं देखी जाती। 

                               हमने खोली थी इसी बाग मȂ अपनी आंखȂ, 
                              हमसे इस बाग की हालत नहीं देखी जाती।" 
  

महोदय, पूरब का ऑक्सफोडर्, इलाहाबाद िवÌविवǏालय, िजसके सीनेट हॉल मȂ 

खड़े होकर कभी कैफ़ी आज़मी ने कहा था िक "कोई तो सूत चुकाए, कोई तो िजÇमा 

ले, उस इन्कलाब का, जो आज तक उधार सा है।"  उसी िवÌविवǏालय का कैÇपस 

आज पुिलस के बटूȗ की धमक से रȚदा जा रहा है।  छातर्ȗ की फीस 400 परसȂट तक 

बढ़ा दी गई है। गेर्जुएशन की फीस 975 रुपये से बढ़ाकर 3,900 रुपये कर दी गई है।  

पोÎट-गेर्जुएशन की फीस 1,375 रुपये से बढ़ाकर 4,651 रुपये कर दी गई है और 

होÎटल की फीस 15,000 रुपये से बढ़ाकर 45,000 रुपये कर दी गई है।  िपछले नÅबे 

िदन से छातर् आमरण अनशन कर रहे हȅ।  िजस िवÌविवǏालय ने इस देश को पिंडत 

मोतीलाल नेहरू िदए, पिंडत मदनमोहन मालवीय िदए, डॉ. ज़ािकर हुसैन िदए, डॉ. 

शंकर दयाल शमार् िदए, Ǜी िवÌवनाथ Ģताप िंसह िदए, Ǜी चदंर्शेखर िदए, महादेवी 

वमार् जी दीं और Ǜी अजुर्न िंसह िदए, उसे हम क्या दे रहे हȅ?  सरकार ने कह िदया िक 

फंड कम है।  छातर्ȗ से वसूली करके खचȃ पूरे कीिजए।   
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सभापित महोदय, िजस छातर् संघ भवन, इलाहाबाद मȂ कभी अंगेर्ज़ȗ के िखलाफ 

शहीद लाल पǍधर ने छत पर खड़े होकर बगावत का िबगुल फंूका था, अपनी जान दी 

थी, आज उसके गेट पर ताला जड़ िदया गया है, तािक छातर् नए अंगेर्ज़ȗ के िखलाफ 

आवाज़ न उठा सकȂ ।  

 महोदय, देश के िवÌविवǏालय का कैÇपस कराह रहा है।...(Ëयवधान)... हमारी 

आंखȗ मȂ आज भी जािमया की लाइĤेरी मȂ भरी गई अǛु गैस की जलन मौजूद है, आज 

भी हमारी आंखȗ मȂ हैदराबाद िवÌविवǏालय के बाहर रात मȂ खुली छत के नीचे सोए 

हुए रोिहत वेमुला की आिखरी तÎवीर मौजूद है, आज भी हमारी आंखȗ मȂ, कानȗ मȂ 

अलीगढ़ यूिनविर्सटी के कैÇपस मȂ पुिलस के राइफÊस के कंुदȗ से तोड़े गए दरवाज़ȗ की 

चीखȂ मौजूद हȅ।...(समय की घंटी)... महोदय, आपकी आंखȗ के सामने िशक्षक डा. 

सवर्पÊली राधाकृÍणन जी की तÎवीर टंगी हुई है, जो आपसे यह कह रही है िक देश के 

कैÇपस बचाइए।  िपछले 6 साल से जेएनय ूसे नजीब गायब है।  उसकी मा ंकी रोते-रोते 

आंखȂ सूख गई हȅ। ...(समय की घंटी)... िदÊली चुप है।...(Ëयवधान)... मȅ आपसे यह 

कहना चाहता हंू िक मौलाना आज़ाद नेशनल फेलोिशप बदं कर दी गई है।   

महोदय, आपको मुझे सुनना पड़ेगा। इस देश के Ģधान मंतर्ी को, गृह मंतर्ी को 

एक छातर् को सुनना पड़ेगा।  मȅ आपसे आिखर मȂ यह बात कह रहा हंू िक देश के कैÇपस 

बचाइए।  हुकुमत चुप है और उसकी चुÃपी खतरनाक है।  सर, मȅ यह कहना चाहता हंू 

िक फीस वृिǉ वापस ली जाए,  मौलाना आज़ाद फेलोिशप बहाल की जाए, छातर्ȗ का 
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उत्पीड़न बंद िकया जाए।  हम इस सदन मȂ आपके सामने सबकी फिरयाद लेकर खड़े 

हȅ।   

(समाÃत)  

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I associate myself with the 

mention made by the hon. Member.  

DR. SASMIT PATRA (Odisha):  Sir, I also associate myself with the mention 

made by the hon. Member.     

SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself 

with the mention made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the 

mention made by the hon. Member.   

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the mention 

made by the hon. Member.   

SHRI P. WILSON (Tamil Nadu):  Sir, I also associate myself with the 

mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala):  Sir, I also associate myself with the mention 

made by the hon. Member. 



55 
Uncorrected/Not for publication-12.12.2022 

 
PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the 

mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the mention made by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala):  Sir, I also associate myself with the 

mention made by the hon. Member. 

SHRI JAWHAR SIRCAR (West Bengal):  Sir, I also associate myself with 

the mention made by the hon. Member. 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I also associate myself 

with the mention made by the hon. Member. 

SHRI RAJMANI PATEL (Madhya Pradesh):  Sir, I also associate myself with 

the mention made by the hon. Member. 

DR. FAIYAZ AHMAD (Bihar):  Sir, I also associate myself with the mention 

made by the hon. Member. 

SHRI BINOY VISWAM (Kerala):  Sir, I also associate myself with the 

mention made by the hon. Member. 

MR. CHAIRMAN:  Hon. Member will put the record on the Table.  It is the 

decision referred to by him.  You have made reference to a decision.  Put it 

on the Table of the House. Dr. Laxmikant Bajpayee.              (Ends) 
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Need to Operationalise Regional Airports as per Commitments Made under 

Ude Desh Ka Aam Naagrik (UDAAN) Scheme 
 

डा. लÑमीकांत बाजपेयी (उǄर Ģदेश) :  सभापित महोदय, मȅ आपके Ģित आभार 

Ëयक्त करते हुए 1857 की कर्ांित नगरी मेरठ के संबंध मȂ एक महत्वपूणर् िवषय आपके 

सामने रख रहा हंू।   मेरठ मȂ वषर् 2014 मȂ भीमराव अÇबेडकर हवाई पƺी, एयरपोटर् 

अथॉिरटी ऑफ इंिडया को सȚप दी गई थी।  उसके बाद मेरठ मȂ आरसीएस योजना मȂ 

छोटा एयरपोटर् बनाने की बात हुई थी।  सर, 1,500 मीटर की हवाई पƺी है, जब उस पर 

ज़ूम एयरवेज़ की िबड हो गई, 40 सीटर उड़ाना तय हो गया, उसके बाद अिधकािरयȗ 

ने गड़बड़ करके वहां पर एटीआर 72 के िलए बात करनी शुरू कर दी।  वषर् 2014 से 

एयरपोटर् अथॉिरटी के पास िकसानȗ की ज़मीन आरिक्षत है और 5,800 रुपये रेट तय 

िकया गया है।  उसमȂ न िकसानȗ की ज़मीन ली जा रही है और न ही एयरपोटर् बनाया 

जा रहा है।  मेरा यह कहना है िक अब अिधकािरयȗ ने एक नई बात कही है िक 270 

सीटर हवाई जहाज़ उड़ाएंगे।   

(1L/PRB पर जारी) 

PRB-VKK/1L/11.50 

डा. लÑमीकांत बाजपेयी (कर्मागत) : मेरठ से कभी भी 270 सीटर हवाई जहाज उड़ाने 

के िलए आिर्थक वाइएिबिलटी नहीं है।  वहां से एटीआर 72 उड़ा दȂ और िफर 
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आवÌयकता होगी, तो बड़ा एयरकर्ाÄट उड़ा लȂ।  मेरठ से लखनऊ और इलाहाबाद, 

मेरठ से जालंधर और जÇमू के िलए चार छोटे जहाजȗ की आवÌयकता है। 

 मान्यवर, मȅ सदन और आपके माध्यम से िनवेदन करना चाहता हंू िक सरकार 

तत्काल आरसीएस योजना, िजसमȂ छोटे एयरकर्ाÄट उड़ाने की बात तय हुई थी, 

उसको 6 महीने के भीतर उड़ाएं।  वहां पर टिर्मनल भवन तैयार है, 15 सौ मीटर हवाई 

पƺी है, 300 मीटर हवाई पƺी के िलए िकसानȗ की जमीन आरिक्षत है।  अगर उसको 

300 मीटर बढ़ा दȂ, तो एटीआर 72 उड़ जाएगा और 270 सीटर हवाई जहाज उड़ाने की 

जो कÊपना है, इसमȂ अिधकारी धोखा दे रहे हȅ और 1857 की कर्ांित नगर मेरठ के 

नागिरकȗ के साथ अन्याय कर रहे हȅ।  ...(समय की घंटी)... मȅ उस अन्याय का िवरोध 

करता हंू।  

(समाÃत) 

DR. SANTANU SEN (West Bengal): Sir, I associate myself with the matter 

raised by the hon. Member. 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, I also 

associate myself with the matter raised by the hon. Member. 

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member.  

SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

Ǜी सुरेन्दर् िंसह नागर (उǄर Ģदेश) :  महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए 

िवषय से Îवयं को सÇबǉ करता हंू। 

Ǜी िवजय पाल िंसह तोमर (उǄर Ģदेश) :  महोदय, मȅ भी माननीय सदÎय ǎारा उठाए 

गए िवषय से Îवयं को सÇबǉ करता हंू। 

(समाÃत) 

Concern over Frequent Road Accidents on NH-3 Near  
Ganesh Ghat in Dhar District of Madhya Pradesh 

 
डा. सुमेर िंसह सोलंकी (मध्य Ģदेश) :  सभापित महोदय, आपने मुझे अपनी बात रखने 

का मौका िदया इसके िलए आपका धन्यवाद। नमर्दे हर!  माननीय सभापित महोदय, मȅ 
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आपके माध्यम से सरकार एवं सदन का ध्यान एक महत्वपूणर् िवषय की ओर आकिर्षत 

करना चाहता हंू।  महोदय, भारत का सड़क नेटवकर्  दुिनया का सबसे बड़ा सड़क 

नेटवकर्  है और िवगत आठ वषș मȂ माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के कायर्काल 

मȂ इसका िवÎतार बहुत तेजी से हो रहा है।  दुघर्टनाएं सामान्यत: होती हȅ, लेिकन 

िकन्हीं िनिÌचत Îथानȗ पर होना गंभीर िंचता का िवषय है। 

 माननीय सभापित महोदय, मȅ मध्य Ģदेश के िनमाड़ के्षतर् का रहने वाला हंू।  आज 

देश मȂ लगभग सभी लोग िनमाड़ के्षतर् के अंतगर्त आने वाले धार िजले मȂ िÎथत 

खलघाट-मानपुर राÍटर्ीय राजमागर् कर्मांक-3 के मध्य होने वाली सड़क दुघर्टनाओं के 

बारे मȂ जानते हȅ।  इस मागर् पर न जाने िकतनी माताओं ने अपने बेटȗ को, बहनȗ ने अपने 

भाइयȗ को और छोटे-छोटे मासूम बच्चȗ ने अपने माता-िपता व अन्य सगे संबंिधयȗ को 

खोया है और ये दुघर्टनाएं िनरंतर बनी हुई हȅ।  महोदय, इस मागर् के गणेश घाट पर दो 

िकलोमीटर के दायरे मȂ सैकड़ȗ दुघर्टनाएं हो चुकी हȅ, जो अब िनरंतर होने वाली 

घटनाओं का Îथान बन चुका है।  यह एक गंभीर िंचता का िवषय बना हुआ है।  इसका 

िनराकरण अिवलंब होना चािहए।  सरकारी आंकड़ȗ के अनुसार, आज मȅ सदन के समक्ष 

खलघाट-मानपुर, िजसकी दूरी लगभग 50 िकलोमीटर है, इसके संबंध मȂ सड़क 

दुघर्टनाओं के िवषय पर हुए एक अध्ययन का िजकर् करना चाहंूगा, िजसके अनुसार वषर् 

2016 से 2018 तक कुल 978 सड़क दुघर्टनाएं हुईं, िजसमȂ 1,267 लोगȗ की मृत्यु हुई है।  

इस दौरान वषर् 2016 से 2018 के बीच 626 माइनर बच्चȗ एवं न जाने िकतने नौजवानȗ 

की जीवन लीला समाÃत हो चुकी है।   के्षतर् की जनता ने इस सड़क मागर् गणेश घाट पर 
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होने वाली दुघर्टनाओं को रोकने के िलए और मागर् की तकनीकी खािमयȗ को दूर करने 

के िलए कई बार मांग की है, जो आज भी लंिबत है। 

 माननीय सभापित महोदय, मेरा सरकार एवं माननीय पिरवहन मंतर्ी से िवनĦ 

आगर्ह और िनवेदन है िक इस सड़क पर होने वाली दुघर्टनाओं से बचने के िलए ठोस से 

ठोस कदम उठाने की जरूरत है और इसका कोई मूÊयांकन होना चािहए ...(समय की 

घंटी)...तािक कोई मां अपने लाल को न खोए और कोई बहन अपने भाई को राखी 

बांधने से वंिचत नहीं रहे।  मेरा यही िवनĦ आगर्ह है।  जय िहन्द, नमर्दे हर! 

(समाÃत) 

DR. SANTANU SEN (West Bengal): Sir, I associate myself with the matter 

raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member.  

(Ends) 

Need for Adopting Blockchain and Web3 Technologies for Data Storage  
by Government Agencies to Prevent Cyber Attacks 

 
Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्) :  सर, हाल ही मȂ एÇस मȂ जो साइबर अटैक हुआ 

था, उसने हमारे देश मȂ साइबर अटैक के इÌयू को हाइलाइट िकया है।  उसमȂ दो चीज़Ȃ 

हाइलाइट हुई हȅ।  एक हम जो डेटा Ģाइवेसी की बात करते हȅ, डेटा Ĥीच की बात करते 

हȅ, वह सामने आई और दूसरा यह है िक िकस तरीके से एक साइबर अटैक के कारण 

सारे िसÎटम िकर्पल हो जाते हȅ, यह भी हाइलाइट हुआ है।  उसी के चलते 

मȅने...(Ëयवधान)... 

Ǜी सुशील कुमार मोदी :  यह िवषय तो पहले आ चुका है। ...(Ëयवधान)... 

Ǜीमती िĢयंका चतुवȃदी :  आप पूरा सुनने की क्षमता तो रिखए।  ...(Ëयवधान)... सर, 

यहां पर आपने मुझे यह इजाज़त दी है िक आपके समक्ष मुǈे को रखंू और इसमȂ िकसी 

और की इंटरÃशन सही नहीं है।  सर, िपछले तीन साल मȂ साइबर अटैक्स मȂ तीन गुणा 

इज़ाफा हुआ है।  हमारे जो साइबर िसक्योिरटी के फंड्स हȅ, वे अंडर यूिटलाइįड हȅ 

और मेरा कन्सनर् from a point of suggestion था, क्यȗिक अब तक हमने आईटी 

िमिनÎटर्ी का कोई ÎटेटमȂट नहीं देखा है और अगर िपछले तीन साल मȂ हम डेटा 

Ĥीिचज़ देखȂ, तो एयर इंिडया डेटा Ĥीच हुआ था, िजससे मलेिशया एयरलाइन्स और 
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िंसगापुर एयरलाइन्स को भी उसका खािमयाज़ा भगुतना पड़ा था।  सर, पुिलस एग्ज़ाम 

डेटाबेस भी Ĥीच हो चुका है।  कोिवड-19 के टेÎट्स िरज़Êट्स भी लीक हुए हȅ, आधार 

डेटा िरलीज़ हुआ है, तो मȅ यह मानती हंू और बार-बार कहा जाता है िक अब वॉसर् लȅड 

पर नहीं हȗगी, बिÊक साइबर Îपेस मȂ हȗगी।  कमेटी िरपोटर् भी यह कहती है िक हमȂ 

अपने आपको पुख्ता करना पड़ेगा।   

(1M/GS पर जारी) 

GS- BHS/1M/11.55 

Ǜीमती िĢयंका चतुवȃदी (कर्मागत) : जो हमारे हेÊथ Îपेस मȂ अटैक्स हुए हȅ, उसमȂ 

करीब 95 परसȂट इजाफा हुआ है। सर, मȅ आपके माध्यम से एक ही चीज़ कहना चाहंूगी 

िक जो Åलॉकचेन टेक्नोलॉजी है, िडिजटल Îपेस मȂ हम लीड कर रहे हȅ, Åलॉकचेन 

टेक्नोलॉजी मȂ भी हमȂ लीड करना चािहए। यह एक िरवॉÊयूशन है और डीसȂटर्लाइज़ेशन 

ऑफ डेटाबेस होना चािहए, िजससे िक इस तरह के साइबर अटैक से हम अपने देश के 

डेटा को सुरिक्षत रख सकȂ । Thank you, Sir.   

(Ends) 

Ǜीमती फूलो देवी नेतम (छǄीसगढ़) : महोदय, मȅ माननीय सदÎया ǎारा उठाये गये 

िवषय से Îवयं को सÇबǉ करती हंू। 

DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the issue 

raised by the hon. Member. 
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DR. JOHN BRITTAS (Kerala):  Sir, I too associate myself with the 

issue raised by the hon. Member. 

DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with 

the issue raised by the hon. Member. 

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I 

too associate myself with the issue raised by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala):  Sir, I too associate myself with 

the issue raised by the hon. Member. 

SHRIMATI VANDANA CHAVAN (Maharashtra):  Sir, I too associate 

myself with the issue raised by the hon. Member. 

SHRI SANJEEV ARORA (Punjab):  Sir, I too associate myself with the 

issue raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha):   Sir, I too associate myself with the 

issue raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate 

myself with the issue raised by the hon. Member. 
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SHRI JAWHAR SIRCAR (West Bengal):  Sir, I too associate myself 

with the issue raised by the hon. Member. 

SHRI SUJEET KUMAR (Odisha):  Sir, I too associate myself with the 

issue raised by the hon. Member. 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I too associate 

myself with the issue raised by the hon. Member. 

DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the 

issue raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I too associate myself 

with the issue raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I too associate 

myself with the issue raised by the hon. Member. 

SHRI P. WILSON (Tamil Nadu):  Sir, I too associate myself with the 

issue raised by the hon. Member. 

(Ends)   

Ǜी सभापित : Ǜी हरनाथ िंसह यादव।  

------- 
Pp. 65 to 68 will be issued as supplement.  
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Need for Operationalising Solapur airport 

 
Ǜी धनंजय भीमराव महािदक (महाराÍटर्) : धन्यवाद सर, आपने मुझे इस महत्वपूणर् 

िवषय पर बोलने का मौका िदया। सभापित जी, मȅ समझता हंू िक िकसी भी शहर का 

अगर पूरा और पिरपूणर् िवकास होना है, तो उसके िलए अच्छी कनेिक्टिवटी होना 

जरूरी है, चाहे वह रोड कनेिक्टिवटी हो, रेल कनेिक्टिवटी हो और सबसे महत्वपूणर् 

एयर कनेिक्टिवटी है। हमारे Ģधान मंतर्ी जी ने इसी बात को संज्ञान मȂ लेकर एक बहुत 

ही महत्वपूणर् योजना आरसी Îकीम, रीजनल कनेिक्टिवटी Îकीम, छोटे शहरȗ को बड़े 

शहरȗ से जोड़ने के िलए 'UDAN योजना' लागू की थी - उडे़ देश का आम नागिरक -  

यह कह कर िक जो हवाई चÃपल पहनेगा, वह भी हवाई जहाज मȂ सफर करेगा। ऐसा 

Îलोगन देकर -  यह योजना शुरू की गयी थी।  

 सभापित जी, महाराÍटर् मȂ सोलापुर िजला एक बहुत ही महत्वपूणर् और बड़ा 

िजला है।  यहां पर िÎपिंनग और वीिंवग का बहुत बड़े पैमाने पर काम होता है। सोलापुरी 

Åलȅकेट, सोलापुरी तौिलया, सौलापुरी नैपिकन पूरे िवÌव मȂ एक्सपोटर् होता है।  

देश की सबसे ज्यादा शुगर फैक्टरीज़ सोलापुर मȂ हȅ। यहाँ पर 38 शुगर 

फैक्टरीज़ हȅ। यहाँ पर पोमेगेर्नेट और गेर्Ãस बहुत बड़े पैमाने पर एक्सपोटर् होते हȅ। इसी 

के चलते सोलापुर मȂ होडगी रोड पर ..(समय की घंटी).. Sir, half-a-minute.  

(Ends) 
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DR. FAUZIA KHAN (Maharashtra): Sir, I associate myself with the matter 

raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha):  Sir, I also associate myself with the issue 

raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member.   

                           (Ends) 

MR. CHAIRMAN: Now, Question Hour. Question No. 46, Prof. Manoj Kumar 

Jha.  

(Followed by LP/1N) 

 
(12.00 P.M. to 1.00 P.M. - Question Hour) 
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SK-LP/2B/2.00 

The House reassembled after lunch at two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

---- 

MR. DEPUTY CHAIRMAN:  We are discussing the the Energy Conservation 

(Amendment) Bill, 2022.  Hon. P. Wilson will now speak.   

THE ENERGY CONSERVATION (AMENDMENT) BILL, 2022 -- (CONTD.) 

SHRI P. WILSON (Tamil Nadu):  Mr. Deputy Chairman, Sir,  I appreciate 

the good intention of the hon. Minister for making earnest efforts to control 

the carbon emission and to protect the environment, and I welcome the 

same.  But, I am sorry to state that the Bill has a lot of legal infirmities which 

go to the root of the matter and it requires re-consideration and re-

introduction.   

I have to say something good about this Bill.  The Bill gives the Union 

Government the authority to implement a carbon credit trading system in the 

country.  An organisation that emits more carbon dioxide than what is 

allowed may purchase carbon credits.  It aims to incentivise the use of clean 

energy by issuing carbon saving certificates.  This Bill, by mandating the 

use, aims to prescribe minimum consumption of non-fossil energy sources 
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as energy or feed sources by the designated consumers with an aim to 

reduce carbon consumption and restrain carbon emissions to the 

atmosphere.  The Bill aims to mandate use of non-fossil sources by 

establishing carbon mandatory body within the field of energy conservation.  

Sir, I am sorry to say this, and it is my duty to say so.  The Bill is ultra vires of 

the Energy Conservation Act, 2001.  While the Energy Conservation Act, 

2001 deals with saving energy, the present Bill deals with saving environment 

and conserving climate change due to usage of fossil and non-fossil fuels 

while generating electricity.  The scope and objective of the principal Act 

does not take in the purpose and object of the present Bill.  The Bill relates 

to monitoring and controlling of carbon emission and climate change which 

is an aspect of the environmental laws.  The question that arises is whether 

these aspects can be legislated pursuant to the power given under Entry 38 

of List III.  My answer to this is 'no'.  The power under which the 

environmental laws can be formed is given under Entry 97, List 1.  Therefore, 

I will give you a suggestion.  The way Section 110 (1) of the Motor Vehicles 

Act, 1988 provides the Ministry of Environment to make rules for any matter 

related to protection of environment, similar provision should be introduced 

in the proposed Bill also. A very effective Minister, Shri Bhupender Yadav, is 
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there, who is dealing with the Environment Ministry.  The principal Act 

designates Ministry of power as the nodal Ministry for the regulation of the 

scheme and the Bureau of Energy Efficiency under the Ministry of Power will 

be the implementing agency.  However, as per the rules specified under the 

Government of India (Allocation of Business) Rules, the Ministry of Power is 

responsible for the general policy in the power sector and issues related to 

the energy policy and coordination and energy conservation and energy 

efficiency pertaining to the power sector.   

 When we talk about the carbon credit trading, its ambit is 

conservation of environment and protection of climate change, and the 

Statement of Objects and Reasons also says so.  Under the Business 

Allocation Rules, it is the Ministry of Environment, Forest and Climate 

Change which is responsible for the regulation of climate change, 

environmental norms, forestry and related matters.  If observed accurately, 

the proposed Amendment majorly concerns the environmental aspect which 

falls into the expertise of the Ministry of Environment, Forest and Climate 

Change.  By making Ministry of Power as the nodal agency, it is acting 

without jurisdiction and usurping the power of Ministry of Environment, 

Forest and Climate Change.  By virtue of the doctrine of pith and substance, 
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since the proposed Amendment is to give effect to the COP 26 Declaration 

held at Glasgow in 2021 to lower greenhouse gas emissions and, therefore, 

combat climate change, it falls under Article 253 thereby giving Parliament 

the power to make laws for enforcing international agreements within the 

country.   

(Contd. by YSR/2C)    

YSR-MKG/2.05/2C 

SHRI P. WILSON (Contd.):  Since it gives effect to the international 

environmental obligation of the member states, the law cannot be brought in 

effect without making the Ministry of Environment, Forest and Climate 

Change the enforcing authority which has got the adequate expertise in the 

sector.   

 In USA, UK and Switzerland, it is the Environment Ministry or the 

Environment Regulator which implements such schemes as are proposed in 

the Bill.   

 Sir, the Ministry has not specified who will regulate and govern the 

carbon credit market.  The Bill suggests the alternative of carbon credit 

trading and carbon credit certificates.  The Government can issue energy 

savings certificates to those industries which consume less than their 
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maximum allotted energy.  However, this certificate can be sold to 

customers who consume higher than their maximum allowed energy 

threshold and thus providing for a framework for energy trading.  Usually 

trading platforms are regulated by respective sectoral regulators which is 

specified in the Act itself.  The Bill does not clarify how carbon credit 

certificates will be traded or who will be regulating such trading. Carbon 

credit certification is based on technical parameters of emission rate and 

composition and thereby brings the certification process within the expertise 

of the Ministry of Environment, Forest and Climate Change. 

 Sir, the Bill implicitly proposes an escape route mechanism.  The 

introduction of carbon market in India is a welcome step.  But the scheme 

might end up just providing an escape route mechanism to carbon-intensive 

industrial sources.   

 A successful carbon market requires a high enough carbon price that 

will disincentivise polluting behaviour.  This lays emphasis on planning 

carbon market schemes of India in such a way that the value of its carbon 

certificate is increased and can actually make an impact on the ground. 

 The penalties mentioned in these amendments go up to Rs.10 lakh 

along with an additional penalty of not more than twice the price of the oil 
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equivalent of energy consumed above the prescribed norm.  It may be apt 

for industries of a certain scale and cannot be uniformly applied to all 

industries.   Therefore, when it comes to bigger players of this carbon-

intensive sector, it may not be stringent enough.  It may not be equitable.  It 

should be based on the profit margins the companies make, rather than the 

rate of carbon emission.  Similar parameters are observed in UK, USA and 

Switzerland under the 'Cap and Trade System'.   

 Summing up, I would like the hon. Minister to consider the following 

suggestions: 

 The Ministry of Environment, Forest and Climate Change should be 

brought in for proper implementation of the proposed scheme since they are 

the expert body in the concerned area of proposed legislation 

 A regulatory body should be established to regulate the carbon credit 

trading certificates in the open market.  Thank you very much, Sir. 

(Ends) 

�ी संदीप कुमार पाठक (पंजाब) : उपसभापित महोदय, एनज� कंज़रवेशन अमेंडमेंट 

िबल, जो 2001 में पास िकया गया था, उसमें कुछ रेग्युलेटरी पावसर् लाने के िलए इस 

अमेंडमेंट िबल को �पोज़ िकया गया है।  
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 इस िबल के चार �मुख िहस्से हैं, िजन्हें मैं हाईलाइट करना चाहता हंू। सबसे 

पहला तो काबर्न �ैिडट �ेिंडग है, यह दूसरे देशों में ऑलरेडी कई सालों से चलता आ 

रहा है और काफी सक्सेसफुल मॉडल है। दूसरा इसमें जो पैरामीटर है, वह है 

obligation to use renewable mix.  तीसरा जो है, वह �ीन िब�ल्डग से िरलेटेड है 

और चौथा पाटर् जो है, वह व्हीकल में जो फ्यूल्स यूज़ होते हैं, उनसे िरलेटेड है। 

ओवरऑल ये तीन िहस्से हैं, िजनको रेग्युलेटरी बॉडी में लाने के िलए यह िबल �पोज़ 

िकया गया है और इनको ओवरऑल रेग्युलेट करने के िलए एक ब्यूरो ऑफ एनज� 

एिफिशएंसी सरकार ि�एट कर रही है।  

 Sir, at the outset, मैं सरकार को इस िबल के िलए बधाई देना चाहता हंू। यह 

बहुत ही फ्यूचिर�स्टक िबल है और यह बहुत पहले हो जाना चािहए था। िफर भी यह 

िबल आगे भिवष्य को िनध�िरत करेगा िक िरन्युएबल िरसोस�ज़ का कैसे यूिटलाइजेशन 

होगा और कैसे देश उसमें �गित करेगा।  

इस िबल में काफी सारी चीज़ें हैं, िजनको हमें ध्यान से देखना पड़ेगा। सबसे पहले 

अगर मैं काबर्न �ेिडट �ेिंडग की बात क�ं तो यह बहुत अच्छी शु�आत है, लेिकन यह 

समझ में नहीं आ रहा है िक यह पावर िमिनस्�ी की तरफ से क्यों आ रहा है। यह िबल 

िरन्युएबल िमिनस्�ी या िफर एनवायनर्मेंट िमिनस्�ी की तरफ से आना चािहए। इसमें 

�क्लयर कट कॉ�न्फ्लक्ट ऑफ परपज़ और कॉ�न्फ्लक्ट ऑफ इंटरेस्ट है, क्योंिक 

िरन्युएबल में कन्वेंशनल सोस�ज़ से जो एनज� आती है, उसे आप कट डाउन करना 

चाहते हैं और सारा िरन्युएबल में िशफ्ट करना चाहते हैं। पावर िमिनस्�ी यह िबल ला 
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रही है तो यह थोड़ा सा कॉ�न्फ्लक्ट ऑफ परपज़ और कॉ�न्फ्लक्ट ऑफ इंटरेस्ट है। It 

should be better fixed with the Environment Ministry.  That is number one.   

(Contd. by AKG/2D)  

AKG-VKK/2D/2.10 

�ी सदंीप कुमार पाठक (�मागत) : इसमें एक दूसरा प्वाइटं और है िक काबर्न �ेिडट 

की जो �िेंडग होगी, इससे पहले ऑलरेडी एनज� सेिंवग की �ेिडट्स हैं, तो क्या ये 

दोनों इंटरचेंज होंगी, एक्सचेंजेबल होंगी, इस पर क्लेिरटी नहीं है।  इसिलए इस पर 

बहुत ज्यादा ड्वेल करना पड़ेगा, क्योंिक आप ऐसा िबल बार-बार नहीं ला सकते हैं।  

आप एक बार इसे लेकर आएगेँ, िफर 5 साल के बाद आप यह िबल लेकर नहीं आ 

सकते।  आज इस देश को ज�रत यह है िक हम जो भी िबल लेकर आए,ँ बहुत ज्यादा 

डेिल�ेशंस के साथ लेकर आए,ँ तािक आने वाले कई िडकेड्स तक उसकी ज�रत न 

पड़े। 

 सर, इसमें दूसरा प्वाइंट यह है िक obligation to use renewable energy.  

इसमें ऐसा है िक डेिज़ग्नेटेड कंज्यमूसर् हैं, जैसे रेलवे हो गया, सीमेंट हो गया, 

टेक्सटाइल हो गया, ऐसी कुछ इंडस्�ीज़ हैं, उनके िलए यह कंपल्सरी िकया जा रहा है 

िक आप िरन्यूएबल एनज� को कन्वेंशनल एनज� के साथ िमक्स करके यूज़ करेंगे।  यह 

एक बहुत अच्छी शु�आत है, लेिकन इसमें यह समझना पड़ेगा िक क्या उनके पास 

ऑप्शन अवेलेबल है?  मतलब अगर मैं एक सीमेंट कंपनी चलाता हँू, मैं िडस्कॉम से 

एनज� लेता हँू, तो मेरे पास िसफर्  वही एनज� आ सकती है, िफर मैं कहा ँसे िरन्यूएबल 
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एनज� लूगँा?  इसिलए ये सारे पैरामीटसर् देखने पड़ेंगे।  िसफर्  िनयम, रेग्युलेशंस बनाने 

से implementation is not going to be that easy.   

सर, तीसरी चीज यह है िक इसमें िडटेल्स की बहुत कमी है।  यह एक बहुत ही 

फ्यूचिर�स्टक और अच्छा िबल है, लेिकन इसमें िडटेल्स िबल्कुल ही कम हैं।  इतने कम 

िडटेल्स के साथ जाना, that is something that the Government must ponder 

over.   

Sir, the next point is very important, which is about the green building.  

I must tell you, िवदेशों में भी अभी �ीन िब�ल्डग के बारे में उतनी अवेयरनेस नहीं है।  

अगर हम आज इंिडया में यह िबल लाते हैं, तो यह फ्यूचर के िलए बहुत अच्छा होगा।  

चूिँक इससे पहले मेरा बैक�ाउंड साइंिटस्ट का ही रहा है, मैं आईआईटी में �ोफेसर 

था, इससे पहले मैं कै�म्�ज, ऑक्सफोडर्, एमआईटी में िरसचर् करता था and 

fortunately happen to be in the same field, so, I can tell you that �ीन िब�ल्डग 

में अभी टेक्नोलॉजी ने उतनी �ो�ेस नहीं की है और हमारे देश में तो िबल्कुल ही नहीं 

की है।  इसका ओवरऑल प्वाइटं यह है िक 100 िकलोवॉट से ज्यादा की जो �ाइवेट 

िब�ल्डग्ज़ रहेंगी, वे सारी इसके ज्यूिर�स्डक्शन में आ जाएगँी।  Are we ready with 

that kind of infrastructure?  क्या इनको िं�ग इन करके इनको इम्प्लीमेंट करने के 

िलए हमारा पूरा िसस्टम रेडी है?  सर, इसमें भी िडटेल्स की काफी कमी है।  एक 

प्वाइटं और आता है िक आप �ीन िब�ल्डग्ज़ के िलए जो कंपल्सरली एनफोसर् करेंगे, तो 

कॉस्ट कौन िबयर करेगा?  �ीन िब�ल्डग बनाना तो ईज़ी है।  Technically, I can cite 
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a few parameters िक यह होना चािहए, वह होना चािहए, लेिकन पैसा कौन िबयर 

करेगा?  यह िकतना �ै�क्टकल है, यह देखना पड़ेगा। 

सर, चौथा प्वाइंट है, व्हीकल, वेसल और जो फ्यूल के कंपोिजशंस हैं िक उसमें 

थोड़ा सा बायोफ्यूल्स िमला दें, थोड़ा कुछ और िमला दें, that is fine िक यह धीरे-धीरे 

फ्यूचर में इन�ीज़ होते रहना चािहए।    

सर, मैं ओवरऑल दो-तीन चीजें ही कहना चाहता हँू।  मुझे यह लगता है िक 

हमारे देश में हम लोग रेग्युलेशंस फॉमर् और �ेम तो सही-सलामत कर लेते हैं, लेिकन 

जब बात इम्प्लीमेंटेशन की आती है, तो हम वहा ँपर अटक जाते हैं।  िसफर्  एक मं�ालय 

अकेले इसको इम्प्लीमेंट कर ही नहीं सकता है।  इसमें बहुत सारी चीजें हैं।  अब जैसे 

चार परैामीटसर् हैं, िजनके माध्यम से ही यह इम्प्लीमेंट हो पाएगा।  पहला है स�ब्सडी िक 

सरकार िकस सेग्मेंट को िकतनी स�ब्सडी देती है।  दूसरा है टैक्स, आप िकस सेग्मेंट 

पर िकतना टैक्स लगाते हैं।  तीसरा, एक इडंाइसेज है िक िकस इंड�स्�यल सेक्टर में 

ज्यादा इन्वसे्टमेंट हो रहा है, िकसमें कम हो रहा है।  अगर मैं देखूँ, तो स�ब्सडी के 

मामले में िरन्यएूबल, मैं ओवरऑल िरन्यूएबल कह रहा हँू, मैं इले�क्�क व्हीकल की बात 

नहीं कर रहा हँू, ओवरऑल िरन्यूएबल में स�ब्सडी कम हो रही है, नॉन िरन्यएूबल में 

स�ब्सडी बढ़ रही है।  So, this is contradicting the overall purpose.  नंबर दो, 

अगर आप टैक्स देखेंगे, तो िरन्यएूबल एनज� से जुड़े हुए बाकी के सेग्मेंट्स में टैक्स 

बढ़ते जा रहे हैं, जबिक नॉन िरन्यएूबल में टैक्स घटते जा रहे हैं।  यह भी परपज़ 

िडफीट करता है।  सर, चौथा इंडाइसेज यह है िक िकतना इन्वेस्टमेंट आ रहा है।  
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कन्वेंशनल एनज� से जुड़े हुए सारे सेक्टसर् में इन्वसे्टमेंट्स मल्टीपल टाइम्स हायर आ 

रहे हैं और िरन्यएूबल एनज� से जुड़े सेगमेंट्स में इन्वसे्टमेंट ही नहीं आ रहा है।  

इसिलए अगर हम यह कहते हैं िक हमें ये सारी चीजें करनी हैं, तो इसे ए�ेस करना 

पड़ेगा।  इन्वसे्टमेंट क्यों नहीं आ रहा है?  इन्वसे्टमेंट इसिलए नहीं आ रहा होगा, 

क्योंिक उस सेग्मेंट को उसमें बेिनिफट नहीं िदख रहा होगा; उसकी िडमाडं नहीं होगी, 

तो हमें िडमाडं जेनरेट करनी पड़ेगी, तािक उसमें कंपनी को बिेनिफट हो।    

सर, इसमें एक और चीज है, जैसे एक छोटा सा एग्ज़ाम्पल है।  अगर मैं इम्पोटर् 

�ूटी की बात क�ँ, तो जो सोलर पैनल है, वह पहले चीन से इम्पोटर् होता था।  अब 

इम्पोटर् �ूटी बढ़ गई है, इम्पोटर् िर�ूस हो गया है।  देश में िसफर्  दो-तीन प्लेयसर् हैं, मैं 

नाम नहीं लेना चाहँूगा िक वे प्लेयसर् कौन हैं, िसफर्  वे दो-तीन प्लेयसर् ही सोलर पैनल 

बना रहे हैं।  अगर हमें �ो�ेस करनी है, तो हमें बहुत सारे ऐसे प्लेयसर् खड़े करने पड़ेंगे 

और छोटे-छोटे प्लेयसर् भी बनाने पड़ेंगे। 

(2ई/एससीएच पर जारी)  

SCH-BHS/2.15/2E 

�ी संदीप कुमार पाठक (�मागत) : अगर आपको सोलर पैनल को वाइडस्�ेड करना 

है, तो बहुत सारे �ो�ूस करने पड़ेंगे। एक चीज़ और है - िरसचर् एडं डेवलपमेंट। आप 

�ीन िब�ल्डग लेकर आ रहे हैं, लेिकन आप फ्यूल को िमक्स कर रहे हैं। िरसचर् एडं 

टेक्नोलॉजी के िलए जो फंिंडग जाती है, वह धीरे-धीरे कम हो रही है। अगर हम िरसचर् 

ही नहीं करेंगे, उस पर स�ब्सडी नहीं देंगे, उस पर ज्यादा टैक्स लगाएगें, इम्पोटर् �ूटी 



82 
Uncorrected/Not for publication - 12.12.2022 

 
लगाएगें और िफर हम एक-दो प्लेयसर् को ही �मोट करेंगे, तो ये सारे पेरामीटसर् हमारे 

परपज़ को िडफीट करते हैं।  So, regulatory body is fine.  Implementation is very 

poor.   

At the outset, again, I would like to thank the Government.  अगर एक 

परसेंट भी �ो�ेस है, तो progress is always a progress.  We all appreciate that, 

we all welcome that. But, I believe that if you really want to succeed, अगर 

हम दुिनया में नम्बर वन बनना चाहते हैं, तो िसफर्  इसी से काम नहीं चलेगा। एक तो हम 

स्लो चल रहे हैं, दूसरा, हम इन्सिफिशएटं हैं और तीसरा, मुझे लगता है िक इस पर एक 

सैपरेट सेशन आना चािहए। सैपरेट सेशन में छोटे-छोटे, टे�क्नकल और 

टेक्नोलॉिजकल, िजतने भी अमेंडमेंट्स हैं, एक साथ हम उनको खत्म करें। अगर छोटे-

छोटे अमेंडमेंट्स आते रहेंगे, िफर उन पर िडबेट होगी, उसके बाद वे आगे जाएंगे, तो 

इससे हाथ में कुछ आने वाला नहीं है। सर, हम बीस-पच्चीस साल लेट चल रहे हैं। 

Thank you very much, Sir.  

(Ends) 

�ी मुजीबुल्ला खान (ओिडशा) : महोदय, ऊज� संरक्षण अिधिनयम, 2001 में संशोधन 

करने के िलए नवीन और नवीकरणीय ऊज� मं�ी, �ी राज कुमार िंसह जी �ारा 3 

अगस्त, 2022 को लोक सभा में एक िवधेयक पेश िकया गया था, जो मुख्य �प से पेिरस 

समझौते के अनु�प सतत िवकास ल�यों को �ाप्त करने की भारत की �ितब�ताओं को 

पूणर् करना चाहता है।  
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 सशोधन में नािमत उपभोक्ताओं �ारा ऊज� या गैर-जीवाश्म ऊज� �ोतों की 

न्यूनतम खपत को िनध�िरत करने के िलए कानूनी �ावधान हैं। यह िवधेयक काबर्न 

�ेिंडग और काबनर् �ेिडट �माणप�ों की अवधारणा को पेश करके, काबर्न बाज़ार के 

िलए कानूनी ढांचा भी �दान करता है। इसके अलावा यह संशोधन, ऊज� संरक्षण भवन 

कोड के दायरे को बढ़ाता है, दंड �ावधानों में भी संशोधन करता है और शासकीय 

पिरषद में ऊज� दक्षता ब्यूरो के सदस्यों की संख्या को बढ़ाता है। इसका उ�ेश्य राज्य 

िबजली िनयामक आयोग को, अपने काय� के सुचा� िनवर्हन के िलए िनयम बनाने के 

िलए सशक्त बनाना है।  

 ऊज� संरक्षण अिधिनयम, 2001 को ऊज� के कुशल उपयोग, उसके संरक्षण और 

संबंिधत मामलों को श�क्त �दान करने के िलए अिधिनयिमत िकया गया था। यह 

अिधिनयम ऊज� दक्षता ब्यूरो की स्थापना और िनगमन का भी �ावधान करता है। यह 

ऊज� के कुशल उपयोग और उसके संरक्षण के उपायों को लागू करने के िलए केन्� 

सरकार, राज्य सरकार और ऊज� दक्षता ब्यूरो को श�क्तयां �दान करता है। ऊज� 

बाज़ार में िवकास के िलए इस अिधिनयम को पहले 2010 में भी संशोिधत िकया गया था। 

वस्तुओं और कारणों के बयान में, 2022 के संशोधन के तीन �ाथिमक उ�ेश्यों का 

उल्लेख है। पहला उ�ेश्य, ग्लासगो 2021 में कॉप-26 में भारत �ारा �स्तुत पांच अमृत 

तत्वों के �प में 'पंचामृत' की उपल�ब्ध को सुिवधाजनक बनाना है। इसमें गैर-जीवाश्म 

ऊज� क्षमता से 500 गीगावॉट िव�तु स्थािपत करने की �ितब�ता शािमल है। इस 

उ�ेश्य से 2030 तक, 2005 के स्तर से सकल घरेलू उत्पाद की उत्सजर्न ती�ता को 45 



84 
Uncorrected/Not for publication - 12.12.2022 

 
�ितशत तक कम करना,  2030 तक गैर-जीवाश्म �ोतों से िबजली का 50 �ितशत 

�ाप्त करना, 2030 तक काबर्न उत्सजर्न को एक िबिलयन टन तक कम करना और 

2070 तक िनिवल शून्य उत्सजर्न की �स्थित को �ाप्त करना है।  

 इसका दूसरा उ�ेश्य जलवायु पिरवतर्न से लड़ने के िलए नवीकरण ऊज� और 

घरेलू काबर्न बाज़ार के िवकास को बढ़ावा देना है तथा तीसरा उ�ेश्य भारतीय 

अथर्व्यवस्था में तेज़ी से डीकाब�नाइज़ेशन को सुिन�श्चत करने और सतत िवकास को 

�ाप्त करने में मदद करने के िलए काबर्न �ेिंडग और गैर-जीवाश्म �ोतों के अिनवायर् 

उपयोग जैसी नई अवधारणा को पेश करना है।  

(2F/BKS-RL पर जारी) 

BKS-RL/2.20.2F 

�ी मुजीबुल्ला खान (�मागत) : जो िसफािरश की गई है, काबर्न उत्सजर्न को कम 

करने की िदशा में काबर्न �ेिंडग एक काफी �भावी तं� है। यह स्थायी जलवायु पिरवतर्न 

काय� में िनजी िखलािड़यों की भागीदारी की ओर ले जाता है। यूरोपीय संघ �ारा 

जलवायु पिरवतर्न को धीमा करने के िलए काबर्न �ेिंडग को अपनाया गया था। हालािंक 

इसमें कई खािमयां हैं। काबर्न �ेिंडग में उच्च लेन-देन लागत शािमल है, क्योंिक �त्येक 

फमर् अलग-अलग स्तरों पर �दूषण करती है और �दूषण की सीमा की गणना करना 

मु�श्कल है। इसीिलए काबर्न उत्सजर्न की िनष्पक्ष और सटीक गणना के आधार पर 

मापदंड को �भािवत करने की सशक्त आवश्यकता है। इसके अलावा, काबर्न �िेंडग को 

िविनयिमत करने और पारद�शता सुिन�श्चत करने के िलए एक तं� स्थािपत करने की 
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आवश्यकता है। काबर्न उत्सजर्न को कम करने के अन्य िवकल्पों का पता लगाया जा 

सकता है, तािक जलवायु पिरवतर्न की तात्कािलकता को दूर िकया जा सके और गहरे 

डीकॉबर्नाइजेशन को �ाप्त िकया जा सके।  

महोदय, यह एक सराहनीय संशोधन है, जो  पय�वरण से संबंिधत सतत िवकास 

ल�यों को �ाप्त करने में सक्षम बनाता है। काबर्न �ेिंडग की शु�आत इस िबल का मुख्य 

आकषर्ण है। काबर्न �ेिंडग तं� को िविनयिमत करने की आवश्यकता है। यह भी 

उल्लेखनीय है िक यह िबल वाहनों और जहाजों को ऊज� दोहन के �ोतों के �प में 

मान्यता देकर ऊज� संरक्षण के �ित अपने ��ष्टकोण को व्यापक बना रहा है। चच� का 

दायरा एसडीजी को परूा करने के िलए एक व्यापक और पारदश� ��ष्टकोण सुिन�श्चत 

करने की तजर् पर हो सकता है और समावशेी तकनीक से ऊज� के नवीकरणीय �ोतों 

की खपत की ओर बढ़ा जा सकता है। 

उपसभापित महोदय, मैं इतना ही कहना चाहता हंू िक बहुत से ऐसे िबल आते हैं, 

िजनमें बहुत से संशोधन होते हैं, लेिकन हमें यह सुिन�श्चत करना ज�री है िक जो 

संशोिधत िबल आता है, उस िबल के पास होने के बाद उसका इ�म्प्लमेंटेशन कैसे होगा, 

कैसे उसे काय��न्वत िकया जाएगा, वह सबसे बड़ी बात होती है।  

इन्हीं शब्दों के साथ मैं अपनी बात समाप्त करता हंू, धन्यवाद। 

(समाप्त) 

MR. DEPUTY CHAIRMAN: Hon. Member, Shri S Niranjan Reddy.  Please.   
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SHRI S NIRANJAN REDDY (Andhra Pradesh):  Mr. Deputy Chairman, Sir,  I 

rise on behalf of my party to support the Bill, essentially, because it ticks 

three major boxes.  Mr. Deputy Chairman, Sir, one is, it speaks of the 

ecological sustainability or environmental sustainability. That is a big plus on 

its side. Second, it looks at economic advantage for the country by saving 

energy.  The third big reason is that it tries to make India more energy self-

sufficient which will help India in the progress of becoming an economic 

power.  So, while these are the three major things that we support the Bill 

for, we still have a complaint.  The complaint is, largely, that the Bill could 

have been more ambitious.  It is a little timid in terms of its reach, if I may 

use the expression, Mr. Deputy Chairman, Sir.  Now, why I say it is a little 

timid is because the Bill is made applicable to any building which has a 

minimum contracted load of 100 kilowatts.  Now, if the Central Government, 

while the Bill provides that the State Government could provide a lesser 

threshold, tomorrow wants the Bill to be applicable across a larger sector, 

building, say about, 50 kilowatts or 75 kilowatts, it will need the Bill to be 

statutorily amended again because this Bill does not use the legislative 

device of when the building is described.   It could be described to say 100 

kilowatts or as may be notified from time to time. Generally, the Government 
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uses its legislative device. So, what would then happen is, at a later point of 

time, after three years or four years, if the Government wants to make this 

Bill applicable to 50 kilowatts and above buildings, they simply have to issue 

an official notification in the Gazette.  It does not have to go through the 

whole statutory process of an amendment which may have to be made 

again.  

(CONTD. BY DC/2G) 

DC-PSV/2.25/2G 

SHRI S NIRANJAN REDDY (CONTD.): So this is one suggestion that I have 

for the hon. Minister and the Government to consider and I am making the 

request through you, Sir.  While I say that there are five points of concern 

which may again have to be operationally worked out by the Government 

and, I am placing it, Sir, with your permission now before the House.  I have 

already mentioned about the buildings being above 100 kilowatts.  The Act 

also does not make a provision for someone who has lower than 100 

kilowatts building capacity, who would voluntarily want to be a part of this 

energy saving programme because they won't get carbon credits.  One of 

the mechanisms that could be worked out is, other than what is specified, 

when someone wants to do a voluntary submission to this energy 
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conservation mechanism because majority of the buildings are below 100 

kilowatts contracted load.  

Sir, the second point of concern which I have is that the Act seems to 

work in a clear binary.  There is the Central Government discharging one set 

of roles, there are the State Governments which have been authorised under 

the Act to discharge a different set of roles.  What is missing is a 

coordinated approach between the Central Government and the State 

Government because now each of the State Governments will act in its own 

manner, there is no coordinated approach.  Just to give an example, when 

we have a COP Summit, when countries of the world can come together in 

relation to energy conservation or carbon saving mechanism, why cannot 

we have a similar feature in India where the Central Government shepherds 

all the States; conducts a Summit or maybe, conducts some energy 

conservation convention where the different States can be guided to do it in 

a coordinated manner?  Otherwise, right now, the Act provides a role for the 

State Government, but each of the State Governments will be operating in 

its own sphere without reference to the Central Government or any other 

State. 
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 The third point of concern which I have is the aspect of a lack of 

regulator.  This has been touched upon by my preceding speaker, Dr. 

Abhishek Manu Singhvi and also Mr. Wilson.  I am seconding and thirding 

their proposal because we have now come across in the carbon market in a 

world experience where companies are resorting to what is now termed as 

'greenwashing' which means, without actually resorting to saving of energy, 

they project a false picture of energy being saved.  Unless there is a 

regulator,--because we have an energy auditor mechanism here under the 

Act--the energy auditors would again be operating without any regulator 

overseeing their functioning.  In several legislations including IBC, in several 

other legislations, we have a regulator who oversees these professionals 

who are entrusted with certain responsibility.  I would suggest and request 

the Government to think of bringing about a regulatory sphere; because now 

the Bill does not have that feature, this can only be done legislatively.  

Maybe, it can be done through a special law or it could be done through a 

further Amendment.   

Then I come to the fourth point of concern and this was briefly 

touched upon by one of my friends who spoke before me.  It is about 

compliance difficulty.  Sir, I want to bring the Government's specific 
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attention to one aspect. The Act now makes a reference to fossil fuels 

separate from non-fossil fuels, separate from renewable energy, which 

means non-fossil energy would be energy which is separate from fossil 

derived energy or renewable energy because non-fossil energy is not 

defined under the Act.  Another part of the Amendment now provides that all 

the buildings, factories, vessels will now be required that they must have a 

specified quantity of non-fossil energy.  I have two submissions for the 

Government to consider.  One is, when there is going to be a prescription 

that some part of the energy must be from non-fossil sources, they may 

have to clarify non-fossil or renewable because, today, with the way the 

Amendment stands, non-fossil is meant to be different from renewable, and 

non-fossil would be nuclear or very few areas would come within non-

renewable and again, non-fossil.  So I would respectfully think that the 

Government may have to bestow a little attention on this aspect and this 

was again touched upon by my preceding speaker and I want to quickly 

touch upon it.   

(Contd. by DPS/2H) 
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DPS-VNK/2H/2.30 

SHRI S NIRANJAN REDDY (Contd.):  If the Government were to specify 

that a particular building in Delhi must avail 10 per cent of supply from non-

fossil or renewable energy, it only gets a supply from the DISCOM.  It has no 

independent source.  If it is located in a concrete city like Delhi or Bombay, 

they would not be able to contract with the private person for availing the 

renewable energy.  So, maybe some arrangement where they can do a 

compensatory; they can go to some industry in some other area and say, 

"Look, I am required to purchase so much, 10 kv of my energy.  If you 

purchase, I pay for it.  That must be set-off in my requirement."   

Mr. Deputy Chairman, Sir, I quickly touch upon the last point which is 

the overlapping eligibility, again touched upon.  Clause 14A speaks of 

Energy Saving Certificate, Clause 14AA speaks of Carbon Credit Certificate.  

Some mechanism may have to be worked out where people don’t ask for 

both benefits or there has to be a relatability between the two.  It is a 

progressive legislation.  I support it.  I would request the Government to take 

note of some of these things so that the Bill becomes far more outreaching 

in terms of what it wants to achieve.  Thank you, Sir. 

(Ends) 
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�ो. मनोज कुमार झा (िबहार) : माननीय उपसभापित महोदय, सामान्य तौर पर 

अिधकांश सािथयों ने जो बातें रखी हैं, मैं उनसे संब� करता हँू और माननीय मं�ी 

महोदय को धन्यवाद देता हँू। अच्छा और बहुत अच्छा - कोई िबल अच्छा होता है और 

कोई िबल बहुत अच्छा होता है। अगर यह स्टैिंडग कमेटी तथा बाकी इनपटु्स से आता, 

तो यह बहुत अच्छा होता। िफलहाल यह अच्छा है। मैं इस फकर्  के बारे में इसिलए कह 

रहा हँू, क्योंिक यह िशकायत करने का कोई मतलब नहीं है - आम तौर पर यह रवायत 

ही खत्म हो रही है िक िबल को लेिजस्लेिटव स्�ूटनी के िलए भेजा जाए, वह परंपरा 

खत्म हो रही है, इसिलए बस यह िशकायत दजर् करके आगे बढ़ रहा हँू।  

 महोदय, मैं यह इसिलए कह रहा हँू, क्योंिक this Bill touches upon an area, 

एक ऐसी िवषय वस्तु पर बात हो रही है, जो हममें से अिधकांश के िलए नहीं है। मुझे इस 

िबल पर अध्ययन करने के िलए बार-बार ग्लॉसरी रेफर करनी पड़ी, बार-बार यह 

देखना पड़ा िक मैं क्या देख रहा हँू। हालाँिक प�श्चम के देशों में इस पर बहुत िदनों से 

चच� हो रही है, पर हमारे िलए यह नया है। इसिलए भी शायद ज�री था िक इसको 

एक लेिजस्लेिटव स्�ूटनी के िलए, वाइडर इनपुट के िलए भेजा जाता, तो बहेतर होता।  

 सर, मुझे इस िबल से काबर्न �ेिडट स�टिफकेट के संबंध में अभी तक यह पता 

नहीं चल पाया है िक who will do this? रेिंटग कैसे होगी? ऐसा है िक सेबी 

कमोिडटीज़ को रेग्युलेट करता है और सेन्�ल इले�क्�िसटी रेग्युलेशन किमशन �िेंडग 

ऑफ इले�क्�िसटी को रेग्युलेट करता है, लेिकन इस िबल में यह स्पष्ट नहीं है, 

इसिलए माननीय मं�ी जी कृपया इस संबधं में बताएँ।  
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 एक बात, जो हमारे कई सािथयों ने कही और मैं भी कह रहा हँू िक इसमें डोमेन 

कॉ�न्फ्लक्ट है, क्योंिक दुिनया के अलग-अलग देशों में यह िमिनस्�ी ऑफ एनवायनर्मेंट 

के कॉिरडोर से आया है, जबिक यहाँ िमिनस्�ी ऑफ पॉवर की ओर से आ रहा है। मैं 

इसको कॉ�न्फ्लक्ट ऑफ इंटरेस्ट नहीं कहँूगा, जो संदीप जी ने कहा, ब�ल्क मैं इसको 

डोमेन कॉ�न्फ्लक्ट कहँूगा, बजाए इसके िक अगर तय हो गया िक आने वाले िदनों में 

दोनों िमिनस्�ीज़ और िमिनस्टसर् की �ेिंडग हो जाएगी। 

सर, नॉन-फॉिसल एनज�, खास करके िरन्यूएबल एनज� पर बहुत एम्फेिसस है 

और मैं इसको समझ रहा हँू, क्योंिक जब मैं छा� था, तब से इस देश में इस पर चच� हो 

रही है, यानी 1983-84 से ऊज� के नवीकरणीय �ोतों पर चच� हो रही है। उनके साथ 

जो सबसे बड़ी िदक्कत है, उसमें सीजनेिलटी कम्पोनेंट है, िफर हमारे यहाँ हाई कॉस्ट 

इंस्टॉलेशन्स और ऑपरेशन्स की बात है। मैं उसके िडटेल में नहीं जाऊँगा, मैंने िसफर्  

इसको रख िदया है। यह सच है िक एनज� की िडमाडं बहुत बढ़ी है, लेिकन इसमें कई 

चीज़ें हैं, जैसे एक जो इसमें मुझे लगा, ग्लोबल सक्सेस को लेकर जो कहािनयाँ बताई 

गई,ं संभवत: उनमें कई सारे िकन्तु, परन्तु हैं। कई सारी ऐसी भी चीज़ें इिंगत हुई हैं, 

िजनमें करप्शन की बाते हैं, सट�न मल्टीनेशनल क्लाइंटेल को फेवर करने की बात है।  

 सर, 2020 में ब्लूमबगर् की एक इन्वे�स्टगेिंटग िरपोटर् आई, जो यह कहती है िक 

largest environmental groups had dealt in meaningless carbon offsets with 

large multinationals amongst clienteles. पीएटी को लेकर भी कुछ-कुछ संशय 

और शंका है। बस मैं कुछ चीज़ें �क्वकली माननीय मं�ी महोदय के समक्ष रखना चाहँूगा 
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िक यह जो ब्यूरो ऑफ एनज� एिफिशएंसी पर �पोज़्ड काबर्न �िेंडग माक� ट है, यह 

इिनिशयल एलोकेशन ऑफ �ेिडट्स पर लगभग चुप्पी साधे हुए है। यूरोिपयन यूिनयन 

में ऑक्शन िसस्टम फॉलो िकया जाता है, तो हम अपने यहाँ कौन-सा िसस्टम फॉलो 

करने के िलए सोच रहे हैं? हम यूरोिपयन यूिनयन वाला ऑक्शन िसस्टम फॉलो करेंगे 

या उसके िलए हमने कोई प�ित या �ि�याएँ तय की हैं?  

(2जे/आरके-केजीजी पर जारी)     

RK-KGG/2.35/2J 

�ो. मनोज कुमार झा (�मागत) : केल्कुलेशन ऑफ एिमशन, यह भी एक पक्ष है, िजसे 

मैं समझता हँू िक सायलेंट है। Has India identified the standard emission factors 

that can be used to determine emission of individual entities? सर, माक� ट के 

िलए टाइमलाइंस क्या हैं and when is it expected to be implemented? Would 

any mechanism be put in place so that the Government and the authorities 

don’t indulge in corrupt practices or favour certain clientele at the cost of 

others? सर, इस संदभर् में, मैं सबसे बड़ी बात यह कहना चाहता था िक इस तरह का 

िबल, िजसकी सख्त आवश्यकता है, इसके िलए मैं बधाई देता हँू, लेिकन हमें यह तय 

करना होगा िक क्या िबल को सीधे तौर पर यहाँ लाकर रख िदया जाए या इसके 

दरवाजे खोले जाएं? सर, मैं थोड़ी देर और लँूगा। सर, क्या लेिजस्लेिटव स्�ूटनी के 

िलए इसके दरवाजे खोले जाएं? मैं यह अपील भी कर रहा हँू, क्योंिक पा�लयामेंटरी 

किमटीज़ के बारे में देश ही नहीं, दुिनया भर में िलखा गया है। इस तरह के किमटी 
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िसस्टम की बात बहुत कम मुल्कों में होती है, तो अगर हम उन किमटीज़ के माध्यम से 

इसे लाते, तो मैं समझता हँू िक शायद यह बेहतर शक्ल में होता, ईज़ी टु क�म्�हेन्ड 

होता, हम टाइमलाइन समझते, हमें पता होता िक हम फलाने वक्त तक यह कर लेंगे, 

यह हािसल कर लेंगे, िफर हमें यह भी पता होता िक ऐंड यूज़ कंज्यूमर पर इसका 

अितिरक्त बोझ तो नहीं पड़ेगा। ...(समय की घंटी)...  एक बात, जो संदीप जी ने नहीं 

कही, मैं नाम नहीं लँूगा, हर कोई जान रहा है िक एक मॉनो�प्ल�स्टक मोनोपिल�स्टक 

�ेंड भी चल रहा है। ...(व्यवधान)...  

डा. जॉन ि�टास : आप नाम ले लीिजए। 

�ो. मनोज कुमार झा : नहीं, मैं संदीप जी की रवायत का ख्याल रख रहा हँू। 

...(व्यवधान)... सर, आप ि�टास जी के बारे में जानते हैं। ये बहुत िडस्टबर् करते हैं। 

...(व्यवधान)...  

 सर, इन्हें मेरे कुछ सुझाव समझ लीिजए। इन्हें आपि� कतई नहीं कहँूगा। यह 

िबल अच्छा है। यह बहुत अच्छा होता िक जो रास्ते हमने सुझाए थे ...(व्यवधान)... 

�ी िबकास रंजन भ�ाचायर् : िदल भी अच्छा होता।  

�ो. मनोज कुमार झा : िबल के साथ-साथ िदल भी अच्छा होना चािहए। 

�ी उपसभापित : �ो. झा, धन्यवाद। चेयर ने नहीं कहा है िक कौन िडस्टबर् कर रहा है, 

आप बोल रहे हैं। 

�ो. मनोज कुमार झा : जी, सर। मैं ऑन िरकॉडर् बोल रहा हँू। सर, जय िहन्द, धन्यवाद। 

(समाप्त) 
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DR. V. SIVADASAN (Kerala): Mr. Deputy Chairman, Sir, the Energy 

Conservation (Amendment) Bill, 2022 is basically aimed at addressing the 

core issues which the common people are facing. Basically, this Bill is 

promoting the centralisation tendency.  We are seeing an extreme 

centralisation in this Bill.  

 Clause 14 of the Bill is a change of a Section in the main Act.  It is 

enhancing the power of the Union Government. This is the tendency of 

centralisation. So, it should be corrected. The basic spirit of the nation is 

decentralisation. This is against the federal structure of our nation. I request 

you to protect the federal structure of the nation and promote 

decentralisation. The spirit of the age is to protect the federal structure.  

 Secondly, this Bill proposes Bureau of Energy Efficiency. Here, we are 

able to see the centralisation tendency. The Bill proposes only five 

representatives of the States. It means, a majority of the States would not 

be able to register their opinion in the Bureau of Energy Efficiency. It means, 

the Central Government is curtailing the rights of the States. Each and every 

State has the right to register its opinion. So, that should be protected. A 

representative of each of the State should be there. This is my request, Mr. 
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Deputy Chairman. Sir, this is a problem not only of a State, it is also the 

problem of the entire people of the country.  

 Another point is on the representation of the farmers.  Here, the 

representation of the farmers is not there. In India, 30 per cent of the energy 

consumption is in the farm sector.  But, in this Bill, we are not consulting the 

farm sector. In the Bureau of Energy Efficiency, the representatives of big 

corporates are there, including big industrialists and manufacturers. Then, 

why have they not allowed the representation of farmers and workers? 

These are very serious questions. The representation of farmers and 

workers should be there. This is another request from me.  

(Contd. by SSS/2K) 

SSS-DS/2K/2.40 

DR. V. SIVADASAN (Contd.):  Respected Chair, another point is, carbon 

trading and energy conservation methods from State to State are different.  

So, State-specific issues are there.  Hence, the Union Government should 

give the right to the States for managing energy conservation procedure and 

method.  The right of the State should be protected there also.  The building 

status is also covered in this Bill.  There, unilaterally, the Union Government 

proposed their own specification.  Unilateral specification is not good for the 
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development of energy sector in our country.  So, State level specification 

means that the State will make. The Union Government should provide the 

right to the State for making specification of the building.  It should be 

corrected.  It should be included in the Bill.   

The last thing is regarding State level designated agencies.  Here in 

this Bill, the Union Government has proposed some new agencies for 

managing things.  My request is, the State level designated agencies are 

working very well.  So, right of the agencies, including Kerala and other 

States, should be protected and the Government should allow them to 

continue to work in these States.  Independently, an autonomous decision is 

very important for the development of energy sector.  This is my point.  

Thank you, Sir. 

(Ends) 

SHRI VAIKO (Tamil Nadu):  Mr. Deputy Chairman, Sir, I am very thankful to 

you for giving me this opportunity.  In the year 1917, when the great October 

Revolution took place, after the victory, the great Lenin stated, 'let us get 

energy, power.  We will lead all the other nations.'  Here, the original Act, the 

Energy Conservation Act, 2001 provides a framework for regulating energy 

consumption and promoting energy efficiency and energy conservation.  It 
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will enable using less energy to perform the same task.  The Act has set up 

the Bureau of Energy Efficiency to recommend regulations and standards for 

energy consumption.  These apply to appliances, vehicles, industrial and 

commercial establishments and buildings. During the COP-26 summit in 

2021, i.e. last year, India made the following commitments which may be 

relevant for energy efficiency efforts: (i) reducing total projected carbon 

emissions by one billion tones by 2030, and (ii) reducing the carbon intensity 

of the economy by 45 per cent by 2030 over 2005 levels.  Carbon intensity is 

defined as the volume of carbon emissions per unit of GDP.  In addition, 

India aims to have 500 GW of non-fossil energy capacity and meet fifty per 

cent of its energy requirements from renewable energy by 2030.  Against this 

backdrop, the Energy Conservation (Amendment) Bill, 2022 was introduced 

in Lok Sabha.  The Bill seeks to amend the 2001 Act to: (i) facilitate the 

achievement of COP-26 goals, and (ii) introduce concepts such as 

mandated use of non-fossil sources and carbon credit trading to ensure 

faster decarbonisation of the Indian economy.  The Bill empowers the 

Central Government to specify a carbon credit trading scheme.  Carbon 

credit implies a tradeable permit to produce a specified amount of carbon 

dioxide or other green house emissions.    (Contd.  by NBR/2L) 
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NBR/MZ/2L/2.45 

SHRI VAIKO (Contd.): The Central Government or any authorized agency 

may issue Carbon Credit Certificates to entities registered and comply 

with the scheme.  The entities will be entitled to trade the Certificates. 

 The Act empowers the Central Government to specify Energy 

Conservation Code for buildings.  The Code prescribes energy 

consumption standards in terms of area.  The Bill amends this to provide 

for an ‘Energy Conservation and Sustainable Building Code.’  This new 

Code will provide norms for energy efficiency and conservation, use of 

renewable energy and other requirements for green buildings. 

 The Bill provides for provisions, including residential buildings, 

which have a minimum connected load of 100 KW.  In my view, it should 

be applicable to only commercial buildings and residential buildings 

should be excluded from this provision, because there will be a very few 

residential buildings which have a load capacity of 100 KW.   

The amount of penalty is also very high, namely, Rs. 10 lakhs for 

violation.  It should be reduced to a reasonable amount.  The provision of 



101 
Uncorrected/Not for publication - 12.12.2022 

 
high penalty amount would encourage corruption and harassment to the 

genuine consumers. 

The Bill provides for increasing the Governing Council Members up 

to 37.  Since most of the functions fall under the State jurisdiction, the 

Government should provide membership for each State in the Governing 

Council, so that there will be a proper coordination and understanding.  

Though the Bureau of Energy Efficiency is the regulatory authority, it 

cannot discharge its functions successfully without the cooperation of the 

State Governments.  The Governing Body of the Bureau of Energy 

Efficiency has under-utilized funds by around 50 per cent in the last two 

years!  This has to be taken very seriously.  Moreover, the Government 

should launch a campaign for energy saving bulbs like LED among the 

general public so that the energy can be saved.  The Union Government 

should launch a special scheme for distributing LED bulbs at subsidized 

rate, so that more people, especially middleclass and poor, would 

purchase and use them. 

This Government has reduced the Budget for the Solar Energy 

Corporation, which is the only PSU run by the Ministry of New and 
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Renewable Energy from Rs. 1,800 crores last year to only Rs. 1,000 crores 

this year.  What is the justification?   

You have to increase the solar energy; you have to increase the 

generation of solar power.  ...(Time-bell rings)... We have trained 

manpower; we have land; we have sun.  At the same time, around 60 per 

cent subsidy on solar panels is being reduced by this Government and 

GST on it has been increased from 5 per cent 12 per cent!  Where is the 

justification?  The import duty on solar panels has been increased.  I 

appreciate that the Government wants to encourage domestic 

manufacturing companies.  But, the domestic manufacturing companies 

have to import certain components from abroad. This import duty is going 

to cost them very heavily. ...(Time-bell rings)... 

MR. DEPUTY CHAIRMAN: Mr. Vaiko, please conclude. 

SHRI VAIKO: Sir, I will take only one minute. 

In our region in Tuticorin, Kanyakumari, Nagercoil wind energy is 

being produced.  But, you are reducing the fund allocation.  You should 

encourage more such renewable energy systems which do not pollute the 

environment. 
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The jurisdiction of Bureau of Energy Efficiecy in regulating carbon 

trading is questioned because generally it is the Ministry of Environment, 

Forest and Climate Change which is the nodal Ministry in the matter of 

conservation, carbon credit trading and greenhouse gas emissions.  

Therefore, the hon. Minister should involve the Ministry of Environment, 

Forest and Climate Change in all policy matters. ...(Time-bell rings)... 

MR. DEPUTY CHAIRMAN: You please conclude. I will call the next 

speaker, Mr. Vaiko. 

SHRI VAIKO: I am completing, Sir. 

In view of the above, I request the hon. Minister to consider all these 

things, so that we can give a better environment to the next generation. 

Thank you. 

(Ends) 

MR. DEPUTY CHAIRMAN: You have taken three minutes extra. 

DR. FAUZIA KHAN (Maharashtra): Hon. Deputy Chairman, Sir, we are 

part of the rapidly evolving world.  The world, today, evolved to such an 

extent that, given a choice, many of us would rather stay hungry than 

allow the power of our mobile to die.  It is extremely difficult to 
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comprehend that the first ever cell phone with internet was invented in 

2001, just around 20 years before.  In the very same year, the Energy 

Conservation Act, 2001, was passed in this House.   

 The amendments are welcome and most needed one, taken into 

account the pace at which the growing and evolving human race is 

needing power or energy to survive. 

(CONTD. BY USY/2M)  

USY-DN/2M/2.50 

DR. FAUZIA KHAN (Contd.):  Countries have started coming together 

across borders to utilize available resources to sustain the demand of the 

ever-growing power requirement.  Each country is trying to use the 

resources that Mother Nature has blessed it with, while simultaneously 

trying not to allow the Earth to be damaged.  Today, it is the question of 

the survival of the planet for all of us.   

 The theme of India’s G-20 Presidency is extremely relevant "वसुधैव 

कुटुम्बकम" ‘One Earth, One Family, One Future’.  Different countries are 

blessed with different resources, compared to each, like fossil fuels, wind 

river and the Sun.  Our nation must be appreciated for having 
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accomplished the task of connecting more than 28 million homes in less 

than 1000 days.  However, we must also take into account that to supply 

power to these 20 million houses and the rest of the nation, we import 

more than 85 per cent of power in the form of fossil fuels and other natural 

gases.  Even the components of the solar industry, like photovoltaic cells, 

are majorly imported from other countries.  And, this cost of import has 

been eating away our ability to R&D.   

 India is blessed with the power of the Sun, the wind, the seas, and 

the rivers.  But, to harness the energy from these sources, we have to 

take many steps towards R&D.  Luckily, the Sun shines brighter on our 

country.  But, the Sun does not shine all the time.  So, cost-effective high 

power density batteries must be developed. And, to do that, we must 

increase our R&D Budget from 0.6 per cent of our GDP to a much higher 

percentage like other major economies, for example, China has 2.4 per 

cent; and, the US has 3.06 per cent.  So, it is time that we increase our 

R&D budget.  

 The Bill also addresses the building codes, which is a very welcome 

amendment.  But, how can we ensure that the local governments 
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implement them?  And, unless these are implemented and followed up, 

legislation is just a futile exercise.  As hon. Member, Dr. Abhishek Manu 

Singhvi has rightly said, India is an over-legislated and an under-enforced 

country.  Making laws is not enough.  It has to be an inter-Ministerial, 

inter-departmental at every-level approach right down to the farmers.  

There is too much energy conversation, instead of energy conservation.  

So, let us walk the talk.  

 The stubble burning issue of Delhi, Haryana, Punjab and Uttar 

Pradesh can be addressed and, in fact, utilized if industries are allowed to 

upgrade the boilers and utilize the energy that is in the form of crop 

stubble, which possesses immense potential energy that is wasted.  

Thousands and thousands of hectares of land causes uncontrollable 

pollution.  My suggestion is, while the carbon trading and carbon market 

ecosystem is being developed, can we integrate incentivising of issues, 

such as, stubble burning and the use of mountains and mountains of 

garbage in and around the capital as biomass fuel, in combination with 

corporate social responsibility for industries and also incentivise individual 
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farmers with a system of carbon credit, which could be sold to the 

industries.  This will create awareness and build up a movement.  

"वतन की िफ� कर, नादां मुसीबत आने वाली है। 
                             ितरी बरबािदयों के मशवरे हैं आसमानों में।" 
 

(Ends) 
 

MR. DEPUTY CHAIRMAN:   Hon. Shri G.K. Vasan – not present.  Next, 

hon. Shri Shaktisinh Gohil. 

(Followed by 2n – PK) 

PRB-PK/2N/2.55 

�ी श�क्तिंसह गोिहल (गुजरात) :  उपसभापित महोदय, मैं ऊज� संरक्षण 

(संशोधन) िवधेयक के ऊपर अपने िवचार रखने के िलए खड़ा हुआ हंू।  मैं िबल के 

उ�ेश्य और कारण देख रहा था।  इसमें कोई दो राय नहीं हो सकती हैं िक इस 

दुिनया में या देश में पय�वरण अच्छा हो, हम क्लीन एनज� की िंचता करें, क्लाइमेट 

चेंज के चैलेंजेज हमें न फेस करने पड़ें, यह अच्छी बात है, लेिकन उ�ेश्य और कारण 

के साथ-साथ िबल के जो �ावधान हैं, उसमें काफी कुछ हो सकता था, जो नहीं 

िकया गया है, इस बात का मुझे दुख है।  िदखाने के दांत िकतने ही अच्छे हों, इससे 

कोई फकर्  नहीं पड़ता, लेिकन आपके चबाने के दांत कैसे हैं, उसके ऊपर ही आधार 
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रहता है।  महोदय, हमारे देश में कहा जाता है िक जो �पया बचाया, वह �पया 

कमाया के बराबर है।  आपने िबल में इसकी िंचता नहीं की है।  आपकी खुद की 

िमिनस्�ी ऑफ एन्वायनर्मेंट का जो ओज़ोन सेल है, उसने आपको कहा है िक जो 

कूिंलग िडमाडं एक्शन प्लान बने और कूिंलग िडमाडं कम हो, उसके िलए सरकार 

को िंचता करनी चािहए।  इस बारे में आपको बताया गया है, आपको आगाह िकया 

गया है, लेिकन आप इसकी िंचता नहीं करते हो।  आपको जो टारगेट िदया गया है, 

वह यह है िक 20 से 25 �ितशत कूिंलग एनज� िडमांड 2037-38 तक आपको कम 

करनी है।  मनोज झा जी सही कह रहे थे।  अगर यह स्टैंिंडग कमेटी के पास जाता, 

तो इन सारी चीज़ों का अध्ययन होता, आपको सही रास्ता िदखाया जाता और अगर 

इसमें वे �ावधान करते, तो अच्छा होता।  ऑक्सफोडर् इंिडया स्टैिट�स्टकल सव� में 

यह आया है िक आज हमारे यहा ंआठ परसेंट हाउसहोल्ड्ज़ हैं, वे एसी यूज़ करते 

हैं, लेिकन दस साल बाद हमारे देश में यह िसनैिरयो होगा िक 40 परसेंट भारतीयों 

को एसी यूज़ करने की नौबत आ जाएगी और उनको यूज़ करना पडेग़ा, क्योंिक 

क्लाइमेट चेंज हो रहा है और यह ज�रत बन रही है।  िरन्यूएबल एनज� इ�क्वपमेंट 

आपको कहता था िक आपके िदखाने और चबाने के दांत अलग हैं।  आप कहते हैं िक 

आपको क्लीन एनज� को �मोट करना है, आप कहते हैं िक जो पय�वरण को 

नुकसान पहंुचाता है, काबर्न डाइऑक्साइड, �ीन हाउस गैस, उसे रोकना है।  आप 

क्या करते हो - िरन्यूएबल एनज� इ�क्वपमेंट, िजसके ऊपर जीसटी 5 �ितशत था, 
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उसको आपने बढ़ाकर 12 �ितशत कर िदया है।  क्या ये आपके कदम हैं?  मैं मं�ी 

जी से गुज़ािरश क�ंगा िक फाइनेंस मं�ी जी से बात कीिजए और आपको इसे 

कं�ोल में लाने का काम करना पड़ेगा।   

 माननीय उपसभापित महोदय, इले�क्�िसटी, जो हमारे कॉ�न्स्ट�ूशन के 

िहसाब से, कन्करेंट िलस्ट एं�ी 38 के तहत है।  हर राज्य की अपनी अलग-अलग 

पिर�स्थितयां हैं।  आप सेन्�ल कानून बनाने के बजाय हर राज्य को कहते िक as per 

Concurrent List Entry 38, हमारा भी अिधकार है और आपका भी अिधकार है, हम 

उस टारगेट तक पहंुचना चाहते हैं, जहा ंपर हम 40 परसेंट फॉिसल-�ी एनज� का 

सजृन करना चाहते हैं, आप कानून बनाइए - तो हर राज्य अपने िहसाब से कायर् 

करता।   हम राज्य सभा में बैठते हैं, हम स्टेट को िर�ेज़ेंट करते हैं।  हो सकता है िक 

आपको कहीं बहुमत िमल जाता है और कहीं आपके हाथ से शासन चला जाता है, 

यह लोकतं� का दौर है, यह चलता रहता है, लेिकन मैं मानता हंू िक फेडरल 

स्�क्चर में राज्यों के अिधकारों को ज्यादा से ज्यादा सुरिक्षत करना, यह सें�ल 

गवनर्मेंट की भी िजम्मेदारी है। 

(2O/GS पर जारी) 
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GS-PB/2O/3.00  

Ǜी शिक्तिंसह गोिहल (कर्मागत) :  मȅ इंģाÎटर्क्चर को भी आगे बढ़ाने की बात पर जोर 

देता हंू। अगर आप ऐसा नहीं करोगे और क्लीन एनजीर् आपकी हुई, अगर एक 

बॉटलनेक होगा, तो इससे आपको क्या फायदा िमलेगा?  इसिलए मȅ यह गुज़ािरश 

करता हंू िक आपको इंģाÎटर्क्चर डेवलप करना चािहए। अगर हम सोलर एनजीर् पैदा 

करते हȅ - रात मȂ तो सन नहीं है और जरूरत होती है रात को आठ बजे के बाद, जब 

लोग दÄतर से छूटे, िबज़नेस करके घर आए, बाहर से घर आए, तो फैिमली के साथ 

बैठȂगे,  तो ऊजार् की खपत ज्यादा होगी - क्या उस वक्त के िलए िदन की बनी हुई 

एनजीर् वहां पर सेव हो सके, उसके िलए ज्यादा इंģाÎटर्क्चर, ज्यादा आरएंडडी आप 

करȂगे या नहीं करȂगे? 

 माननीय उपसभापित महोदय, मȅ बताता हंू िक एक पिरवार साधु के पास गया, 

उन्हȗने कहा िक हमारा यह बच्चा गुड़ बहुत खाता है। डॉक्टर कहते हȅ िक इतना गुड़ 

खाना इसकी सेहत के िलए अच्छा नहीं है। वह हमारी बात नहीं मानता है, वह आपकी 

बात सुनेगा। आप उसे कह दो िक गुड़ नहीं खाये। गुरुजी ने कहा िक 15 िदन बाद आना। 

पिरवार वापस चला गया। वह पिरवार 15 िदन बाद आया, गुरुजी ने बच्चे से कहा िक 

गुड़ मत खाना। यह सेहत के िलए अच्छा नहीं है।  पिरवार को ताज्जुब हुआ िक क्या हो 

गया, यही बात 15 िदन पहले कह देते। जब क्यूरीऑिसटी से पूछा, तब गुरुजी ने कहा 

िक मȅ खुद बहुत गुड़ खाता था, मȅ बच्चे को कैसे कहंू िक तू गुड़ मत खाना। गुरुजी ने 

कहा िक पहले मȅने 15 िदन गुड़ खाना बंद कर िदया और िफर बच्चे को कहा। मȅ इस 
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सरकार को भी कहना चाहता हंू िक आप भाषण तो अच्छे देते हो िक दÄतर मȂ पंखा बंद 

करो, परन्तु आप करते क्या हो, उसको भी तो कभी देखा करो। आप कहते हो िक 

एनवायनर्मȂट िबगड़ रहा है, िदÊली मȂ सबसे ज्यादा पॉÊयुशन हो रहा है। हम बहुत 

बिढ़या िबिंÊडग मȂ बैठते हȅ, आपने क्यȗ ऊजार् की खपत की, एनवायनर्मȂट खराब करने 

के िलए िवÎटा Ģोजेक्ट की क्या जरूरत थी? इसिलए आप दूसरȗ को सलाह देने से 

पहले गुड़ खाना बंद कीिजए । 

 माननीय उपसभापित महोदय, मȅ उस गुजरात से आता हंू, जहां महात्मा गांधी 

जी की िवचारधारा और महात्मा गांधी जी का असर है। मȅ बहुत कम उĦ मȂ - मȅ कॉलेज 

मȂ पढ़ता था और िवधान सभा मȂ आ गया तथा एक लÇबे अरसे तक िवधान सभा का 

िरĢेज़Ȃटेिटव रहा। मȅने वहां पर बदलते हुए दौर को देखा है। मȅने गुजरात मȂ देखा था, 

वहां पर हमारे एक मंतर्ी बाबूभाई जशभाई पटेल हुआ करते थे, जो पहले मुख्य मंतर्ी थे। 

आज तो एनवायनर्मȂट का इतना चैलȂज है। उन िदनȗ मȂ वे अगर िकसी सिर्कट हाउस के 

कमरे मȂ होते थे, तो बाहर िनकलने से पहले हर बÊब को बंद करते थे, कहीं पर एक भी 

लाइट को खुला नहीं छोड़ते थे और िफर बाहर िनकलते थे। वे मुख्य मंतर्ी थे, लेिकन 

एक बार भी चाटर्डर् Ãलेन से िदÊली नहीं आये। वे हर बार सिर्वस Äलाइट से आते थे और 

कहते थे िक हमȂ यह अिधकार नहीं है िक हम एनवायनर्मȂट को खराब करȂ। कभी-कभी 

मंतर्ी के तौर पर भी - मȅ उनके साथ िमिनÎटर रहा, एक Ģोगर्ाम साथ मȂ होता था, तो वे 

कहते थे िक दो गािड़यां लेकर क्यȗ जायȂ, दो टी.ए. िबल क्यȗ बनायȂ, सरकार का खचार् 

क्यȗ बढ़ायȂ, हम दोनȗ एक गाड़ी मȂ जायȂ । इस तरह से मȅने एक गाड़ी मȂ दूसरे मंतर्ी के 
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साथ जाने वाले भी देखे हȅ। मȅने वह दौर भी देखा है। इसके अलावा एक और दौर भी 

देखा, जहां कभी मुख्य मंतर्ी सिर्वस Äलाइट से नहीं, बिÊक बेÎट, वेल लग्ज़िरयस 

एयरकर्ाÄट के िबना गुजरात से िदÊली नहीं आ सकते थे। वह दौर भी मȅने देखा है।  

माननीय उपसभापित महोदय, हमȂ जो इस िबल के अंदर Ģावधान करना चािहए 

था, वह इसमȂ नहीं िकया है। आप कॉबर्न केर्िडट टर्ेिंडग की बात करते हो, मȅ पूछना 

चाहता हंू िक कॉबर्न टर्ेिंडग के िलए रेगुलेशन कौन करेगा? जैसे िक हम शेयर की 

टर्ेिंडग करते हȅ, तो उसके िलए सेबी रेग्युलेटरी अथॉिरटी है। सेबी उसे रेग्युलेट करती 

है। इलेिक्टर्िसटी की टर्ेिंडग होती है, तो सȂटर्ल इलेिक्टर्िसटी रेग्युलेटरी कमीशन उसका 

रेग्युलराइजेशन करता है।   ....(समय की घंटी)...  सर, मुझे एक िमनट का समय और 

दे दीिजए। उसी तरह से आप अगर कॉबर्न टर्ेिंडग करना चाहते हो, तो उसके िलए कोई 

Ģावधान आपके इस िबल मȂ नहीं है। इसके मायने िदखाने के िलए बड़े हȅ, चबाने के िलए 

नहीं हȅ। अच्छी मंशा हो, तो अच्छा काम भी उसी िदशा मȂ होना चािहए। इन्हीं बातȗ के 

साथ मȅ अपनी बात को खत्म करता हंू।    

(समाÃत) 

Ǜी उपसभापित :  माननीय रामचंदर् जांगड़ा।  

(एलपी/2पी पर आगे) 

LP-SKC/3.05/2P 

Ǜी रामचंदर् जांगड़ा (हिरयाणा) :  उपसभापित महोदय, आपका बहुत-बहुत धन्यवाद 

िक आपने मुझे एक महत्वपूणर् िवषय पर हो रही चचार् मȂ भाग लेने का मौका िदया है। मȅ  
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' The Energy Conservation (Amendment) Bill, 2022'  के समथर्न के िलए खड़ा 

हुआ हंू। महोदय, यह िवधेयक 2001 मȂ अिÎतत्व मȂ आया था - जैसा िक डा. फौिजया 

खान जी ने बताया है और अब इसमȂ कुछ नये संशोधन िकए गए हȅ, िजन पर मुख्य रूप 

से सभी माननीय सदÎयȗ ने सदन मȂ कहा है िक काबर्न Ëयापार, जीवाÌम ईंधन का कम 

से कम Ģयोग हो। महोदय, जो सबसे मुख्य बात है और जो इस िबल का उǈेÌय भी है, 

वह यह है िक हम एनजीर् का जो उपयोग करȂ, वह िदमागहीन और िवनाशकारी उपयोग 

की बजाय सावधान और सूझ-बूझकर उपयोग करȂ।  

 महोदय, जब हम टी.वी. खोलते हȅ, तो आधी से ज्यादा दुिनया को Ģाकृितक 

आपदाओं की चपेट मȂ देखते हȅ। कहीं बफीर्ला तूफान चल रहा है, कहीं पर गािड़याँ बाढ़ 

के पानी के अंदर बहती जा रही हȅ और कहीं पर ज्वालामुखी फट रहे हȅ। आधे से ज्यादा 

दुिनया Ģाकृितक आपदाओं की चपेट मȂ है। यह सब कुछ िदमागहीन ऊजार् के उपयोग 

की वजह से हुआ है। महोदय, यह संशोधन िवधेयक हमारे माननीय Ģधान मंतर्ी जी की 

बहुत बड़ी दूरदिर्शता और अच्छी सोच का नतीजा है। जैसा िक गीता मȂ कहा गया है, 

       'या िनशा सवर्भतूानां तÎयां जागिर्त संयमी। 
      यÎया ंजागर्ित भतूािन सा िनशा पÌयतो मुने:।। 

 
महोदय, आम आदमी िजन िवषयȗ के Ģित सोया रहता है, िजनके बारे मȂ नहीं 

सोचता है, मुिन Ëयिक्त अिगर्म मȂ उन िवषयȗ के बारे मȂ सोचता है, अिगर्म मȂ उनका Ģबंध 

करता है। हालांिक हमारे भारत के उत्सजर्न का जो रेट है, वह दुिनया के अन्य 

िवकिसत देशȗ की तुलना मȂ बहुत कम है। भारत का उत्सजर्न रेट 1.9 टन है, जबिक 
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अमरीका का 15.5 टन और रूस का 12.5 टन है। यǏिप इन देशȗ की तुलना मȂ भारत 

का उत्सजर्न रेट 1.9 टन है, िफर भी भारत सरकार ने माननीय Ģधान मंतर्ी जी के 

कुशल नेतृत्व मȂ अिगर्म Ģावधान िकए हȅ और हम कह सकते हȅ िक इस समय, ऊजार् के 

संरक्षण मȂ, इसके उपयोग मȂ भारत का चौथा Îथान है। हमारी जो िंवड पावर है, उसमȂ 

भी हमारा दुिनया के अंदर चौथा Îथान है। इसके साथ ही सोलर पावर मȂ भी हमारा 

दुिनया मȂ चौथा Îथान है। हमारी सरकार के बेहतरीन Ģयासȗ का एक नतीजा आज हम 

सबके सामने उपिÎथत है, िजसकी वजह से भारत Ģाकृितक आपदाओं की चपेट मȂ 

आने से िफर भी बचा हुआ है। महोदय, आगे आने वाले समय मȂ हमȂ Ģाकृितक आपदाएं 

न झेलनी पड़Ȃ - िजस तरह से दुिनया बफीर्ले तूफान, ज्वालामुखी फटने के कारण 

परेशान और बाढ़ की चपेट मȂ है, ऐसी िवनाशलीला भारत मȂ न देखनी पड़े, इसके िलए 

अिगर्म Ģबंध करने के िलए यह संशोधन िवधेयक लाया गया है।  

महोदय, जैसा िक बहुत से सांसदȗ ने, मेरे बहुत से सािथयȗ ने चचार् की है िक 

इसमȂ अन्य मंतर्ालयȗ को भी शािमल िकया जाना चािहए,  इस पर वाइको साहब ने भी 

चचार् की थी िक इसके अंदर िमिनÎटर्ी ऑफ एन्वायरन्मȂट, फॉरेÎट एंड क्लाइमेट चȂज 

को भी शािमल िकया जाना चािहए, उस संदभर् मȂ मȅ सदन की जानकारी के िलए यह 

बता दंू िक जो गवनर्मȂट काउंिसल है, उसका दायरा इस िवधेयक के अंदर बढ़ा िदया 

गया है। महोदय, जो अन्य संबंिधत मंतर्ालय हȅ, िजनकी अभी वाइको जी ने भी चचार् की 

है, इनमȂ िमिनÎटर्ी ऑफ हाउिंसग एंड अरबन अफेयसर्, िमिनÎटर्ी ऑफ Îटील और अन्य 

मंतर्ालयȗ को भी शािमल िकया गया है। इसमȂ केवल मंतर्ालयȗ को ही नहीं, यहाँ तक िक 
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जो नॉन-गवनर्मȂट एक्सपट्सर् हȅ, उनको भी गवनर्मȂट काउंिसल के अंदर शािमल िकया 

गया है और इसकी संख्या भी 4 से 7 बढ़ा दी गई है। महोदय, यह बहुत महत्वपूणर् िबल 

है।  

 महोदय, मȅ सदन की जानकारी के िलए यह बात भी चचार् के दौरान कहना 

चाहता हंू िक सरकार ने जो पहले Ģबंध िकए हȅ, उनमȂ बहुत ही अच्छे तरीके से, हर 

िलहाज़ से एनजीर् को बचाने के उपबंध िकए गए हȅ।  महोदय, 2021 तक एलईडी की 

1.22 करोड़ Îटर्ीट लाइट्स कर दी गई हȅ। महोदय, यह भारत सरकार का एक बहुत 

बड़ा और बेहतरीन Ģयास हुआ है। इसके अंदर 8.2 िबिलयन यूिनट िबजली की बचत 

हुई है। यह हमारी एक बहुत बड़ी अचीवमȂट है। सरकार ǎारा पहले से सोचकर इस 

काम की शुरुआत कर दी गई थी।  

(MKG/2Q पर जारी) 

MKG-HK/3.10/2Q 

Ǜी रामचंदर् जांगड़ा (कर्मागत) : इसी Ģकार 10,451 इमारतȗ मȂ एल.ई.डी. बÊब, 5 

Îटार पंखे, 5 Îटार गीज़सर्, 5 Îटार एयरकंडीशनसर् के माध्यम से बहुत बड़ी ऊजार् की 

बचत भारत सरकार ने इस के्षतर् के अन्दर भी की है। भारत के अन्दर 24 परसȂट जो 

िबजली की खपत होती है, वह हमारी िरहायशी िबिंÊडग्स के अन्दर होती है और काफी 

लÇबे समय से िबिंÊडग्स का Îटर्क्चर इस तरीके से चलता रहा िक ए.सी. के िबना कोई 

रह ही नहीं सकता। हमȂ पानी भी गरम चािहए, हमारा गीज़र के बगैर काम नहीं चलता, 

ए.सी. के बगैर काम नहीं चलता।  
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Ģकृित के साथ जो छेड़छाड़ की गई है, हम देख रहे हȅ िक अब साल के अन्दर 10 

महीने गमीर् पड़ती है, वरना हमने तो बचपन से देखा था िक चौमासा िसÎटम हमारे 

भारतवषर् मȂ था। चार महीने गमीर् पड़ती थी, चार महीने सदीर् पड़ती थी और चार महीने 

बरसात का सीज़न होता था, हमारे यहां चौमासा िसÎटम था। आज Ģकृित के साथ 

दुिनया ने जो छेड़छाड़ की है, अंधाधंुध वायुमंडल के अन्दर काबर्न का उत्सजर्न िकया 

है, अंधाधंुध फैक्टिरयȗ के माध्यम से, ËहीकÊस के माध्यम से जो गमीर् वातावरण के 

अन्दर गई है, उन सब के कारण ग्लोबल वािमȊग एक बहुत बड़ा चैलȂज आज दुिनया के 

सामने है। अब साल के अन्दर 10 महीने गमीर् पड़ती है। आधा िदसÇबर बीत जाने के 

आसपास हम यहां बैठे हȅ, लेिकन अभी भी सदीर् का िवशेष तौर पर कोई एहसास नहीं हो 

रहा। साल मȂ 10 महीने ज्यादा से ज्यादा गमीर् पड़ने लग गई है, मेरे कहने का मतलब 

यह है। यह बहुत बड़ा क्लाइमेट चȂज, दुिनया के सामने बहुत बड़ा चैलȂज है, अगर इसे 

समय रहते नहीं रोका गया तो आने वाला समय पूरी मानवता के िलए ही बहुत 

खतरनाक होने वाला है, इसिलए यह एनजीर् कंज़रवेशन वाला जो िबल है, इसके अन्दर 

बहुत ही महत्वपूणर् Ģावधान िकये गये हȅ।  

मȅ थोड़ा सा और जानकारी के िलए सदन के ध्यान मȂ लाना चाहता हंू, जैसे पीछे 

चचार् मȂ भी आया है, वैसे इसके ऊपर िडबेट मȂ ग्लासगो कांģȂ स का भी काफी िजकर् हुआ 

है, पेिरस एगर्ीमȂट का भी िजकर् हुआ है और चचार् के अन्दर यह भी आया था िक 45 

परसȂट उत्सजर्न की रोकथाम का हमारा 2030 तक जो टागȃट था, मȅ Ģधान मंतर्ी जी के 

कुशल नेतृत्व को धन्यवाद देना चाहता हंू, मुबारकबाद देना चाहता हंू िक 2030 तक का 
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45 परसȂट का जो टागȃट था, हमने 2022 मȂ ही उसे 40 Ģितशत तक एचीव कर िलया 

है। यह एनजीर् कंज़वȃशन की तरफ एक बहुत बड़ा कदम है और वायुमंडल मȂ जो गमीर् 

का, काबर्न का अंधाधंुध उत्सजर्न है, उसे बचाने के िलए भारत सरकार का बहुत बड़ा 

सराहनीय कदम है।  

मȅ इस िबल का समथर्न करते हुए यह कहना चाहता हंू िक हमारे काफी सािथयȗ 

ने सुझाव िदया िक इसे Îटȅिंडग कमेटी के अन्दर भेज िदया जाये। Îटȅिंडग कमेटी के 

अन्दर भी हम लोग ही तो हȗगे, हमȂ ही तो उसके अन्दर बैठकर चचार् करनी है तो चचार् 

के िलए यहां खुला Îथान है, सब लोग चचार् मȂ भाग ले रहे हȅ, सब लोग महत्वपूणर् सुझाव 

दे रहे हȅ, सब के सुझावȗ को नोट िकया जा रहा है। कोई भी अच्छा काम हो तो उसमȂ 

अनावÌयक देरी नहीं होनी चािहए। अच्छा काम िजतनी जÊदी कर िलया जाये, उतना 

ही बेहतरीन होता है, वह राÍटर् के िहत मȂ होता है, वह मानवता के िहत मȂ होता है।  

मȅ इन्हीं शÅदȗ के साथ इस संशोधन िवधेयक का समथर्न करते हुए अपनी बात 

को समाÃत करता हंू, धन्यवाद। 

(समाÃत) 

MR. DEPUTY CHAIRMAN: Shri G.K. Vasan; not present. Shri Abdul 

Wahab. 

SHRI ABDUL WAHAB (Kerala): Sir, I thank you for giving me this 

opportunity.  According to the last speaker, everything is almost set right 

and there is no need for discussion.  According to him, the Standing 
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Committee is not required; the Select Committee is not required and you 

can get it passed immediately. That is the only way. Regarding the 

establishment of carbon market, I would like to ask one thing.  The Bill is 

silent who is going to regulate the Carbon Credit Market.  Is it the Bureau of 

Energy Commission?  Is it the only agency?  How can one single agency 

manage the whole India?  I came to understand that they are going to 

charge for certification.    

(Contd. by KSK/2R) 

KSK/AKG/3.15/2R 

SHRI ABDUL WAHAB (CONTD.):   In other countries, there are no charges 

for certification, and I recommend that it should be provided free to 

encourage the participant industry.   The Bill, inter alia, seeks to amend the 

penalty provisions.  The penalties have not been categorised as small, 

medium or heavy.  For small consumers like me, if I invest money in solar, 

but after investing money, the Government says that this is not the rate and 

we have reduced the rate.  This should not happen and the penalty should 

not be imposed on the consumers of low-income groups or small business 

entities.   
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 Then, regarding enhancing the energy conservation and sustainable 

building codes, there is a concern that the maintenance fees of residential 

buildings will increase with this new energy-efficient infrastructure.  This will, 

in a way, open big Pandora's Box.  Even at present, it takes so much time to 

get various clearances for a building from various Government agencies and 

municipal corporations.   I am not indulging on that issue, but this will again 

add one more step in this process.  Definitely, the municipal corporations 

and officials will take maximum advantage of this provision.   

 In my concluding remarks, I would like to say that the Government 

should play a proactive role in providing infrastructure for renewable energy 

sources and carbon trading mechanism and it should not put entire burden 

on the private sector, and ultimately on the consumers.  The Government 

should financially assist already existing residential buildings to comply with 

the norms to reduce the carbon footprints.  So, I urge upon the hon. 

Minister to reconsider and make it a consumer-friendly Bill.    Thank you, Sir.  

(Ends) 

MR. DEPUTY CHAIRMAN:  Now, Dr. Ashok Bahpai; not present.  Shri 

Maharaja Sanajaoba Leishemba. 
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SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur):   Thank you, hon. 

Deputy Chairman, Sir.  I thank the hon. Prime Minister, Shri Narendra Modi, 

and the leaders of my Party, BJP, for giving me this opportunity.  I rise to 

speak in support of the Bill.   

 The Energy Conservation (Amendment) Bill, 2022, which was 

introduced in Lok Sabha on 3rd August, 2022, and was passed in the same 

House on 8th August, 2022, is to amend the Energy Conservation Act, 2001, 

and to empower the Central Government to specify a Carbon Credit Trading 

Scheme.    The Bill also aims to reduce carbon emissions and to address 

climate change and find out non-fossil energy sources to meet the 

requirements.   

 The Bill also seeks to provide regulatory frameworks for (i) carbon 

trading in India; (ii) encouragement of penetration of renewable sources in 

energy-mix; and (iii) effective implementation and the enforcement of 

Energy Conservation Act.   

 Energy conservation means to reduce the consumption of energy or to 

limit the use of energy.  It means use of fewer energy services or use devices 

which require less energy, thus promoting conservation of energy.  Air 

pollution due to burning of fossil fuels causes several harmful diseases in 
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humans and animals.  Using less energy or conserving energy reduces living 

expenses and protects the environment from excess use and carbon-

dioxide emissions.   

 India has already announced at COP-26 (26th Conference of Parties) 

at Glasgow, 2021, the following main points: (i) 500 GW of electricity from 

non-fossil fuels by 2030; (ii) reduction of carbon emission by additional one 

billion tonnes and reducing carbon intensity economy less than 45 per cent.  

(Contd. by 2S - GSP) 

GSP-SCH/3.20/2S 

SHRI MAHARAJA SANAJAOBA LEISHMBA (CONTD.): Third point is Net 

Zero Emission by 2070.  Sir, this clearly shows India's sincere determination 

to work for low-carbon emissions in combating the climate change and also 

its endeavour to achieve Sustainable Development Goals.   

 India's sincere effort of Nationally Determined Contribution (NDC) has 

made changes in climate action much before 2030.  India is the only G-20 

nation to be in line with 2oC Warming because of its climate action.  The per 

capita energy consumption of India is one-third of the world's average 

whereas carbon emission was 1.9 tonnes of CO2 in 2019 compared with 15.5 
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tonnes for the US and 12.5 tonnes for Russia that year, despite India being 

the home of one-sixth of global populace.  

 Globally, India stands fourth in renewable energy power capacity as 

well as wind power and solar power capacity, having one of the highest 

growth rates for renewable energy in the world.  According to the Global 

Trends in Renewable Energy Investment 2020 Report, India attracted an 

investment of US $64.2 billion, which, as per our currency, is Rupees 4.7 

lakh crores during 2014-19.    

 Amidst growing energy needs and changing global climate scenario, 

the Government of India is trying to enhance the capacity of renewable 

energy by proposing amendments to Energy Conservation Act, 2001.  The 

objective is to enhance demand for renewable energy for sectors such as 

industries, buildings and transport, etc. 

 The Energy Conservation (Amendment) Bill, 2022 is very much 

necessary to meet the additional energy requirements for sustainable 

development as well as a green economy.  To attain India's motto 'Leave No 

One Behind', the Government of India is trying to work in collaboration with 

domestic and global stakeholders in the energy sector for sustainable non-

fossil energy generation.   
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 In conclusion, I would like to say that many countries in the world are 

making amendments and changes in the energy sector, not to effect the 

climate change, giving focus on clean energy and energy conservation.  

India's progress is very impressive in making Nationally Determined 

Contributions (NDCs) as announced at COP-26 at Glasgow, 2021.  The 

Energy Conservation Act enacted in 2001, which was amended in 2010, is 

necessary to make amendments again due to emergence of new factors, 

namely, (i) to promote new and renewable energy sources and (ii) 

development of a domestic carbon market. 

 As far as justification of amendments is concerned, the amendments 

include, carbon trading and minimum share of non-fossil consumption, 

helping the country achieve sustainable development and keeping country's 

commitment related to climate change.  The energy efficiency will broaden 

into energy transition while giving focus on reduction of carbon footprints of 

our economy.   The Bill will support the industries to grow in a sustainable 

manner.  The proposed amendment shall promote use of non-fossil energy 

sources including green-hydrogen/green-ammonia while making penalties 

for offenders more effective.  Sir, following are the major amendments in 

this Bill.  First major amendment is to have a legal framework to mandate 
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use of non-fossil sources including green hydrogen for energy and 

feedstock.  To reduce carbon emission of Indian economy, we have to use 

non-fossil energy sources and feedstock like green hydrogen/green 

ammonia, biomass and ethanol, etc. 

 Second major amendment is to have a framework for carbon markets.  

Climate change has become the most important factor of entire ecosystem.  

Carbon emission from fossil fuel or green house gas emission is responsible 

for global warming.  Now-a-days, carbon markets are playing a very 

important role in the reduction of carbon emission.  Carbon trading can be 

applied to the private sectors also.    

Third major amendment is for bringing large residential buildings in the 

fold of energy conservation regime.   Residential buildings consume about 

24 per cent of total electricity in India and this sector is poised for an 

exceptional growth during the next two decades with an estimated addition 

of about 3 billion square metres by 2030.   

(Contd. by SK/2T) 
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SK-BKS/2T/3.25 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (contd.):  The proposal 

includes expanding the scope of building to include large residential 

buildings with connected load of more than 100 kilowatt or 120 kVA.   

My next point is about increasing the scope of Energy Conservation 

Building Code.  The idea of LiFE, Lifestyle for Environment Movement was 

introduced by our hon. Prime Minister, Shri Narendra Modi, during the 26th 

United Nations Climate Change Conference at Glasgow, 2021.  The idea 

promotes an environment conscious lifestyle that focuses on mindful and 

deliberate utilization instead of mindless and destructive consumption.  The 

scope of Energy Conservation Building Code is proposed to be widened to 

include renewable energy and sustainable building concepts and to be re 

named as Energy Conservation and Sustainable Building Code which will be 

implemented through building bye-laws of respective State Governments.   

Sir, I will now talk about the amendments in penalty provisions.  To 

make enforcement more effective, penalty provisions are being differentiated 

based on the area of implementation sectors, appliances, industries and 

vehicles.  At the same time, penalty provisions affecting a large number of 

citizens are proposed to be rationalized under the objective of enhancing 
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ease of doing business and ease of living.  Penalties regarding non-

compliance with the ECSBC are being deleted and these will be 

administered through provisions of building bye-laws.  Similarly, under 

section 14 (c), the words 'sale or purchase of appliances' are deleted, 

thereby keeping the accountability for prohibition of inefficient appliance, 

limited to only manufacturer or importer.  This will avoid undue harassment 

to the retailers, dealers, consumers, etc.      

My last point is regarding other amendments.  Provisions for inclusion 

of various Ministries in Governing Council of Bureau of Energy Efficiency for 

better functioning of BEE and powers to State Electricity Regulatory 

Commissions to have smooth enforcement process are included.   

With these few words, I conclude my speech.  I wholeheartedly 

support the Bill and request all the hon. Members to support the Bill to be 

passed.  Thank you.   

(Ends)  

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra):  Thank you so much 

hon. Deputy Chairman, Sir, for allowing me to speak on a very important Bill.  

With regard to the Bill, it is the need of the hour that we look towards energy 

conservation as well as energy efficiency.  However, I have a few points to 
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make on this particular Bill which need clarity and confirmation from the 

Energy Minister, and I do it through you, Sir.  The Act is allowing the Central 

Government to specify carbon credit trading scheme, energy consumption 

standards, standards for equipment and appliances and also decide the 

penalties applicable.  Now, penalties even on residential buildings will be 

decided by the Central Government and will have to be implemented by the 

State Governments and more importantly, the local Governments.  Not 

having them as part of this entire discussion mechanism, I think, is faulty to 

begin with.  I had proposed through my Private Member's Bill a Climate 

Change Council or Board which would be led by the hon. Prime Minister and 

which should have all the important State Ministers deliberating on 

something like this because what problems the State of Maharashtra may 

face in terms of energy conservation and energy requirements could be a lot 

different from what Himachal Pradesh needs or what Arunachal Pradesh 

needs.  So, it is important to have the voice of State Governments also 

because they would be final adjudicators.  We have spoken about how laws 

are made and implementations are difficult.  This will head towards that.   

My second point, Sir, is about what they speak about jurisdiction.  

Everyone has made a point about jurisdiction.  Manoj Jha ji also made a very 
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valid point about Ministry of Environment and conflict with Ministry of Power.  

I would say jurisdiction should be done through an inter-Ministerial group.   

(Contd. by YSR/2U)         

YSR-PSV/3.30/2U 

SHRIMATI PRIYANKA CHATURVEDI (Contd.): Whether it is Coal or 

whether it is Urban Housing or whether it is Transport or whether it is Civil 

Aviation, all of them would have to be active partners in making this entire 

energy conservation an important factor to achieve our goals as committed 

by the hon. Prime Minister at the COP-26.    However, there is no clarity on 

that particular thing.   

 On regulation, again, there is residential building dispute.  Who will be 

handling that?  Whose jurisdiction does it come under?  Are you 

empowering the States to be able to adjudicate on matters like this?  Can 

you have the State Boards to be able to communicate with the Centre and 

ensure that the Bill provides the efficiency and conservation that we are 

seeking?  I have just been hearing about carbon trading.  It is a very 

important concept introduced globally.  However, I want to know this.  Don't 

we already have renewable energy certificate under the Electricity Act, 2003 

which promotes renewable energy?  Don't we already have the energy 
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saving certificate under the Energy Conservation Act of 2001 for promoting 

energy efficiency?  We also have a scheme -- Perform, Achieve and Trade 

(PAT) Scheme.  We set such low emission targets there that they became 

so achievable that nobody wanted to buy the certificates that were being 

issued.  The carbon trading mechanism that your are bringing, I think this 

needs to be thought through.   

 On initial auction of these carbon credits, I would want to know this.  

Will it be done through an auction scheme?  This, I think Manoj Kumar Jha ji 

touched upon.  If it is done through an auction scheme, it will be a very 

expensive cost for a lot of smaller companies to bear which need to 

participate in the carbon trading scheme if they are emitters of fossil fuels or 

carbon into the environment.  So my request would be, initially, allocation of 

credit scheme should be free of cost.  It could be done in a time-bound 

manner.   

 The Minister, while introducing the Bill in the Lok Sabha, had observed 

that India would not export carbon credits.  If I am not mistaken this is what 

he had said.  However, global carbon offset market currently contributes 30 

million carbon credits by funding carbon absorption projects in India.  Don't 

you think this will hamper it if we do not allow carbon credits to be sold in 
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the global market?  I would discourage him from looking at a ban.  He 

should look at regulating that market and see how much of it we can sell in 

global markets.  A lot of private companies have already moved into a green 

energy fuel mix.  Many of them have set 34 per cent target or 40 per cent 

target or 50 per cent target and they are working on it.  My request would be 

that a higher set of target should also be introduced for those who have 

already implemented it.  I won't call it penalizing them in any way.  I would 

say that we will only make it more efficient by having private companies 

becoming a partner in creating this conservation ecosystem.   

 In the non-fossil fuel obligation, they have mentioned it.  Sir, can we 

have the House in order? 

MR. DEPUTY CHAIRMAN:  We are having a debate.  कृपया आपस मȂ बात न 

करȂ।   

SHRIMATI PRIYANKA CHATURVEDI: Non-fossil fuel obligation is 

something that is mentioned in the Bill.  However, the sources of energy 

have not been specified here.  What would we look at as non-fossil 

composition?  That is something we should be speaking about.  

Seasonality, affordability and cost of renewals have already been spoken 

about.  However, my point would be larger.  How will we ensure transport?  
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How will we ensure distribution?  And how will we ensure continuity of 

supply?  Because India is going to be seeking more energy.  We will have 

more energy consumption as our GDP grows.  Private consumption will also 

increase.  How do we ensure there is an undisrupted power supply to at 

least those companies which are into manufacturing?  How do we look at 

reduction of storage cost?  That is also a part which we should be looking 

at.   

 This is my last and the most important point and I won't take further 

time on this.  We need to have even a price control mechanism.  Biomass 

has also been mentioned as clean fuel in the amendments which is 

appreciable.  As per a recent survey, price of biomass has absolutely 

doubled and power plants are looking towards that but now they are turning 

out to be unaffordable.  We have unregulated the fuel price.  Many times we  

hear this.  It is totally unregulated and market dependent.  But at this point in 

time when we are looking at a transition to newer energy resources, then we 

need to see how we can control the price mechanism to ensure that people 

are encouraged to move towards renewable energy resources.     
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Sir, those were my few points. With that, I rest my case, and I would 

request the Energy Minister to address this. Thank you so much.  

(Ends) 

 (Followed by VNK/2W) 

VNK-VKK/2W/3.35 

डा. अशोक बाजपेयी (उǄर Ģदेश) : माननीय उपसभापित जी, मȅ इस संशोधन 

िवधेयक के समथर्न मȂ खड़ा हँू। 2001 मȂ यह िवधेयक आया था, उसके बाद 2010 मȂ 

इसका संशोधन हुआ और पुन: इसके संशोधन के िलए 2022 मȂ एक िवधेयक पािरत 

हुआ, जो इस सदन के समक्ष ĢÎतुत है। आज देश और दुिनया के सामने ग्लोबल वािमȊग 

िजस तरीके से एक बड़ी समÎया बनती जा रही है, इसको लेकर पूरा िवÌव िंचितत है। 

ग्लासगो मȂ इसी को लेकर तमाम देशȗ की बैठक हुई। उस बैठक मȂ यह िंचतन हुआ िक 

ग्लोबल वािमȊग को कैसे रोका जा सकता है, कैसे इस पर अंकुश लगाया जा सकता है, 

2 िडगर्ी सेिÊसयस तक वािमȊग को कैसे कम िकया जाए - इस िदशा मȂ कुछ िनणर्य िलए 

गए। भारत सरकार ने पाँच तत्व िनधार्िरत िकए, िजनके बारे मȂ यह कहा जाता है िक ये 

पाँच मुख्य कारक थे, िजनको हमने उस ग्लासगो के कॉप-26 की बैठक मȂ िनधार्िरत 

िकया। उनमȂ जलवायु पिरवतर्न की चुनौती का सामना करना, नवीकरणीय ऊजार् को 

बढ़ावा देना, घरेलू काबर्न माकȃ ट को िवकिसत करना, भारतीय अथर्ËयवÎथा को शीघर् 

काबर्न मुक्त करना तथा पेिरस समझौते और जलवायु पिरवतर्न से संबंिधत िविभƐ अन्य 

कारर्वाइयȗ के अनुरूप सतत िवकास सुिनिÌचत करने हेतु काबर्न टर्ेिंडग और गैर-
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जीवाÌम ǣोतȗ के अिनवायर् उपयोग जैसी नई संकÊपनाओं को अपनाना, काबर्न के 

उत्सजर्न मȂ कमी लाने संबंधी कारर्वाइयȗ को बढ़ावा देना है। ग्लासगो 2021 की बैठक मȂ 

भारत ने इन पाँच तत्वȗ, िजन्हȂ 'पंचामृत' कहते हȅ, इनके ऊपर ध्यान केिन्दर्त िकया। 

उसी को लेकर आज नवीकरणीय ऊजार् को बढ़ावा देने के िलए भारत सरकार िनरंतर 

Ģयासरत है।  

आप देखȂगे िक हम लोगȗ ने यह तय िकया था िक पेटर्ोल मȂ इथेनॉल की जो 

Åलȅिंडग होनी थी, उसके िलए 2025 तक 10 परसȂट का लÑय रखा गया था, यानी 2025 

तक पेटर्ोल मȂ 10 परसȂट इथेनॉल की Åलȅिंडग की जाएगी, लेिकन भारत सरकार के 

Ģयासȗ से, माननीय मंतर्ी जी के Ģयासȗ से 2022 मȂ ही हमने उस लÑय को ĢाÃत कर 

िलया और आज 2022 मȂ ही 10 परसȂट से अिधक इथेनॉल की Åलȅिंडग पेटर्ोल मȂ होने 

लगी। अब हमने यह लÑय रखा है िक 2025 तक पेटर्ोल मȂ इथेनॉल की Åलȅिंडग की 

जाएगी। इसी तरह से बायोमास के माध्यम से एनजीर् के उत्पादन को बढ़ावा देने का 

काम करने की िदशा मȂ भी तेजी से Ģयास हो रहा है। हमारा यह Ģयास है िक हम गैर-

जीवाÌम ǣोतȗ से ऊजार् के उत्पादन को बढ़ावा दे सकȂ  और इसके िलए इस संशोधन मȂ  

Ģावधान िकए गए हȅ। जैसे जो बड़े भवन हȅ, िजनमȂ िबजली की खपत 100-125 मेगावॉट 

है, उनके िलए यह आवÌयक होगा िक वे वहाँ पर सौर ऊजार् या इस तरह के दूसरे 

उपकरणȗ के माध्यम से ज्यादा से ज्यादा एनजीर् का उत्पादन करȂ। उनके िलए यह 

िनधार्िरत िकया जाएगा िक वे िजतनी एनजीर् कंज्यूम करते हȅ, उसका एक िहÎसा इस 

तरीके के नवीकरणीय ऊजार् के माध्यम से उत्पािदत करȂगे। यह उनके िलए आवÌयक 
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होगा। ऐसा न करने पर, उनके ऊपर दंड का भी Ģावधान होगा। इस तरह की भी 

ËयवÎथा इस संशोधन मȂ की गई है।  

मान्यवर, इसके साथ-साथ हमारा यह Ģयास है िक इसके माध्यम से, ऊजार् 

दक्षता Åयूरो के माध्यम से शासी पिरषà का गठन करना, तािक हम इन िनयमȗ का 

पालन कड़ाई के साथ कर सकȂ । साथ ही, ऊजार् दक्षता Åयूरो की शासी पिरषà के 

सदÎयȗ की संख्या को बढ़ाने की बात इस संशोधन मȂ की गई है। इस संशोधन मȂ ऊजार् 

संरक्षण िनमार्ण संिहता का दायरा भी बढ़ाने की बात कही गई है। काबर्न माकȃ ट 

िवकिसत करने की िदशा मȂ सरकार को Ģयास करने हȗगे। ऊजार् संरक्षण नीित के 

अंतगर्त आवासीय पिरसरȗ को, जैसा मȅने कहा िक 100 से 120 मेगावॉट ऊजार् खपत 

वाले जो भवन हȅ, उन सबको इसके दायरे मȂ लाना होगा और उनको भी इन िनयमȗ के 

अंतगर्त सरकार के जो िनदȃश हȅ, उनका पालन करना होगा, िजससे िक हम 

नवीकरणीय ऊजार् का अिधक से अिधक उपयोग कर सकȂ । हमारा यह Ģयास होगा िक 

हम काबर्न उत्सजर्न को िजतना हो सके, उतना कम करने की िदशा मȂ काम करȂ।  

मान्यवर, यह जो ĢÎतािवत संशोधन है, इसमȂ सरकार जीवाÌम ईंधन के उपयोग 

से ĢाÃत हुई ऊजार् का उपयोग करके देश मȂ काबर्न उत्सजर्न मȂ कमी लाने का Ģयास 

करेगी। 

(2एक्स/आरके-बीएचएस पर जारी)          
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RK-BHS/3.40/2X 

डा. अशोक बाजपेयी (कर्मागत) : इसके साथ ही, 2030 तक 500 गीगावॉट गैर-

जीवाÌमी ऊजार् की क्षमता ĢाÃत करनी है। हम लोगȗ ने 'ग्लासगो' की बैठक मȂ तय िकया 

था िक हमȂ 2030 तक 500 गीगावॉट गैर-जीवाÌम ऊजार् का उत्पादन करना होगा। हमȂ 

2030 तक अपनी ऊजार् संबंधी कुल आवÌयकताओं का 50 Ģितशत िहÎसा नवीकरणीय 

ऊजार् से करना होगा। हमारे देश मȂ ऊजार् की िजतनी भी खपत है, उसका 50 परसȂट 

िहÎसा नवीकरणीय ऊजार् का होगा। हमȂ इस नवीकरणीय ऊजार् के िवÎतार और िवकास 

के िलए तेजी के साथ आगे बढ़ना होगा और यह भारत का संकÊप भी है। मȅ समझता हँू 

िक 2030 से पहले इस लÑय को भारत जरूर ĢाÃत कर लेगा।  

मान्यवर, वतर्मान की तुलना मȂ 2030 तक कुल अनुमािनत काबर्न उत्सजर्न मȂ 

एक िबिलयन टन की कमी लाने का लÑय है। यह तभी होगा, जब हम इस तरीके से गैर-

परंपरागत ऊजार् को िवकिसत करȂगे और काबर्न उत्सजर्न मȂ कमी होगी, िजससे 

िनिÌचत रूप से, काबर्न उत्सजर्न मȂ एक िबिलयन टन की कमी आ सकेगी। 2005 के 

Îतर की तुलना मȂ 2030 तक अथर्ËयवÎथा की काबर्न इंटेिन्सटी मȂ 45 Ģितशत की कमी 

लानी है और 2070 तक िनवल शून्य उत्सजर्न के लÑय को ĢाÃत करना है। हमने यह 

लÑय रखा है िक हम 2070 तक ज़ीरो काबर्न उत्सजर्न की िÎथित मȂ पहंुचȂगे। यह बहुत 

महत्वाकांक्षी लÑय है, लेिकन िजस तेजी के साथ सरकार काम कर रही है, मुझे पूरा 

िवÌवास है िक यह 2070 का जो लÑय है, हम उससे पहले ही इस लÑय को भी ĢाÃत कर 

लȂगे।  
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मान्यवर, आप देिखए, एलईडी लाइट्स का सावर्जिनक के्षतर् मȂ उपयोग करके 

सरकार ने एलईडी लाइट्स को बढ़ावा िदया है, िजसने बड़ी मातर्ा मȂ िबजली की खपत 

को कम करने का काम िकया है और इसी िदशा मȂ िनरंतर Ģयास हो रहे हȅ। देश मȂ 

िवǏुत का जो आवÌयक खचर् है, केवल उतना ही हो, कहीं अनावÌयक रूप से िवǏुत 

का दुरुपयोग न हो पाए और इसकी खपत को कम िकया जाए। आज िबजली 

सावर्जिनक जीवन की सबसे बड़ी आवÌयकता है और यह आवÌयकता िनरंतर बढ़ रही 

है। िजस तरीके से िवकास की गित बढ़ रही है, औǏोिगक िवकास बढ़ रहा है, वैसे ही 

िबजली की खपत तेजी के साथ बढ़ रही है, लेिकन हमने इसमȂ काबर्न उत्सजर्न की 

कमी करने के िलए इस संशोधन मȂ Ģावधान िकये हȅ। मȅ समझता हँू िक सरकार इन्हȂ 

कड़ाई से लागू करेगी और यह संशोधन पािरत होने के बाद, यह िवधेयक पािरत होने के 

बाद िनिÌचत रूप से, देश के अंदर गैर-परंपरागत ऊजार् के जो स्तर्ोत हȅ, उनमȂ तो 

िवÎतार होगा ही, साथ ही, हम काबर्न उत्सजर्न मȂ कमी लाने की िदशा मȂ ठोस कारर्वाई 

कर सकȂ गे, इसिलए यह संशोधन िवधेयक पािरत होना चािहए। मȅ समझता हँू िक सदन 

के पक्ष-िवपक्ष के सभी सदÎयȗ ने इस पर सहमित Ëयक्त की है। यह िवधेयक सवर्सÇमित 

से पािरत हो, यह देश िहत मȂ है, आज की आवÌयकता है और वैिÌवक चुनौती है। 

ग्लोबल वािमȊग की वजह से िजस तरीके से हमारे पयार्वरण पर Ģितकूल असर पड़ रहा 

है और इसे लेकर सारी दुिनया िंचितत है, इसके िलए एकमातर् लÑय यह है िक हम 

काबर्न उत्सजर्न को कम कर सकȂ , तभी हम इस ग्लोबल वािमȊग को कम कर सकȂ गे 

और जीवाÌम ऊजार् का िजतना कम उपयोग करȂगे, उतनी ही तेजी के साथ ग्लोबल 
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वािमȊग पर भी अंकुश लगा सकȂ गे। इसके साथ ही, मȅ इस िवधेयक का पुरजोर समथर्न 

करता हँू। 

(समाÃत)   

SHRI BINOY VISWAM (Kerala):  Sir, I think that this Bill has to be taken 

seriously.  It should be improved, should be changed on so many terms 

and, for that, I may request the Government to refer this Bill to the Standing 

Committee at least.  The Energy Conservation Act, the primary Act, was 

passed by the Parliament in 2001.  To amend it, this Bill comes in 2022.  The 

times have changed and these changes are demanding all of us, pressing all 

the countries of the world that conservation is a necessity.  Climate issues 

have come to the fore.  That is why in COP26, in all such international 

debates and meetings, climatic issues take the forefront place.  Even in 

G20, the target was, I should say, climate.  In the speech of the Prime 

Minister in G20, he spoke about a nectar, Panchamrit.     

(Contd. by RL/2Y) 

RL-DS/3.45/2Y 

SHRI BINOY VISWAM (Contd.):  And, in that Panchamrit, most of the 

content was focussed on climate issues. In that context, Sir, I feel that it is 

not the Ministry of Power that should pilot this Bill. That should have been 
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done by the MoEFCC.  It was earlier only MoEF. We have added, rightly, 

Climate Change also to that Ministry.  It means that India is responding 

sensibly to the changes.  In that way, I think that there is a clash of interests 

in this Bill.  I request to take up this point also seriously by the Government.  

Then, I have an apprehension. We are concerned about the carbon 

emission.  The world, as a whole, think about the reduction of carbon and, 

now, we talk about carbon trade.  This Bill is, mainly, focussed on trade of 

carbon.  Trade is not the most important thing but the cutting of carbon use 

and reduction in the carbon trade.  We talk about reduction, reduce, re-use, 

the three 'R's but you forget that.  We talk mainly on trade nowadays.  Trade 

is not going to help us.  On this issue of carbon emission, global warming 

and climate change, no amount of trade will help us.  In that way, this Bill 

has to be altered fundamentally to see that measures to reduce carbon 

usage should be the main point to be attended to.  That is my point.  As we 

see in all the Bills moved by the Government of today, centralization is the 

key point.  This country is a federal country and not a unitary one.  But, this 

Bill, underlies the Government politics of centralization.  We can see that 

there is a Bureau of Energy Efficiency. Who controls it?  The main control is 

by the Union Government.  Other Ministries and other States, all are taken to 
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the back benches.  That cannot be the approach of the Government today.  

In that way also, this needs to be changed.  You talk about so many 

measures to be taken. But, one question haunts all of us as to who is the 

regulator.   Who is the regulator? Nobody knows it.  The Bill is silent on that 

point.  On the regulatory part of the mission and the tasks, this Bill is 

disappointedly silent.  That is why, I would tell the Government to please see 

that this should be addressed very seriously when you respond to the 

discussions here.  You talk about the penalty and that penalty is of Rs. 10 

lakhs.  In the earlier days, we took a serious term which is called a doctrine 

and which was 'the polluter pays'.  Many people thought that it is a very 

positive approach that it is imposed at the polluter to pay.   But, now what 

happens is this.  This Bill also preach a new tendency to let us first pollute 

and then to pay.  Now, the slogan is that you pollute and you pay.  That is 

not the approach.  Reduce pollution, reduce emission and control it.  Punish 

them but instead of that the Government says them, 'You pay us money and 

you pollute us.'  We discuss this Bill in Delhi which is, nowadays, called as 

the capital of pollution.  Air is polluted and the surroundings are polluted.  

This Bill is also a supportive step towards pollution.  That is why, this Bill 

needs to be overhauled thoroughly.  In that way, the democratic and the 
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parliamentary way, to make it an efficient Bill and an effective Bill, is to take it 

back to the Select Committee at least, and to have a threadbare discussion 

there.  ...(Time-bell rings.)... Otherwise, I have the apprehension that this 

Bill may fail.  I want this Bill to positively guide the nation towards a carbon-

free surroundings.   

(Contd. by DC/2Z)  

MZ-DC/3.50/2Z 

SHRI BINOY VISWAM (Contd.): That is my intention. Thank you, Sir. 

(Ends) 

MR. DEPUTY CHAIRMAN: Now, Shri Satish Chandra Dubey. 

Ǜी सतीश चंदर् दूबे : उपसभापित महोदय, मȅ यह जानना चाहता हंू िक मुझे िकतना 

समय िदया गया है, क्यȗिक दूसरी बार मȅ चुन कर आया हंू, तो उसमȂ मेरी मेडन Îपीच 

नहीं हुई है। 

Ǜी उपसभापित : आप 8 से 9 िमनट के बीच मȂ अपनी बात रिखएगा। 

Ǜी सतीश चंदर् दूबे (िबहार) : उपसभापित महोदय, आपने मुझे इस महत्वपूणर् 'ऊजार् 

संरक्षण (संशोधन) िवधेयक, 2022' पर बोलने का मौका िदया, इसके िलए मȅ आपका 

आभार Ëयक्त करता हंू। 

 आज हम लोग ग्लोबल वािमȊग के दौर मȂ जीवनयापन कर रहे हȅ। पूरे िवÌव मȂ 

काबर्न डाइऑक्साइड और अन्य Ģदूषकȗ के Îतर मȂ वृिǉ के कारण गर्ीनहाउस Ģभाव 
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एवं आम तौर पर पृथ्वी के वायुमंडल के समगर् तापमान मȂ धीरे-धीरे वृिǉ हो रही है। साथ 

ही जनसंख्या वृिǉ के कारण हर तरफ ऊजार् की मांग बढ़ती जा रही है। 

 यह ऊजार् कैसी हो, इसकी दक्षता कैसी हो, इसका Ëयापार कैसे हो, यह आम 

लोगȗ तक कैसे पहंुचे और िवशेषकर ज्यादा से ज्यादा Îवच्छ ऊजार् का उपयोग हो 

इत्यािद महत्वपूणर् िवषयȗ पर ध्यान केिन्दर्त कर इस िवधेयक को लाया गया है। 

 वषर् 2001 मȂ 'ऊजार् संरक्षण अिधिनयम' अिधिनयिमत िकया गया था और वषर् 

2010 मȂ संशोिधत कर इसमȂ बहुत से नए कारकȗ को जोड़ा गया था। यह िवधेयक देश मȂ 

हिरत हाइडर्ोजन सिहत Îवच्छ ऊजार् के उपयोग को अिनवायर् बनाने और काबर्न Ëयापार 

के िलए एक िनयामक ढांचा Îथािपत करने मȂ योगदान करने वाला है। हमारी सरकार 

गर्ीनहाउस गैस उत्सजर्न को कम करने के Ģयास कर रही है, िजसके िलए बहुत से 

कायर्कर्मȗ मȂ तेजी लाकर और नए ऊजार् सुधार लागू कर उसने अच्छी Ģगित भी की है। 

 भारत ने वषर् 2016 मȂ जलवायु पिरवतर्न पर पेिरस समझौते का समथर्न िकया, 

िजसके तहत इसके सदÎय देशȗ ने सदी के अंत तक वैिÌवक औसत तापमान को दो 

िडगर्ी सेिÊसयस से नीचे रखने की Ģितबǉता जताई है। 

 हाल ही मȂ ग्लासगो, िĤटेन मȂ कॉप-26 सÇमेलन मȂ भारत ने पांच महत्वपूणर् 

घोषणाएं कीं, िजन्हȂ पंचामृत कहा गया है। भारत की गैर-जीवाÌम ऊजार् क्षमता वषर् 

2030 तक 500 गीगावॉट तक पहंुच जाएगी। भारत वषर् 2030 तक अपनी ऊजार् 

आवÌयकता का 50 Ģितशत नवीकरणीय ऊजार् से पूरा करेगा और काबर्न उत्सजर्न मȂ 
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लगभग एक अरब टन की कमी होगी। हमारी सरकार के िलए यह एक बहुत बड़ी 

उपलिÅध होगी। 

 वषर् 2014 से अब तक माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ कȂ दर् सरकार ने िवǏुत 

के्षतर् का संपूणर् कायाकÊप कर िदया है। वषर् 2014 मȂ कुल Îथािपत िबजली उत्पादन 

क्षमता 2,48,554 मेगावॉट थी और पूरे देश मȂ िनयिमत रूप से लोड शेिंडग होना एक 

आम बात थी। सǄा मȂ आने के बाद मोदी सरकार ने िबजली उत्पादन क्षमता मȂ 1,69,110 

मेगावॉट का समावेश िकया है। अब हमारे पास 400 गीगावॉट की कुल Îथािपत िबजली 

उत्पादन क्षमता है, जबिक अब तक की अिधकतम मांग 215 गीगावॉट की रही है। 

 महोदय, एक देश, एक िगर्ड के तहत िपछले आठ वषȘ के दौरान सरकार ने पूरे 

देश को एक ģीक्वȂसी पर चलने वाले एक एकल िवǏुत िगर्ड के साथ जोड़ा है। भारतीय 

िगर्ड अब दुिनया का सबसे बड़ा एकीकृत िगर्ड बन गया है। 

 महोदय, सबके िलए िबजली सुलभ हो, इस पर मȅ कहना चाहंूगा िक हमारी 

सरकार के सǄा मȂ आने से पहले देश मȂ 20,000 से अिधक गांव और हजारȗ बिÎतयां 

िबजली से जुड़ी हुई नहीं थीं। 15 अगÎत, 2015 को Ģधान मंतर्ी, मोदी जी ने लाल िकले 

से 1,000 िदनȗ मȂ Ģत्येक गांव को िवǏुतीकृत करने के लÑय की घोषणा की। यह एक 

किठन चुनौती थी, पर सरकार ने िनधार्िरत ितिथ से 13 िदन पहले, यानी 987 िदनȗ मȂ 

ही इस लÑय को हािसल कर िलया।  

(3A/DN पर जारी) 
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DN-DPS/3A/3.55 

Ǜी सतीश चंदर् दूबे (कर्मागत) : वषर् 2018 मȂ अंतरराÍटर्ीय ऊजार् एजȂसी ने इस उपलिÅध को 

दुिनया के ऊजार् के्षतर् मȂ सबसे बड़ी खबर करार िदया।  इसके बाद Ģधान मंतर्ी जी ने देश के हर 

घर को िबजली से जोड़ने का लÑय रखा।  हमने इस काम को भी 18 महीने मȂ पूरा कर िलया।  

कुल 2.86 करोड़ घर िबजली से जुड़े हुए हȅ।  हमारी सरकार के सǄा मȂ आने के बाद ऊजार् के्षतर् 

मȂ दो बड़ी कर्ांितयां एलईडी और एलपीजी के संबंध मȂ हुईं।  दुिनया के कई देश भारत आकर 

एलईडी कर्ांित को देख रहे हȅ और समझने का Ģयास कर रहे हȅ िक िकस Ģकार भारत ने 

इतना बड़ा कायर् आसानी से कर िलया।  दूसरी, एलपीजी कर्ांित है।  हमारी सरकार ने 

एलपीजी को गांव-गांव एव ंघर-घर तक पहंुचा िदया।  अब भारत के गांवȗ मȂ हमारी मां-बहनȂ 

गैस के चूÊहे पर भी खाना पकाती हȅ।  व ेबहुत कम लकिड़यां जलाती हȅ।  ऊजार् के के्षतर् मȂ 

हमारा लÑय हर घर मȂ रूफ टॉप लगाना और हर िंसचाई पÇप को सौरकृत करने का है, िजस 

पर हमारी सरकार बहुत तेजी से काम कर रही है।  मȅ संपूणर् रूप से इस िवधेयक का समथर्न 

करता हंू। मुझे वषर् 2005 का वह िदन याद है, जब मȅ िवधायक के रूप मȂ चुना गया था और उस 

समय िजस गांव मȂ िबजली हुआ करती थी, उस गांव को वीआईपी कÊचर से देखा जाता था।  

2005 मȂ जब एनडीए की सरकार बनी, िजस गांव मȂ िबजली हुआ करती थी, वहां टर्ांसफॉमर्र 

नहीं िमलता था।  िबजली दो घंटे के िलए आती थी, तो बच्चे मोबाइल चाजर् करने के िलए दौड़ 

पड़ते थे, उस कंडीशन मȂ िबहार था। उस समय की एनडीए सरकार ने िवधायक ऐिच्छक कोष 

से टर्ांसफॉमर्र खरीदने के िलए अनुमित दी, तो हमने टर्ांसफॉमर्र खरीदकर देने का काम 

िकया।  वषर् 2014 के पहले ऐसे बहुत से गांव थे, जहां िबजली गई ही नहीं थी, लेिकन 2014 के 

बाद आज 22-23 घंटे िबजली िमल रही है।  यह सबसे बड़ा गवर् का िवषय है।  आज कृिष के 
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िलए िबजली देने की बात हो रही है,  हर खेत मȂ िबजली से पानी िनकालने की बात हो रही है।  

यह िकसानȗ के िहत मȂ सबसे बड़ी उपलिÅध है।  मान्यवर, मȅ िबहार के चÇपारण इलाके से 

आता हंू, जो गांधी जी की धरती है।  पूवर् की सरकारȗ ने केवल गांधी जी का नाम भनुाया, 

लेिकन चÇपारण की िबजली, Îवच्छ पानी और िकसानȗ के िलए कुछ भी काम नहीं िकया था।  

मोदी सरकार ने हर पहलू पर काम करने का Ģयास िकया है।  आज चÇपारण ही नहीं, पूरा 

देश िबजली के मामले मȂ काफी अगेर्िसव है और कृिष से िकसानȗ की आमदनी बढ़ रही है, जल 

संसाधन की ËयवÎथा भी ठीक हो रही है, इसिलए मȅ इस िबल का समथर्न करता हंू।  देश 

ग्लोबल वािमȊग से बचे, इसके िलए मंतर्ी जी ने हर न्यूनतम Ģयास िकया है।  मोदी जी के नेतृत्व 

मȂ देश आगे बढ़ रहा है।  मȅ इन्हीं शÅदȗ साथ आपको बहुत बधाई देता हंू और आपका धन्यवाद 

करता हंू। 

(समाÃत) 

SHRI BIRENDRA PRASAD BAISHYA (Assam):   Thank you, hon. Deputy 

Chairman, Sir, for allowing me to speak on this Bill.  I rise here today to support 

the Bill.  The biggest problem that the world is facing today is the climate change 

and global warming.  At the right moment, hon. Minister has brought the 

Amendment to the Bill, which was introduced earlier, against the old Act of 2001.  I 

must compliment the hon. Minister.  I must compliment the hon. Prime Minister, 

Narendra Modiji, under whose leadership the Government has brought this 

Amendment.            

     (Contd. by KGG/3B) 
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KGG-PRB/4.00/3B 

SHRI BIRENDRA PRASAD BAISHYA (contd.): Sir,  the 26th U.N. Climate 

Change Conference of the Parties (COP26) was held at Glasgow in 

Scotland. In the said Glasgow Conference, India gave a big promise. In the 

Glasgow Conference, India committed to the world that by 2030, India 

would produce 500 GW of energy from non-fossil sources. It is very 

important. In the same Conference, India announced that it would produce 

500 MW energy from fossil sources. Out of this 500 MW, India is going to 

produce 50 per cent from the renewable energy sources. Against the global 

warming, renewable energy sources are the most important weapons. We 

can derive energy from the hydro projects, thermal, nuclear plants or from 

renewable energy sources. But, the most efficient and the significant one is 

the renewable energy source. Germany is a developed country. Germany 

said goodbye to the nuclear energy. There is no question of thermal plants’ 

necessity in Germany. They have given a total emphasis on the renewable 

energy generation. Germany is a very successful country in that. The 

German economy is totally dependant on the renewable energy. Being an 

Indian, I am really proud to say that the Cochin Airport of India is the first 
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renewable energy-based airport in the world. I must compliment the Airports 

Authority of India.  

 Sir, who is polluting in our country? After studies, it is clear that 

industries have created most of the trouble and they effected in the global 

warming and climate change. The Government took many initiatives, 

including some leading Non-Government Organisations, to draw the 

attention of the people towards global warming and climate change, but 

they were not successful. I hope, after amending this Bill, the people will 

gain a new wisdom and successfully work against global warming and 

climate change.  I welcome the move of the Government of India to amend 

the Bill and to provide a legal framework for the non-fossil sources of energy 

to generate green energies.  

 I also welcome the inclusion of the Ministry of Environment, Forests 

and Climate Change, the Ministry of Housing and Urban Affairs, the Ministry 

of Steel, the Ministry of Railways, the Ministry of Civil Aviation, the Ministry of 

Ports, Shipping & Waterways as new members in the Governing Council of 

the Bureau of Energy Efficiency in order to effectively contribute to climate 

change efforts.  
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 A speaker previous to me spoke about ethanol. It is very important for 

a country like India. Now, India has taken initiatives to spend money on the 

renewable energy sources. I hope, now the Government will give an 

enhanced budgetary support to ethanol. The Bill has spoken on the 

promotion of the use of ethanol. I hope, the Government would give more 

budgetary support.  

(Contd. by SSS/3C) 

SSS-GS/3C/4.05 

SHRI BIRENDRA PRASAD BAISHYA (Contd.):  With these words, I 

support the Bill and I must compliment the Government for the Amendment.  

I hope this Amendment would be helpful to challenge climate change and 

global warming.  Sir, the main objective of the Bill is.... 

MR. DEPUTY CHAIRMAN:  Your time is over.  Please sit down.   

SHRI BIRENDRA PRASAD BAISHYA:   Sir, just one minute. The main 

objective of the Bill is less energy and clean environment and I hope this 

Amendment will succeed in achieving it. 

(Ends) 

MR. DEPUTY CHAIRMAN:  Now, Shri Prakash Javadekar; not present. Shri 

Ramji. 
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Ǜीरामजी (उǄर Ģदेश) : धन्यवाद मान्यवर। साथ ही मȅ अपनी पाटीर् की मुिखया बहन 

कुमारी मायावती जी का भी आभार Ëयक्त करना चाहता हंू । उपसभापित महोदय, 

ऊजार् संरक्षण (संशोधन) िवधेयक, 2022 काबर्न बचत Ģमाण पतर् जारी करके Îवच्छ 

ऊजार् के उपयोग को Ģोत्सािहत करने जैसे पिरवतर्नȗ को पेश करने के िलए ऊजार् 

संरक्षण अिधिनयम, 2001 मȂ संशोधन करने का ĢÎताव है, िजसे अंितम बार 2010 मȂ 

संशोिधत िकया गया था।  

 मान्यवर, ऊजार् संरक्षण अिधिनयम, 2001 के तहत बीईई की Îथापना की गयी। 

जो िविभƐ उǏोगȗ की िबजली खपत की िनगरानी और समीक्षा करने वाली ऊजार् लेखा 

परीक्षकȗ के िलए आवÌयक योग्यताएं िनिर्दÍट करता है। मान्यवर, इस अिधिनयम के 

तहत जो मेन उǈेÌय बताया गया है, वह काबर्न का उत्सजर्न कम करने का बताया गया 

है। इसके िलए हमȂ जीवाÌम  ईंधन के  िवकÊप के रूप मȂ गर्ीन हाइडर्ोजन को बढ़ावा  

देना होगा।  

 मान्यवर, इस िवधेयक को लाने के बाद अगर सही मायने मȂ काम हुआ, तो  100 

Ģितशत हम अपने उǈेÌयȗ की पूिर्त करȂगे । मुझसे कई सांसदȗ ने बोला भी है िक इस 

सरकार के काम करने के दांत अलग हȅ और खाने के दांत अलग हȅ, क्यȗिक अभी भी 

लुिटयन ज़ोन मȂ पर िजतने भी सरकारी बंगले बने हुए हȅ, उनमȂ जो सोलर एनजीर् के 

पैनल लगे हुए हȅ, उनमȂ से लगभग 80 परसȂट विकȊ ग नहीं हȅ। इसिलए जो माननीय मंतर्ी 

जी िबल लेकर आये हȅ, वह सही मंशा के अनुरूप लाया जाये और िफर उसके अनुसार 

काम भी िकया जाये।  
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 मान्यवर,  इसके साथ ही जीवाÌम ईंधन के िवकÊप के रूप मȂ पवन ऊजार्, सौर 

ऊजार् और पन-िबजली को बढ़ावा देने की जरूरत है।  हमȂ इन सभी Ģोजेक्टȗ पर काम 

करने की जरूरत है िक पवन ऊजार्, सौर ऊजार् और बड़े-बड़े  डैम बनाने की 

आवÌयकता अपने देश मȂ है। 

 मान्यवर, इलेिक्टर्िसटी  से चलने वाले उपकरणȗ की क्वॉिलटी पर भी ध्यान देने 

की जरूरत है। कई सारी कÇपिनयां लो क्वॉिलटी के उपकरण बाजार मȂ उतारती हȅ, जो 

िक गुणवǄापूणर् नहीं होते हȅ। साथ ही उनमȂ िबजली की ज्यादा खपत होती है। 

 मान्यवर, सौर ऊजार् भारत  के हर गांव मȂ एक िवकÊप के रूप मȂ देखी जा रही है। 

सुदूर के्षतर्ȗ मȂ, जंगलȗ मȂ और शहरȗ मȂ सौर ऊजार् का उपयोग बढ़ रहा है, लेिकन हमȂ 

सौर ऊजार् को और Ģमोट करने की जरूरत है। इसमȂ लगने वाले उपकरणȗ, रॉ 

मैटीिरयÊस पर हमȂ छूट देने की जरूरत है, उनको Ģमोट करने की जरूरत है, 

आरएंडडी करने की जरूरत है, साइंिटिफक टीमȗ को लगाने की जरूरत है िक कैसे 

हम कम से कम पैसे मȂ सौर ऊजार् को बना सकते हȅ। मेरा सुझाव है िक इसको गवनर्मȂट 

ǎारा जीएसटी ģी कर देना चािहए। जब हम ग्लोबल वािमȊग की बात करते हȅ, गर्ीन 

एनजीर् की बात करते हȅ, तो हमȂ इन सब चीजȗ पर ÎटेÃस लेने पड़Ȃगे।  

 मान्यवर, सǄा पक्ष के कई सांसदȗ ने ग्लोबल वािमȊग को लेकर बहुत ज्यादा 

िंचता Ëयक्त की है। उन्हȗने कहा िक हम बहुत सारा इथेनॉल पेटर्ोल मȂ िमक्स करने जा 

रहे हȅ। इसिलए मȅ आपके माध्यम से सरकार से कहना चाहता हंू िक पांच से दस परसȂट 

का लÑय चावल से इथेनॉल बनाने का रखा गया है। मȅ इस बात का खंडन करता हंू। इस 
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देश मȂ आज भी बीस करोड़ लोग रात मȂ भखेू पेट सोते हȅ, उन्हȂ दो वक्त की रोटी नहीं 

िमलती है। इसिलए चावल से इथेनॉल बनाने का जो Ģोजेक्ट सरकार ला रही है, उसको 

तुरन्त बंद कर िदया जाये। इस वक्त हमȂ ग्लोबल वािमȊग नहीं, हमȂ गरीबȗ के पेट की भी 

िंचता होनी चािहए। अगर इथेनॉल बनाना है, तो वह गƐे से बनाया जाए। इसमȂ हमȂ कोई 

िदक्कत नहीं है। सरकार को इस संबंध मȂ और भी जो ÎटेÃस हȅ, उन्हȂ लेना चािहए। 

मान्यवर, इस िबल मȂ इन सब चीजȗ का ध्यान रखने की जरूरत है। साथ ही, हम िफर 

से कहना चाहते हȅ िक जीवाÌम रिहत ईंधन का Ģयोग होना चािहए। जो जीवाÌम ईंधन 

है, इस पर हर हालत मȂ हमȂ अपनी िनभर्रता को खत्म करना चािहए और नये-नये 

तरीकȗ को लाकर, नई िरसचर् टीमȗ को लाकर इस काम को आगे बढ़ाना चािहए। इन्हीं 

बातȗ को मȅ आपके माध्यम से सरकार से कहना चाहता हंू, धन्यवाद। जय भीम, जय 

भारत!  

(समाÃत) 

Ǜी उपसभापित : धन्यवाद माननीय रामजी। डा. राधा मोहन दास अगर्वाल जी।  

(एलपी/3डी पर आगे) 

LP-NBR/4.10/3D 

डा. राधा मोहन दास अगर्वाल (उǄर Ģदेश) : उपसभापित महोदय, मुझे एक महत्वपूणर् 

िबल पर हो रही चचार् मȂ भाग लेने का अवसर देने के िलए आपका बहुत-बहुत धन्यवाद। 

 महोदय, संÎकृत का एक Ìलोक है-  
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'यो धर्ुवािण पिरत्यज्य अधर्ुवं पिरषेवते । 

           धर्ुवािण तÎय नÌयिन्त चाधर्ुवं नǝमेव िह ॥13l।' 

 महोदय, जो Ëयिƪ दीघर्कािलक िहत,  दीघर्कािलक जरूरत और आवÌयकता 

को छोड़कर तात्कािलक और अÊपकािलक लाभ की दृिÍट से काम करता है, उस Ëयिƪ 

के साथ तात्कािलकता रहती नहीं है और दूरकािलकता वह Îवयं छोड़ चुका होता है। 

पयार्वरणीय सतुंलन के साथ अगर भारत को छोड़ िदया जाए, तो दुिनया के सारे देश 

ठीक यही आचरण कर रहे हȅ। महोदय, अकेले हम हȅ जो पूरी ईमानदारी के साथ, पूरी 

िनÍठा के साथ एवं पूरे समिर्पत भाव से पूरी दुिनया का बोझ अपने कंधे पर लादे हुए आगे 

बढ़ रहे हȅ और दुिनया के सामने एक उदाहरण रखने का Ģयास कर रहे हȅ। जान सब 

रहे हȅ, लेिकन समझ िकसी को नहीं आ रहा। ऐसा कहते हȅ िक अगर कोई सोया हो, तो 

उसे जगाया जा सकता है, लेिकन अगर कोई सोने का नाटक कर रहा हो, तो उसे 

भगवान भी नहीं जगा सकते।  

 महोदय, पूरी दुिनया जानती सब है, लेिकन आँख बंद िकए पड़ी है। िजस Ģकार 

से िपछले दो, तीन िदनȗ से लगाकर पयार्वरण से संबिंधत दो, तीन सवाल यहा ँपर रखे 

गए हȅ - माननीय Ģमोद भाई यहा ँबठेै हȅ, आपका ही एक सवाल, शायद समुदर् के लेवल 

को लेकर यहा ँलगा था। महोदय, ये सभी सदÎय भी िंचितत हȅ। ये भारत के हȅ, इसिलए 

िंचितत हȅ, लेिकन दुिनया के दूसरे लोग िंचितत नहीं हȅ। महोदय, वातावरण की जो 

िÎथित िदख रही है और िजसे पूरी दुिनया Îवीकार कर रही है, मȅ उसी पर यह कहना 

चाहता हंू िक 21वीं सदी समाÃत होते-होते हमारे जंगल की एक ितहाई जमीन बजंर बन 
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चुकी होगी, हमारे तकरीबन तीन सौ करोड़ से लेकर साढ़े तीन सौ करोड़ लोग खतरे मȂ 

जा चुके हȗगे और हमारे सǄर करोड़ लोगȗ की िÎथित यह होगी िक वे करीब-करीब 

अपनी जमीनȗ से उखड़ चुके हȗगे। महोदय, आप समुदर् के लेवल का सवाल पूछ रहे थे, 

मȅ आपको बताना चाहंूगा िक 21 वीं  सदी जाते-जाते समुदर् का लेवल 1 से 2 फीट तक 

ऊपर हो चुका होगा।   

महोदय, मȅ अपनी पाटीर् की ओर से लक्षǎीप भेजा जाता हंू। मȅ आपको बताना 

चाहता हंू िक लक्षǎीप के चारȗ ओर की सुरक्षा उसकी कोरल रीफ करती हȅ, अन्यथा 

वह समुदर् की लहरȗ मȂ कब डूब जाए, पता नहीं चलेगा। अगर टेÇपरेचर का इसी तरह  

से बढ़ना जारी रहा, अगर डेढ़ िडगर्ी टेÇपरेचर भी बढ़ गया - दो िडगर्ी पर तो पहाड़ टूट 

पड़ेगा, तो इन सारी कोरल रीÄस का बहुतायत िहÎसा समाÃत हो जाएगा और वहा ँकी 

सÆयता खतरे मȂ आ जाएगी। महोदय, आज पयार्वरण पर ये सभी Ģभाव पड़ रहे हȅ। यह 

डॉक्युमȂट भारत ही नहीं, बिÊक पूरी दुिनया बना रही है, लेिकन वे उस राÎते पर चल  

नहीं रहे हȅ। माननीय मंतर्ी जी यहा ँपर बैठे हȅ, मȅ माननीय मंतर्ी जी को बधाई दंूगा और 

माननीय मंतर्ी जी के माध्यम से अपने माननीय Ģधान मंतर्ी जी को भी बधाई दंूगा - वैसे 

मुझे मालमू नहीं है िक आपने शुरुआत मȂ अपना िवचार रखा है या नहीं रखा है।  

महोदय,  अभी कॉप-27 हुआ।  22 नवबंर को एक डेटा Ģकािशत िकया गया। 22  

नवंबर के उस डेटा मȂ एक क्लाइमेट चȂज परसेÃशन इंडेक्स बताया गया है। यह 

क्लाइमेट चȂज परफॉमȄस इंडेक्स है। इसमȂ यह बताया गया है िक वे कौन-से देश हȅ, जो 
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पयार्वरणीय सतुंलन से और इसमȂ आने वाले पिरवतर्नȗ का मुकाबला करने के िलए 

सबसे ज्यादा जागरूक हȅ। हम गवर् के साथ इस बात को कह सकते हȅ िक उस पूरे के 

पूरे परसेÃशन इंडेक्स मȂ अगर Îवीडन, डेनमाकर् , मोरक्को और िचली जैसे छोटे-छोटे 

देशȗ को छोड़ िदया जाए, तो सारे बड़े देशȗ के बीच मȂ अगर सबसे पहला Îथान िकसी 

का है, तो वह मोदी जी के भारत का है। पूरी दुिनया ने इस बात को Îवीकार िकया है। मȅ 

इसके िलए माननीय अक्षय ऊजार् मंतर्ी जी को बधाई दंूगा। ये हमारे आंकड़े नहीं हȅ, ये 

पूरी दुिनया के आंकड़े हȅ। एक जमर्न वॉच गर्ुप है, जो पूरी दुिनया पर िनगाह रखता है 

िक कौन-से देश पयार्वरण की रक्षा के िलए क्या कर रहे हȅ। उनके आंकड़े चार आधारȗ 

पर िनधार्िरत होते हȅ।  वे 40 परसȂट इंडेक्स गर्ीनहाउस एिमशन को देते हȅ, 20 परसȂट 

इंडेक्स िरन्युएबल एनजीर् को देते हȅ, 20 परसȂट इंडेक्स एनजीर् यज़ू को देते हȅ और 20 

परसȂट इंडेक्स क्लाइमेट पॉिलसी को देते हȅ। सारी इंडेिंक्सग करके, जो आंकड़ा सामने 

िनकलकर आया है, उसमȂ अगर िकसी का सवȘǄम और पहला Îथान है, तो वह भारत 

का Îथान है।  

(MKG/3E पर जारी) 

MKG-USY/4.15/3E 

डा. राधा मोहन दास अगर्वाल (कर्मागत) : और हो भी क्यȗ नहीं! उपसभापित जी, मȅ 

ईमानदारी से Îवीकार करंूगा, जब 2014 मȂ मोदी जी आये तो अचानक उनकी ओर से 

एक घोषणा आई। घरȗ मȂ हम लोग अपने बÊब लगाया करते थे, 60 वॉट के, 100 वॉट के 
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और बड़ी-बड़ी Ƿूबलाइट्स लगाया करते थे। अचानक उनकी ओर से एक घोषणा आई 

िक हम सÎते मȂ एल.ई.डी. बÊब बेचȂगे। एल.ई.डी. बÊब बेचने का काम ‘उजाला’ 

योजना के तहत शुरू हुआ। मȅ भी सोचने लगा और बहुत से लोग सोचने लगे िक अब 

Ģधान मंतर्ी का काम यही बच गया है िक वे एल.ई.डी. बÊब को Ģमोट कर रहे हȅ। मȅ 

सही बता रहा हंू। जनता के बीच मȂ इस बात की चचार् होती थी िक सरकार को 

एल.ई.डी. बÊब बेचने की क्या जरूरत पड़ गई। उस जमाने मȂ जैसे 'जन-धन योजना' 

माननीय Ģधान मंतर्ी जी ने शुरू की थी तो हममȂ से बहुत से लोग कहते थे िक यह, क्या 

मतलब है? िजसके पास पैसा नहीं है, उसका बȅक मȂ एकाउंट खुलवा कर क्या करȂगे? 

जब ‘जन-धन योजना’ मȂ अकाउंट खुले और ढेर सारी योजनाओं मȂ हम अकाउंट के 

माध्यम से धन देने लगे तो हमȂ समझ मȂ आया िक इन 43 करोड़ ‘जन-धन योजना’ के 

खातȗ का लाभ नागिरकȗ को हम कैसे दे रहे हȅ। कोई Ģधान मंतर्ी कहता था िक एक 

रुपया यहां से चलता है तो 15 पैसा पहंुचता है और हमारा Ģधान मंतर्ी कहता है, गारंटी 

के साथ िक एक रुपया चलेगा तो एक रुपया ही पहंुचेगा।  

(उपसभाध्यक्ष (डा. एल.हनुमंतÈया) पीठासीन हुए) 

 माननीय अिधÍठाता महोदय, मुझे नहीं मालूम, मगर िवधान सभा मȂ तो हम लोग 

अिधÍठाता ही कहते थे। उपसभाध्यक्ष महोदय, ‘उजाला’ योजना जब शुरू की गई, शुरू 

होते-होते पता नहीं चला, लेिकन आज का जो आंकड़ा है, ‘उजाला’ योजना के नाते 

कुल चार करोड़ टन काबर्न डाईऑक्साइड इिक्ववेलȂट िबजली की बचत Ģित वषर् भारत 

मȂ होती है। माननीय रेल मंतर्ी जी यहां बैठे हȅ, अभी अचानक आ गये। अच्छा हुआ, बधाई 
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तो सामने देनी ही चािहए। इसिलए देनी चािहए िक िकस Ģकार से रेल मंतर्ालय ने 

अपनी नीितयȗ को बदला और इस चुनौती को Îवीकार िकया, जो चुनौती मोदी जी ने 

दी थी, उस चुनौती को रेल मंतर्ालय ने Îवीकार िकया िक 2030 आते-आते हम रेल 

मंतर्ालय के सारे के सारे काम को नेट ज़ीरो काबर्न एिमशन पर लाकर पटक दȂगे। यानी 

शुरुआत के दौर से, 2014 से जो नीितयां माननीय मोदी जी ने बनानी शुरू की थीं, आज 

उनका फल िमलने लगा है। हमारे कोई माननीय सदÎय कह रहे थे िक 400 गीगावॉट 

िबजली बनती है। इस 400 गीगावॉट िबजली का 42 परसȂट ...(Ëयवधान)... अच्छा, 

आप इतने सुन्दर हȅ, मȅ आपको क्यȗ न देखंू! आप क्या बात कर रहे हȅ! You are such a 

smart fellow.  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  No cross-talking, 

please.  ...(Interruptions)...  No cross-talking, please. ...(Interruptions)...  

डा. राधा मोहन दास अगर्वाल : 400 गीगावॉट मȂ से 173 गीगावॉट ...(Ëयवधान)...यह 

हमारी जॉन िĤटास की िवशेष दोÎती है। ...(Ëयवधान)...आप हमारे साले हȅ, भाई।  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  No cross-talking, 

please.  ...(Interruptions)...  No cross-talking, please. ...(Interruptions)...  

डा. राधा मोहन दास अगर्वाल : 400 गीगावॉट मȂ से 173 गीगावॉट िरन्युएबल एनजीर् 

भारत इस समय बना रहा है। हमारे 500 गीगावॉट के नॉन फॉिसल का 250 गीगावॉट 

का लÑय हम आज ही पूरा कर चुके हȅ, 2030 आते-आते हमȂ बचे हुए िहÎसे को पूरा 

करना है। हमने जो राÎता तय िकया था, उस राÎते पर चलते हुए इस कानून को लेकर 
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हम इसिलए आ रहे हȅ, क्यȗिक हम दुिनया का मागर्दशर्न करना चाहते हȅ। हम पूरी 

दुिनया को िदखाना चाहते हȅ, हम गवर् के साथ कह सकते हȅ िक भारत जी-20 सिमट 

का अध्यक्ष है। ...(समय की घंटी)...मȅ बस खत्म कर रहा हंू। जी-20 का ऐसा कोई देश 

नहीं है, जो भारत के मुकाबले चुनौती मȂ कहीं खड़ा हो सके, हमने अच्छा काम िकया है, 

हमने पयार्वरण की िचन्ता की है। जो करता है, वही कह सकता है। गांधी जी के पास 

एक बच्चा आया, कहा िक गुड़ खाना छोड़ दो, गांधी जी ने कहा-कल आना, कल आना, 

बार-बार कहा - सातवȂ िदन उन्हȗने बच्चे से कहा िक गुड़ खाना छोड़ दो। उसकी मां 

नाराज़ हो गई तो गांधी जी ने जवाब िदया िक जो काम मȅ खुद नहीं करता हंू, वह दूसरे 

को कैसे कहंूगा! भारत सरकार उस काम को खुद करके जी-20 के सिमट मȂ अब उन्हीं 

Ģावधानȗ को लागू कराने का Ģयास करेगी।  

 मȅ माननीय मंतर्ी जी को इस ऐितहािसक िबल के िलए बहुत-बहुत Ǜǉावाद और 

बधाई देता हंू, धन्यवाद। 

(समाÃत) 

(एकेजी/3एफ पर आगे) 

PK-AKG/3F/4.20 

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Mr. Vice-

Chairman, Sir,  I am very thankful to you for having given me this 

opportunity.  



157 
Uncorrected/Not for publication - 12.12.2022 

 
 In the Conference of Parties 26 held in Glasgow, the hon. Prime 

Minister of India has given five commitments which have been termed as 

panchamrit by the Government.      This Bill aims at giving shape to those 

commitments given by the Government at COP 26 held in 2021 in Glasgow.   

Those commitments are: Firstly,  India will reach its non-fossil energy 

capacity to 500 GW by 2030.  Secondly,   India will meet 50 per cent of its 

energy requirements from renewable energy by 2030.  Thirdly, India will 

reduce the total projected carbon emissions by one billion tonnes from now 

onwards till 2030.  Fourthly, by 2030,   India will reduce the carbon intensity 

of its economy by less than 45 per cent.   And, lastly, by the year 2070, India 

will achieve the target of Net Zero.    The Government claims that these 

panchamrits will be an unprecedented contribution by India to climate 

action.   But the subject of climate change is dealt  under environment laws, 

which can be formed under Entry 97 of List-I but not under Entry 38 of List-

III.  Therefore, the Ministry of Environment, Forests and Climate Change   is 

the proper body to moderate it and to organise it.   This Bill seeks to 

mandate the use of non-fossil sources including biomass and ethanol for 

energy and feedstock along with the use of green hydrogen and green 

ammonia.   It also proposes to enhance the scope of Energy Conservation 
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Building Code and bring large residential buildings within the ambit of energy 

conservation regime.   This Bill brings clarity regarding the Building where 

the Energy Building Conservation Code is applicable.  If the Government 

included the definition of ‘building’ in terms of extent of the area of the 

building,  it would have brought much clarity.  More clarification is required 

to be given in the enactment.  

 This Bill brings in two new concepts to the Principal Act, which was 

enacted in the year 2001 -   ‘Carbon Credit Certificate and Carbon Credit 

Rating Scheme’. 

 There is a new concept of carbon market.  I have a very serious 

apprehension for which I am seeking a detailed clarification from the hon. 

Minister of New and Renewable Energy.   This is a new concept 

incorporated in this Bill.    I reasonably apprehend that this Amendment Bill 

is designed with the sole objective of facilitating  carbon trading.   I would 

like to draw your attention to one more point.    It is very interesting to note 

the meaning of ‘carbon trading’ or ‘carbon market’.  It is not defined in the 

Bill.   That is my strong objection.  I could understand what carbon trading 

is.   The carbon trading is a system of country’s meeting the national carbon 

dioxide reduction by buying carbon credit as earned when a firm funds a 
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project for a technology that is less polluting than the other options.   For 

example, carbon emission is less polluted from gas-based power plants 

than the diesel-based ones.   I would like to know whether the amount of 

carbon saved is the credit.   This is my information or my knowledge.  Here, 

in this Bill, I would like to seek one clarification from the hon. Minister.   Has 

the carbon trading or the carbon credit scheme been explained?  Nothing 

has been explained in the enactment.    Sir,  sub-clause 2(db) is the 

definition clause or the explanation clause for the carbon credit trading 

scheme.    It is the scheme for reduction of carbon emission notified by the 

Central Government under clause (w) of Section 14.  In sub-clause 2(db), it 

is stated that it will be specified in clause (w) of Section 14.   What Section 

14(w) does say ?   It says that the Central Government may in consultation 

with the Bureau of Energy Efficiency specify the carbon credit scheme.   In 

Section 13 also it is explained.  In Clause 4, sub-clause (iv) (te), it is 

mentioned that the Bureau of Energy Efficiency has the power to 

recommend to the Central Government on the requirements to be specified 

in the carbon credit scheme.   The requirements to be explained or 

incorporated in the carbon credit scheme will be recommended by the 
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Bureau of Energy Efficiency.   Section 14(w) will explain or specify a scheme 

and the definition says that it will be as per Section 14(w). 

 Though the Government has fixed a target to reach  non-fossil energy 

capacity to 500 GW by 2030, whether it is achievable or not remains to be 

seen in the coming days.   In the reply to an Unstarred Question No. 1085 in 

Parliament, the Minister has stated that as on 30.6.2022, it has installed 

capacity of 160.92 GW of renewable energy.  

(Contd. by PB/3G) 

PB-SCH/3G/4.25 

SHRI KANAKAMEDALA RAVINDRA KUMAR (CONTD.):  This includes 

57.71 Gigawatts solar power, 40.79 Gigawatts wind power, 10.68 Gigawatt 

bio power, 4.89 Gigawatts small hydro power and 46.85 Gigawatts large 

hydro power.  

 Further, projects of 74.76 Gigawatts capacity are under various stages 

of implementation.  Moreover, 23.14 Gigawatts capacity are under various 

stages of bidding. All these come together to 258.82 Gigawatts. The 

remaining 241.18 Gigawatts has to be achieved within a period of 8 years.  

 Though the Government has fixed a noble task, its achievement 

depends upon the Government's effort and dedication.  
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 Sir, as far as the carbon trading certificate is concerned, there is no 

regulatory body in the Bill. ..(Time-bell)... 

 THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please conclude.  

SHRI KANAKAMEDALA RAVINDRA KUMAR: Yes, Sir.  

 A regulatory body should be established to regulate the carbon credit 

certification in the open market.  

 With these few submissions, I extend my heartfelt thanks to the hon. 

Vice-Chairman for giving me this opportunity.  I request the hon. Minister to 

look into these points and clarify the issue.  

(Ends)  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Now, I request Dr. 

Laxmikant Bajpayee; not present. Dr. M. Thambidurai. 

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf of 

AIADMK Party, I am supporting the Bill brought out by the hon. Minister 

before this House.  

 The Bill seeks to provide regulatory framework for (i) carbon trading in 

India, (ii) encouragement of penetration of renewable energy, and (iii) 

effective implementation and enforcement of the Energy Conservation Act.  
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 Sir, I want to bring to your kind notice certain things in regard to this 

Bill. The encouragement of penetration of renewable energy means that we 

are making more renewable energy in India, especially, Tamil Nadu stands 

first in the production of solar energy as well as wind energy because of the 

efforts made by former Chief Minister, our late Madam, Amma, Jayalalithaaji 

and also by Edappadi Palaniswamiji.  During this period of 10 years, a lot of 

efforts were made by the Government to implement the scheme due to 

which Tamil Nadu now stands number one in renewable energy.  

...(Interruptions)... I am mentioning it. I am coming to the point.  

 Next, Sir, energy conservation means reduce the consumption of 

energy or limit its use.  In order words, use fewer energy services or use  

devices which require less energy, or, refraining from using services or 

products is one way to conserve energy.  

 Nowadays, energy conservation is very difficult.  Whatever we do, 

energy is required in so many things like for production and for various other 

things.  Here the Minister said, the residential buildings are consuming 

nearly 40 per cent of the total energy which we are producing, that is, the 

electricity. 
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 Sir, 'electricity' is in the Concurrent List. But both the State  

Government and the Central Government are playing the games.  As far as 

our previous AIADMK Government was concerned, during our time the price 

of electricity was very less. But since the new Government has taken over in 

Tamil Nadu, the prices are doubled. All the consumers are suffering in Tamil 

Nadu because of increase in the price of electricity in Tamil Nadu. 

...(Interruptions)... I want to request the Government to come forward ...  

SHRI M. SHANMUGAM: This is the policy of the Government. 

...(Interruptions)...  

DR. M. THAMBIDURAI:  That is why I want to know it.  ...(Interruptions)...  

 THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH): Please. 

...(Interruptions)... Please sit down. ...(Interruptions)...         

DR. M. THAMBIDURAI: This is the forum.  I want to know from the hon. 

Minister whether this Government directed the State Government. Excuse 

me, Sir.  I want to know from the hon. Minister, as our hon. Member said, 

whether the Central Government directed the Tamil Nadu Government to 

increase the electricity charge.  I want to know it from the Government 

because they have said so many things in the election promises. But now 

they have increased the electricity charges.  ...(Interruptions)... Because of 
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it, I am saying, the common man is suffering. As is said, airconditioner and 

everything else has become essential now.  

(Contd. by 3h/SKC)  

 SKC-BKS/3H/4.30 

DR. M. THAMBIDURAI (contd.):  Because of pollution and other conditions 

that we are facing in India, we cannot avoid using air conditioners.  You may 

know how Bangalore has developed.  Thirty years ago, I have seen it as a 

small town.  Now it has grown into the largest city in the country.  More and 

more multi-storeyed buildings are coming up and so is pollution.  In such a 

situation, people will have to use air conditioners; we cannot avoid that.  

When that is the case, you cannot stop such things from happening.  As the 

Minister was saying, nearly 40 per cent of the electricity is used up by 25 per 

cent of such buildings.  I support and appreciate this Bill, but, at the same 

time, I request the Union Ministry to direct the State Governments not to 

increase the cost of electricity as the common man is suffering.  In Tamil 

Nadu, especially, people are suffering a lot.  ...(Interruptions)...  Dr. John 

Brittas, why are you supporting them?  You must support me. 

...(Interruptions)... 
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THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Dr. Brittas, please 

hear him. ...(Interruptions)... Please hear him. ...(Interruptions)... 

DR. M. THAMBIDURAI:  You are also suffering.  That is why I am asking the 

Central Government to support you. ...(Interruptions)... 

DR. JOHN BRITTAS:  I would support you if you come to this side. 

...(Interruptions)... 

डा. जॉन िĤटास : डा. तंबी दुरै को िमिनÎटर बनना है। ...(Ëयवधान)... 

DR. M. THAMBIDURAI:  I must say that Shri Narendra Modi is a good Prime 

Minister.  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Dr. Thambidurai, 

don't address Dr. Brittas.  Please address the Chair. 

DR. M. THAMBIDURAI:  Everybody is talking about G-20.  Shri Narendra 

Modi is our Prime Minister, who is appreciated not just in India but also 

throughout the world.  That is why I am on this side and I am supporting this 

Government. We are a partner in the NDA. Why are you opposing that? 

...(Interruptions)...  

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Let him speak. 

...(Interruptions)... Let him say whatever he wants to. ...(Interruptions)... 
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DR. M. THAMBIDURAI:  You are welcome to join this side.  You can  also 

support our hon. Prime Minister, Shri Narendra Modi. ...(Interruptions)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Dr. John Brittas, your 

wishes are there.  Let him speak. ...(Interruptions)... 

DR. M. THAMBIDURAI:  We must appreciate the steps being taken by the 

Central Government and Shri Narendra Modi.  You must appreciate that.  

You may come here and join me in supporting him. ...(Interruptions)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Please continue 

speaking on the Bill. 

DR. M. THAMBIDURAI:  I would like to make just one more point here.  We 

are also using nuclear power in this country.  We are generating atomic 

energy at the Kundankulum Plant.  When the project was initially being taken 

up, some States like Kerala refused to take it up.  But now they want a share 

out of the atomic energy for their State. ...(Interruptions)... 

डा. जॉन िĤटास : हमने कुड़नकुलम Ģोजेक्ट का समथर्न िकया था, हम इस Ģोजेक्ट के 

िखलाफ नहीं थे। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Please sit down, Dr. 

John Brittas. ...(Interruptions)... 
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DR. M. THAMBIDURAI:  Sir, I would request the hon. Minister that States 

that refuse to take up atomic energy plants must not be given any share out 

of the electricity generated by these plants.  Only then would other States 

come forward.  Otherwise, when you give power to States that do not 

support the project, which our State took up... ...(Interruptions)...  

DR. JOHN BRITTAS:  Sir, I have a point of order. 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  What is the Rule? 

DR. JOHN BRITTAS:  Sir, it is Rule 111. The Member has wrongly quoted 

Kerala.  Actually the CPI(M) Government in Kerala supported the 

Kudankulam Project. ...(Interruptions)... We were against the deal with the 

US and the Minister said कुछ नहीं हुआ है। न्यूिक्लयर पावर का शेयर िसफर्  दो 

परसȂट है। ...(Ëयवधान)... Ǜी राज कुमार िंसह साहब, आप इनको बता दीिजए िक 

न्यूिक्लयर पावर का शेयर िसफर्  दो परसȂट है। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (DR. L. HANUMANTHAIAH):  Dr. John Brittas, 

please be seated.  

DR. M. THAMBIDURAI:  Some States refuse to have such nuclear plants. I 

would request the hon. Minister to not give a share out of the nuclear power 

generated by States that agree to have these plants to other States. It can 

be shared with States that support nuclear plants and not other States that 
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refuse to have such plants.  When they say that it may affect them in some 

ways, it is affecting us also. 

 Therefore, I request the hon. Minister to see to it that if there is any 

problem to the Kudankulam plant, it may be safeguarded.  Thank you. 

(Ends) 

Ǜी घनÌयाम ितवाड़ी (राजÎथान) : माननीय उपसभाध्यक्ष महोदय, मȅ आपको बहुत-

बहुत धन्यवाद देता हंू और आज यहां जो चचार् हो रही है, इस चचार् का ध्यान मȅ उस 

समय की ओर लेकर जा रहा हंू, अभी कांगेर्स के लोग यहां ज्यादा मौजूद नहीं हȅ, कम 

लोग मौजूद हȅ, जब भारत के Ģधान मंतर्ी, Ǜी पी.वी. नरिसÇहा राव थे, तब सबसे पहले 

124 देशȗ का 'सेव अथर्' एक सÇमेलन हुआ था, उसमȂ बहुत सारे राÍटर्ाध्यक्षȗ ने भाग 

िलया था। उस सÇमेलन मȂ जब तीन िदनȗ के बाद माननीय Ǜी पी.वी. नरिसÇहा राव जी 

के बोलने का समय आया, तो उन्हȗने ऋग्वेद का पृथ्वी सूक्त पढ़कर उनको उसका अथर् 

बताया। 

(3J/PSV पर जारी) 

PSV-HK/3J/4.35 

Ǜी घनÌयाम ितवाड़ी (कर्मागत) : सब लोगȗ ने उसको Îवीकार िकया िक वाÎतव मȂ 

पयार्वरण को बचाने के िलए और पृथ्वी को बचाने के िलए जो ऋग्  वेद मȂ है, वैसा कहीं 

नहीं है।  उदाहरण के िलए उन्हȗने कहा िक पृथ्वी को बचाएँ।  उन्हȗने कहा िक हम तो 

कहते हȅ :   
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"ऊँ Ǐौ: शािन्तरन्तिरकं्ष शािन्त:  
 पृथ्वी शािन्तराप: शािन्तरोषधय: शािन्त: । 
  वनÎपतय: शािन्तिर्वÌवेदेवा: शािन्तĤर्Ǩ शािन्त: 
  सवȊ शािन्त:  शािन्तरेव शािन्त: सा मा शािन्तरेिध।।" 
 

 भारत के िचन्तन मȂ हर Ģकार से अंतिरक्ष मȂ, पृथ्वी मȂ, वनÎपित मȂ, औषिध मȂ, 

सबमȂ शािन्त रहे, इस Ģकार की बात करनी थी।  उस बात को माननीय Ģधान मंतर्ी Ǜी 

नरेन्दर् मोदी जी आगे लेकर गये और उन्हȗने 'पंचामृत' की घोषणा की।  हमारे यहाँ जो 

पंचामृत है, उसका अथर् क्या है?  उसका अथर् है: "अकालमृत्युहरणं सवर्Ëयािध 

िवनाशनç।"  माननीय Ģधान मंतर्ी जी जब कोई बात कहते हȅ, तो वे उसके पूरे 

Ģमाणसिहत कहते हȅ।  अकालमृत्यु का हरण और सवर् Ëयािधयȗ का िवनाश, इसके िलए 

भारत ने 'पंचामृत' की घोषणा की।  वह पंचामृत है- भारत की गैर-जीवाÌम ऊजार् क्षमता 

2030 तक 500 गीगावॉट तक पहँुच जायेगी,  भारत 2030 तक अपनी ऊजार् 

आवÌयकताओं का 50 परसȂट नवीकरणीय ऊजार् से पूरा करेगा, भारत अब से 2030 

तक अपने कुल अनुमािनत काबर्न उत्सजर्न मȂ से 1 अरब टन की कमी करेगा और इस 

Ģकार से  2030 तक भारत अपनी अथर्ËयवÎथा की काबर्न तीĨता को 45 परसȂट तक 

कम कर देगा।  2070 तक भारत शुǉ शून्य उत्सजर्न का लÑय हािसल कर लेगा।  

उन्हȗने इस Ģकार की बात की।   यह जो िबल अब आया है, 2001, 2010 और अब यह 

2022 का िबल, यह िबल उसी पृथ्वी के संरक्षण के िलए, पयार्वरण के संरक्षण के िलए 

और इन सबके िलए पंचामृत है।  यह भी एक अमृतÎवरूप िबल है, इसिलए इस िबल को 
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अमृतदायी िबल कहना चािहए और इसीिलए इस सदन के सभी माननीय सदÎयȗ ने 

इसका बहुत-बहुत Îवागत िकया है।  

 इसमȂ मुख्य बात यह है िक एक तो बात कहना और एक करना, तो भारत 

सरकार इस िबल को लाने के साथ-साथ इस Ģकार के काम भी कर चुकी है और कर 

रही है।  हमारे माननीय सुशील मोदी जी ने जब इसको ĢारÇभ िकया था, उस समय 

उन्हȗने कुछ बातȂ बतायी थीं।  आप देिखए िक नवÇबर, 2021 तक 36.78 करोड़ एलईडी 

बÊÅस िदये गये।  इससे सालाना 48 िबिलयन युिनट िबजली की बचत हुई।  यह बहुत 

बड़ा काम हुआ।  इसी Ģकार 2021 तक पूरे भारत मȂ 8.22 करोड़ एलईडी Îटर्ीट 

लाइट्स को बदल िदया गया।  इससे सालाना 8.2 िमिलयन युिनट िवǏुत की बचत हुई 

है।   इसी Ģकार कृिष, िजसमȂ हमारी 70 Ģितशत ऊजार् खचर् होती है, उसके िलए 

उन्हȗने 5 Îटार ऊजार् दक्ष कृिष पÇप लगाने का काम शुरू िकया और 79 हजार पÇÃस 

Îथािपत कर िदये हȅ।  इससे Ģित वषर् 204 िमिलयन िकलोवॉट ऑवसर् ऊजार् की बचत 

होगी।  इस Ģकार से न केवल ये यह िबल लेकर आये हȅ, बिÊक िबल के साथ-साथ 

भारत सरकार ने ये सारे काम भी ĢारÇभ कर िदये हȅ।  ये जो सारे काम हȅ, ये काम इस 

बात को Ģमािणत करते हȅ िक जब बार-बार वैज्ञािनक अध्ययन करते हȅ िक ग्लेिशयसर् 

िपघल रहे हȅ, ग्लेिशयसर् िपघलने से समुदर् का पानी बढ़ रहा है, तापमान बढ़ रहा है और  

भारत मȂ भी गंगा, िजसको भगीरथ लेकर आये थे और गोमुख जहाँ पर है, वह जो 

ग्लेिशयर है, वह भी धीरे-धीरे पीछे िखसक रहा है, इसिलए िजस Ģकार भगीरथ ने गंगा 
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को लाने के िलए भगीरथ-Ģयत्न िकये थे, उसी Ģकार ऊजार् संरक्षण के िलए हमȂ भी 

भगीरथ-Ģयत्न करने हȗगे और वह Ģयत्न हमारी सरकार िभƐ-िभƐ के्षतर्ȗ मȂ कर रही है।   

 (3के/वीएनके पर जारी) 

VNK-KSK/3K/4.40 

Ǜी घनÌयाम ितवाड़ी (कर्मागत) : अभी माननीय अगर्वाल साहब बता रहे थे, रेल मंतर्ी 

जी को बधाई दे रहे थे। मȅ समझता हँू िक रेलवे मȂ बहुत तेजी से कायाकÊप हो रहा है 

और उसमȂ नवीकरणीय ऊजार् का Ģयोग हो रहा है तथा उत्सजर्न कम हो रहा है। इस 

तरह से उस के्षतर् मȂ बहुत बड़ा काम हो रहा है तथा अन्य सारे के्षतर्ȗ मȂ भी काम हो रहा 

है। इसमȂ काबर्न केर्िडट की बात की गई है। काबर्न उत्सजर्न को कम करना और काबर्न 

केर्िडट करके उसके बाजार को ठीक करने का काम करना, केर्िडट को ठीक करना - 

यह एक बहुत बड़ा काम है। मȅ ऐसा समझता हँू िक यह िबल केवल ऊजार् संरक्षण का 

िबल नहीं है, बिÊक यह िबल पृथ्वी के संरक्षण का िबल है और यह िबल भारत की उन 

Ģितबǉताओं तथा अंतरराÍटर्ीय Ģितबǉताओं को पूरा करने वाला िबल है, जो उन्हȗने 

ग्लासगो के सÇमेलन मȂ या पेिरस सÇमेलन मȂ या िĤटेन मȂ कही थीं। यह उन सब बातȗ 

को पूरा करने वाला िबल है। माननीय मंतर्ी जी यह िबल लेकर आए हȅ, इसके िलए मȅ 

माननीय मंतर्ी जी को धन्यवाद और बधाई तो देना ही चाहता हँू, पर माननीय मोदी जी 

को भी बहुत धन्यवाद और बधाई देना चाहता हँू िक दुिनया मȂ िकसी दूसरे देश ने काबर्न 

उत्सजर्न के िलए इतनी बड़ी पहल नहीं की।  
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 हमने इलेिक्टर्क वाहनȗ के संदभर् मȂ बहुत काम िकया है। पहले देश भर मȂ िजतने 

भी ऑटो िरक्शा चलते थे, वे सब पेटर्ोल से चलते थे। आज पूरे देश मȂ बैटर्ी से संचािलत 

ऑटो िरक्शा चल रहे हȅ, उनकी संख्या करीब एक करोड़ हो गई है। यह तब हुआ, जब 

उसको बैटर्ी संचािलत करने की कोिशश की गई। इसके िलए लोग सुĢीम कोटर् मȂ गए, 

Îटे िलया, दो बार बात हुई। इसके बाद सरकार ने Ģयत्न करके Îटे वैकेट कराया और 

इस वैकिÊपक ऊजार् के ǣोत को Ģारंभ िकया। मȅ यह िनवेदन करना चाहता हँू िक ये जो 

देवता हȅ, हमारे यहाँ देवता का अथर् भगवान से नहीं है, बिÊक देवता का अथर् है, जो 

देता है और जो लेता है, वह लेवता है। हम तो लेने वाले हȅ और देवता देने वाले हȅ। शास्तर्ȗ 

मȂ देने वाले देवता िकनको कहा गया है? सूयर् देवता हȅ। आप सूयर् से लीिजए, सोलर 

एनजीर् लीिजए। सोलर एनजीर् के पैनÊस लगाइए, सोलर एनजीर् से अपना काम कीिजए। 

यह काम भारत सरकार ने शुरू कर िदया है। इसकी ǹूटी बढ़ा दी गई, इसको लेकर 

कई लोगȗ को तकलीफ हो रही है। ǹूटी बढ़ाई, तो चीन से आयात कम हो गया और 

भारत मȂ वह बनना Ģारंभ हो गया। इसके िलए एक आदमी आए, दो आदमी आए, तीन 

आदमी आए। उन आदिमयȗ से िकन्हीं को िदक्कत हो सकती है, लेिकन देश को 

उत्पादन का लाभ िमलना चािहए। दूसरा, जल को देवता कहा गया। हम अिधक से 

अिधक हाइडल पॉवर लेकर आए।  

(Ǜी उपसभापित पीठासीन हुए) 

 उसी Ģकार से वायु को भी देवता कहा गया है। वायु से जो ऊजार् पैदा होती है, 

हम उसका उपयोग करȂ। इस Ģकार से ये जो Ģाकृितक देवता हȅ, हम इन Ģाकृितक 
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देवताओं की सहायता से ऊजार् के गैर-परंपरागत ǣोत पैदा कर सकȂ गे और जीवाÌम से 

आधािरत ईंधन मȂ कमी कर सकȂ गे। अगर हम गैर-परंपरागत ऊजार् ǣोत लेकर आएँगे, 

तो यह हमारे िलए बहुत अच्छी बात होगी। 

 उपसभापित महोदय, आप तो बड़े पतर्कार भी हȅ और लेखक भी हȅ, इसिलए आप 

सब जानते ही हȅ। मȅ आपके धैयर् की भी बहुत दाद देना चाहता हँू, क्यȗिक यहाँ पर एक 

ही Ģकार की बात बार-बार िरपीट होती है और आप उसको धैयर् से सुनते हȅ। इसके िलए 

आप भी बधाई के पातर् हȅ। आपने यह 'पंचामृत' बहुत बार सुन िलया। मȅने भी 'पंचामृत' 

की थोड़ी Ëयाख्या की है। मȅ यह िनवेदन करना चाहता हँू िक यह जो िबल है, वह पृथ्वी 

तथा पयार्वरण को बचाने और भारत की Ģितबǉता को Ģमािणत करने वाला िबल है, 

इसिलए मȅ इस िबल का पुरजोर समथर्न करता हँू। मȅ मंतर्ी जी तथा माननीय Ģधान मंतर्ी 

जी को धन्यवाद देता रहता हँू िक हमने 'पंचामृत' की जो Ëयाख्या की है, वह 'पंचामृत' 

अकाल मृत्यु को हरण करने वाला और सवर्Ëयािध का िवनाश करने वाला हो एवं पृथ्वी 

अकाल मृत्यु से दूर हो तथा कोरोना जैसी Ëयािधयाँ नहीं आएँ। इनके िलए हम ऊजार् 

संरक्षण करके Ģकृित को बचाएँ। इन्हीं शÅदȗ के साथ बहुत-बहुत धन्यवाद और 

शुभकामनाएँ। 

(समाÃत)  

Ǜी उपसभापित : धन्यवाद, माननीय घनÌयाम ितवाड़ी जी। माननीया Ǜीमती महुआ 

माजी जी। 

(3एल/आरके-जीएसपी पर आगे) 



174 
Uncorrected/Not for publication - 12.12.2022 

 
 RK-GSP/4.45/3L 

Ǜीमती महुआ माजी (झारखंड) : माननीय उपसभापित महोदय, आपका धन्यवाद िक 

आपने मुझे बोलने का अवसर िदया।  

 महोदय, आज मȅ केन्दर् सरकार की सराहना करती हँू िक वह काबर्न उत्सजर्न 

को कम करने के िलए ऊजार् संरक्षण (संशोधन) िवधेयक, 2022 ला रही है। यह अच्छी 

बात है िक अगर कोई इस तरह से पयार्वरण को Ģदूिषत करेगा, तो उस पर फाइन 

लगाया जाना उिचत ही है। यहाँ अमीर-गरीब, सब पर दस लाख या जो भी फाइन 

लगाये जा रहे हȅ, उनसे काबर्न उत्सजर्न कम होगा। मेरा सवाल यह है िक आम जनता 

पर तो यह फाइन लगाया जा रहा है, लेिकन अगर सरकार और केन्दर् सरकार इस तरह 

की कोई गलती करे, अपनी गलितयȗ से काबर्न उत्सजर्न या पयार्वरण को Ģदूिषत करे, 

तो आम जनता िकससे फाइन लेगी? मेरा संदभर् यूरेिनयम माइन से है, जो िक 

जादूगोड़ा, झारखंड मȂ है। आप सभी जानते हȅ िक हमारे देश मȂ जादूगोड़ा यूरेिनयम 

उत्सजर्न या यूरेिनयम खनन का अब तक का एकमातर् स्तर्ोत रहा है। अभी हमारे 

माननीय सांसद बता रहे थे िक साउथ के कोडैकनाल मȂ िवरोध हुआ था। यह िवरोध 

बहुत Îवाभािवक है, क्यȗिक आप सभी जानते हȅ िक जब जादूगोड़ा मȂ पहली बार 

यूरेिनयम की माइिंनग आरंभ हुई थी, उस समय सुरक्षा मानकȗ की अनदेखी हुई थी। 

चँूिक यह डायरेक्ट पीएमओ के अंडर है, यह राज्य सरकार के अंडर नहीं है, इसिलए मȅ 

कहना चाहँूगी िक वहाँ पर सुरक्षा मानकȗ की अनदेखी हुई थी। जापान के िहरोिशमा 

और नागासाकी मȂ बमबारी होने के बाद आने वाली कई पीिढ़यȗ तक िजस तरह की 
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िवकलांगता देखने को िमली, उस तरह की िवकलांगता जादूगोड़ा के आिदवािसयȗ मȂ 

भी देखी गई और अभी भी उसका Ģभाव है। हम सभी जानते हȅ िक जब यूरेिनयम को 

धरती से िनकाला जाता है, उसका खनन होता है, तब उसे िनकालकर जहाँ रखा जाता 

है, उसके बाद से उसका Ģदूषण फैलता रहता है और यह लाखȗ साल तक होता रहता 

है। वह Ģदूषण गनशॉट की तरह फैलता रहता है। आप आज भी जाएंगे, तो पाएंगे िक 

उस इलाके मȂ जादूगोड़ा जैसी जो भी माइन्स हȅ, वहाँ जहाँ-कहीं भी जमीन के अंदर से 

िनकालकर पत्थर रखे गए हȅ, क्यȗिक उन्हȂ टर्ीटमȂट Ãलांट ले जाने से पहले उनका 

सालȗ तक पहाड़ की तरह ढेर लगा रहता है और जब वहाँ बािरश होती है, उस बािरश 

के साथ यूरेिनयम के कण पानी मȂ घुलकर वहाँ की लोकल गरार् नदी मȂ चले जाते हȅ, वह 

नदी Îवणर्रेखा नदी मȂ जाकर िमलती है, Îवणर्रेखा नदी बंगाल, िबहार और झारखंड से 

होते हुए बे ऑफ बंगाल तक जाती है और वहाँ जाते-जाते वह लाखȗ-करोड़ȗ लोगȗ को 

संकर्िमत करती है, पयार्वरण को भी Ģदूिषत करती है। जादूगोड़ा के इलाके मȂ इंसान ही 

नहीं, बिÊक वहाँ की वनÎपित, मछिलयाँ, पशु-पक्षी, सभी रेिडएशन से Ģभािवत होते रहे 

हȅ। अगर आप देखना चाहȂ, तो इस पर एक बहुत अच्छी िफÊम है - बुǉा वीÃस इन 

जादूगोड़ा। आपने देखा होगा िक वहाँ पर सुरक्षा मानकȗ की िकस तरह से अनदेखी की 

जा रही है और यूरेिनयम इतना खतरनाक खिनज है िक जो भी उसके संपकर्  मȂ आता 

है, वह कहीं न कहीं उससे Ģभािवत होता है। मȅने इस पर एक उपन्यास भी िलखा है - 

'मरंग गोड़ा नीलकंठ हुआ', िजसके बारे मȂ आप लोग जानते ही हȗगे, िजसमȂ यह सारी 

िरसचर् भी की गई है। महोदय, जादूगोड़ा, जो जमशेदपुर से 25-30 िकलोमीटर की दूरी 
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पर है, वहाँ एक समय यह देखा गया िक जमशेदपुर मȂ छ: महीने के अंदर 600 से 

ज्यादा बच्चे संकर्िमत पाए गए, इसिलए मȅ कहना चाहँूगी िक जहाँ-जहाँ इस तरह के 

खतरनाक खिनज िनकाले जाते हȅ, केन्दर् सरकार वहाँ भी ध्यान दे। ...(समय की 

घंटी)... अगर वहाँ के अिधकारी सुरक्षा मानकȗ की अनदेखी करȂ, तो उन पर भी फाइन 

लगाया जाए, तािक काबर्न उत्सजर्न के साथ-साथ अन्य चीज़ȗ को भी देखा जा सके। 

सर, चीप इलेिक्टर्िसटी के िलए साउथ मȂ भी Ãलांट्स लगाने की बात हुई थी। आप सभी 

जानते हȅ िक जब जापान मȂ सूनामी आया था, तब वहाँ के न्यूिक्लयर एनजीर् Ãलांट मȂ 

उस Ãलांट की 15 फीट ऊँची दीवार फांदकर पानी घुस गया था और उस पानी के 

कारण वहाँ का कूिंलग िसÎटम फेल हो गया था। ...(समय की घंटी)... उस समय 

रेिडएशन Ģशांत महासागर को पार करके कैिलफोिर्नया तक चला गया था। उस समय 

अमेिरका ने उसे ठंडा करने के िलए अपना सबसे बड़ा जेनरेटर वहाँ भेजा था, वरना अब 

तक पूरी दुिनया ही तबाह हो जाती, धन्यवाद। 

(समाÃत) 

Ǜी उपसभापित : धन्यवाद।  

Ģो. मनोज कुमार झा जी, आप तो बोल चुके हȅ। क्या कुछ छूट गया था, िजसे 

आप कहना चाहते हȅ?  

Ģो. मनोज कुमार झा : सर, एक दूसरा संदभर् था, लेिकन मȅ उसे िवद्डर्ॉ करता हँू।   
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Ǜी उपसभापित : धन्यवाद। 

 अब माननीय मंतर्ी जी जवाब दȂगे। 

(3एम/डीएस पर आगे)        

DS-SK/4.50/3M 

नवीन और नवीकरणीय ऊजार् मंतर्ी (Ǜी राज कुमार िंसह) : माननीय उपसभापित 

महोदय, कुल िमलाकर करीब 36 माननीय सदÎयȗ ने इस िडबेट मȂ भाग िलया और 

अमूमन हमने देखा िक ज्यादातर माननीय सदÎयȗ ने यह कहते हुए इसको एिĢिशएट 

िकया िक यह एक फॉरवडर् लुिंकग िबल है।  बाई एंड लाजर्, सभी का यह कहना था िक 

यह एक ÄयूचिरिÎटक कदम है।  इस तरह, सभी ने इसको एिĢिशएट िकया, क्यȗिक 

यह एिĢिशएट करने वाली बात भी है।   

 यहाँ कुछ ĢÌन उठाए गए, िजनको मȅ क्लैिरफाई करूँगा।  जो ĢÌन उठाए गए, वे 

िडफरȂट Ģोसीजसर् और डेिफिनशन के बारे मȂ डाउट्स थे िक काबर्न केर्िडट क्या है, 

काबर्न टर्ेिंडग क्या है, उसका क्या Îवरूप होगा, इत्यािद।  यहाँ िरन्युएबल एनजीर् की भी 

चचार् हुई।  शुरू-शुरू मȂ, अिभषेक जी ने कहा िक िरन्युएबल एनजीर् इत्यािद पर सिÅसडी 

कैसे कम हो रही है और फॉिसल Äयूल पर सिÅसडी कैसे बढ़ रही है।  महोदय, मȅ यही 

कहना चाहँूगा िक आज जो सÅजेक्ट हम लोग िडÎकस कर रहे हȅ, वह ऐसा सÅजेक्ट है, 

िजसके ऊपर हमȂ और पूरे देश को गवर् होना चािहए।  एनजीर् के मामले मȂ, िवशेष तौर 

पर िरन्युएबल एनजीर् के मामले मȂ और िवÌव Îतर पर एनजीर् टर्ांिज़शन के मामले मȂ 

हमारी िÎथित ऐसी है िक हम उस पर गवर् कर सकते हȅ।  जब दुिनया के अन्य देशȗ के 
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ऊजार् मंतर्ी हमारे यहाँ आते हȅ और हम उनके यहाँ जाते हȅ, तो उनसे हमारी वातार् होती 

है।  हमने जो िकया और हम जो कर रहे हȅ, उससे दुिनया के िकसी भी देश का कोई 

ऐसा मंतर्ी नहीं है, जो इÇĢेस न हुआ हो।  अमूमन, जो देश पहले पयार्वरण की बात 

करते थे और भाषण देते थे - मȅ िकसी देश का नाम नहीं लेना चाहँूगा - आजकल जब 

हम लोग अपनी बात बताने लगते हȅ और जबिक आज ज्यादातर लोग जान गए हȅ िक 

हम क्या कर रहे हȅ, तो उनमȂ से ज्यादातर देश िडफȂ िसव रहते हȅ।  िजतनी भी डेवलÃड 

कंटर्ीज़ हȅ, वे आजकल जब हमारे सामने आती हȅ, तो वे थोड़ा िडफȂ िसव हो जाती हȅ, 

क्यȗिक हम लोगȗ ने जो िकया है, वह उन लोगȗ ने नहीं िकया है।  हमने एनजीर् टर्ांिज़शन 

और क्लाइमेट एक्शन मȂ िजतनी Ģगित की है, उन्हȗने उतनी Ģगित नहीं की है।  यह 

एक तथ्य है। This is the hard fact which they recognize, which they accept.   

So, this is something about which we all as Indians can be proud of about 

what we have done.  महोदय, हम लोगȗ ने जो िकया है, वह मामूली नहीं है।   

महोदय, वषर् 2015 मȂ Ģधान मंतर्ी जी ने पेिरस के कॉप-21 मȂ Ãलेज िकया था।  वहाँ 

Ãलेजेज़ होते हȅ, िजनको नेशनली-िडटरिंमड कॉिन्टर्Åयूशंस कहा जाता है और हर देश 

अपना नेशनली-िडटरिंमड कॉिन्टर्Åयूशन देता है to abate climate change.  उसमȂ 

भारत ने भी अपना नेशनली-िडटरिंमड कॉिन्टर्Åयूशन िदया।  वह वॉलन्टरी है।  उसमȂ 

भारत ने कहा िक हमारी िबजली उत्पादन की जो क्षमता है, उसका 40 Ģितशत हम 

नॉन-फॉिसल से वषर् 2030 तक कर दȂगे।  यह एक बहुत बड़ा किमटमȂट था, क्यȗिक 

भारत एक बहुत बड़ा देश है और इसकी ऊजार् उत्पादन क्षमता भी बहुत है।  महोदय, 
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हम लोगȗ ने उसे केवल िकया ही नहीं, बिÊक हमने उसे एक्सीड कर िदया।  हमने उसे 

9 साल पहले कर िदया।  हमने कहा था िक हम इसे वषर् 2030 तक अचीव करȂगे, जबिक 

हमने उसे 9 साल पहले नवÇबर, 2021 मȂ ही अचीव कर िलया।   आज हमारी नॉन-

फॉिसल Äयूल कैपेिसटी 1,73,000 मेगावॉट है, जो िक हमारी कुल एÎटैिÅलÌड 

कैपेिसटी की 40 परसȂट है।    

महोदय, यहाँ नॉन-फॉिसल Äयूल कैपेिसटी के बारे मȂ एक ĢÌन उठा था।  मȅने 

इसको पहले भी क्लैिरफाई िकया था और अब मȅ िफर क्लैिरफाई कर देता हँू।  नॉन-

फॉिसल Äयूल कैपेिसटी मȂ दो कॉिन्ÎटǷूएंट्स होते हȅ- एक िरन्युएबल एनजीर् है, 

िजसमȂ सोलर, िंवड, हाइडर्ो, बायोमास आिद आते हȅ और दूसरा न्यूिक्लयर एनजीर् है, 

िजसको हम िरन्युएबल नहीं कहते हȅ, क्यȗिक वह िरन्युएबल नहीं है, लेिकन वह नॉन-

फॉिसल है, क्यȗिक उसमȂ काबर्न एिमशंस नहीं होते हȅ।  हम न्यूिक्लयर एनजीर् को 

िबजली पैदा करने मȂ इÎतेमाल करते हȅ, तो उससे एिमशंस नहीं होते हȅ, इसिलए वह 

नॉन-फॉिसल मȂ आता है।  दुिनया का जो भी टारगेट है, वह फॉिसल और नॉन-फॉिसल 

के तौर पर िनधार्िरत होता है, क्यȗिक दुिनया का लÑय यह है िक हम अपना एिमशन 

कम करȂ और नॉन-फॉिसल से एिमशन कम होता है।  जो पाÌचात्य देश हȅ, जो डेवलÃड 

कंटर्ीज़ हȅ, उनमȂ से िकसी कंटर्ी की 20 परसȂट, िकसी कंटर्ी की 30 परसȂट और िकसी 

कंटर्ी की 40 परसȂट कैपेिसटी न्यूिक्लयर एनजीर् से आती है, जबिक हमारी न्यूिक्लयर 

कैपेिसटी बहुत कम है।  हमारी न्यूिक्लयर कैपेिसटी केवल 6,800 मेगावॉट ही है।  

हमारी और कुछ न्यूिक्लयर कैपेिसटी बन रही है।  लेिकन अिधकतर देश, जो िक 
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पाÌचात्य देश हȅ, डेवलÃड कंटर्ीज़ हȅ, उनका नॉन-फॉिसल कैपेिसटी मȂ न्यूिक्लयर का 

ऐटलीÎट 30-40 परसȂट कैपेिसटी मȂ और एनजीर् टÇसर् मȂ कॉिन्टर्Åयूशन है।  एक बड़ी 

डेवलÃड कंटर्ी के क्लाइमेट चȂज के Ģभारी मंतर्ी आए थे। 

(3एन/एमज़ैड पर जारी) 

MZ-YSR/4.55/3N 

Ǜी राज कुमार िंसह (कर्मागत) : उन्हȗने नेट ज़ीरो का अनाउंसमȂट िकया था। हमने 

पूछा िक कैसे करȂगे, तो उन्हȗने कहा िक नेट ज़ीरो की तरफ ज्यादातर जो Ģोगेर्स होगी, 

वह होगी by using nuclear energy through small modular reactors. हमने कुछ 

ĢÌन उठाए। अभी तक Îमॉल मॉǹुलर िरएक्टसर् डेवलप नहीं हुए हȅ, वे अंडर 

डेवलपमȂट Îटेज हȅ, न्यूिक्लयर वेÎट का क्या करȂगे? हमने ये सब ĢÌन उठाए। हमारा 

जो डेवलपमȂट है, वह ज्यादातर िरन्युएबल एनजीर् पर है। हमारी न्यूिक्लयर एनजीर् 

कैपेिसटी बहुत कम है। 

 उपसभापित महोदय, िपछले साल हमने करीब 14 हज़ार मेगावॉट िरन्युएबल 

एनजीर् कैपेिसटी Îथािपत की, जबिक हम तुरंत ही कोरोना काल से बाहर िनकले थे। 

आज हमारी 1 लाख, 73 हज़ार मेगावॉट नॉन-फॉिसल कैपेिसटी है। अगर आप कैपेिसटी 

अंडर कंÎटर्क्शन देखȂ, तो वह 2,45,000 मेगावॉट हो जाती है। हम िजस गित से काम 

करते हȅ, उस गित से कोई और काम नहीं करता है। हमने एनजीर् टर्ांिज़शन मȂ िजस गित 

से काम िकया है, िमिनÎटर्ी ऑफ पावर और िमिनÎटर्ी और िरन्युएबल एनजीर् ने भी काम 

िकया है। महोदय, एनजीर् टर्ांिज़शन के दो पहलू हȅ। एक पहलू यह है िक हम अपनी 
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एनजीर् को िरन्युएबल कर रहे हȅ, क्लीन कर रहे हȅ। दूसरा यह भी पहलू है िक हम जो 

एनजीर् कन्Ù  यूम करते हȅ, उसमȂ हम एिफिशएंसी लाएं, यानी िक हम जो Ģोडक्ट बनाते 

हȅ, उसी Ģोडक्ट को कम एनजीर् इÎतेमाल करके बनाएं। उसको एनजीर् एिफिशएंसी 

कहा जाता है, जो Åयूरो ऑफ एनजीर् एिफिशएंसी करता है। िजसको अभी काबर्न टर्ेड की 

Îकीम को डर्ॉ अप करने की िज़Çमेदारी िमल रही है, वह क्यȗ िमल रही है, उसे मȅ बाद मȂ 

बताऊंगा। Åयूरो ऑफ एनजीर् एिफिशएंसी िमिनÎटर्ी ऑफ पावर का है। इसने इंडÎटर्ीज़ मȂ 

एिफिशएंसी की Îकीम बनायी। उस Îकीम के अंतगर्त इसने जो अचीवमȂट की, जब हम 

वह दुिनया मȂ लोगȗ को बताते हȅ तो उनकी आंख खुली रह जाती है। एक है 'परफॉमर्, 

अचीव एंड टर्ेड', जो िक इंडÎटर्ी के िलए है। उन्हȗने इंडÎटर्ी मȂ Ģित वषर् 105 िमिलयन 

टन काबर्न एिमशन की कमी कर दी है। वे िडģȂ ट इंडÎटर्ीज़ को डेिज़ग्नेट करते हȅ। 

उसके िलए वे टारगेट सेट करते हȅ िक आप पर यूिनट ऑफ Ģोडक्ट िजतनी एनजीर् 

कंज्यूम करते हȅ -- most of you understand energy intensity -- उसको आप कम 

करȂगे, क्यȗिक यह टेक्नोलॉजी आ गई है। आपकी जो एिमशन इंटȂिसटी है, उसको आप 

इतना कम करȂगे, क्यȗिक यह टेक्नोलॉजी आ गई है। अगर वे वह टारगेट मीट कर लेते 

हȅ तो उनको पेनÊटी नहीं लगती है और अगर वे नहीं मीट करते हȅ तो पेनÊटी लगती है। 

यिद यहां पेनÊटी नहीं लगती है तो उसको एनजीर् सेिंवग सिर्टिफकेट खरीदना पड़ता 

है। हम इस काबर्न टर्ेड को ऑलरेडी दूसरे नाम से इÇÃलीमȂट कर रहे हȅ। अगर िकसी ने 

ज्यादा अचीव कर िलया। िकसी को टारगेट िमला िक एनजीर् इंटȂिसटी कम करनी है, 

यिद उसने पर यूिनट ऑफ Ģोडक्ट ज्यादा कम कर िदया तो उसको एनजीर् सेिंवग 
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सिर्टिफकेट िमलता है। िजसको पेनÊटी लगने वाली है, वह एनजीर् सेिंवग सिर्टिफकेट 

खरीदता है। इस मैकेिनज्म से इसमȂ 260 billion units per year in electricity terms  

एनजीर् सेिंवग हुई है or metric tonne of oil equivalent के िहसाब से 24 िमिलयन 

मीिटर्क टन की Ģित वषर् सेिंवग हुई है। It is equivalent to about total saving of Rs. 

40,000 crore per annum.  Reduction in CO2 emissions is 106 MT. इस बात को 

िसफर्  हम ही नहीं, बिÊक दुिनया भी एिĢिशएट करती है। इसको बहुत सारे लोग कॉपी 

करते हȅ। हमारा एक 'Îटȅडडर् और लेबिंलग Ģोगर्ाम' है। हम लोग Îटȅडडर् िफक्स करके 

लेबिंलग िफक्स करते हȅ। आप लोग देखते हȗगे िक ए.सी., िģज आिद की 5 Îटार 

लेबिंलग करते हȅ। That is our programme. उसमȂ जो लोएÎट रेिंटग है, वह वन है।  

Every two years we phase it out.  What is 'five' this year will become 'four' 

after two years as the technology improves and the efficiency improves. And 

because of that reduction in CO2 emissions is 51 MT per annum. हम लोगȗ ने 

इसमȂ इतना िरडक्शन कर िदया है, by increasing the efficiency of the appliances 

which we use.  This has happened in our country.  We are proud of it.  There 

are very few parallels across the world. Our country is one which has done 

that.  We have done it. डेवलिंपग कंटर्ीज़ के इकोनॉिमÎट सामान्यत: थोड़े िकर्िटकल 

ही रहते हȅ। उन्हȗने एक लेख िलखा, िजसका एक लीड आिर्टकल था about how 

India has transitioned and how India has progressed on climate action.   

(Contd. by DN/3O) 
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VKK-DN/3O/5.00 

SHRI RAJ KUMAR SINGH (Contd.): It was the lead article singling out India.  

हमारे िमतर् ने जैसे आपको बताया, हमने नहीं, यह ग्लोबल वॉच है।  जब ग्लोबल वॉच ने 

कंटर्ीज़ के क्लाइमेट एक्शन पर रȅिंकग की,  तो उसमȂ इंिडया को पाचंवीं रȅक दी।  हमारे 

ऊपर चार कंटर्ीज़ हȅ-डेनमाकर् , मोरक्को, िचली और Îवीडन।  ये सब छोटी कंटर्ीज़ हȅ।  

लाजर् कंटर्ीज़ मȂ हम ही हȅ।  We are number one. 'उजाला' Îकीम की चचार् हुई।  

'उजाला' Îकीम मȂ CO2 एिमशन का िरडक्शन हुआ है।  It saved 105 million tonnes 

CO2 per annum and energy savings of 129 billion units.  हमने COP-21 in 

Paris 2015 मȂ Ãलैज िकया था, that by 2030, we will reduce the emissions 

intensity of our economy by 33-35 per cent. We have already reduced it by 

30 per cent and we are in 2022. So, again, we are a leader.  That is why, in 

renewable energy, in climate change and in clean energy, India is a leader, 

undisputed leader. हमारी कोई बराबरी नहीं कर सकता, except 3-4 small 

countries. For them, things are easier.  We are a huge country.  For us, 

achieving this is really something and the whole world recognizes that and 

we are proud of it.  All of us need to be proud of what we are doing.  This 

Bill, which we have brought forward, again is a futuristic Bill and a step in 

advance, in fact, of most of the world countries.  हम लोग उनको बताते हȅ, तो 

वे भी एिĢिशएट करते हȅ।  In fact, all the figures which we have are huge.  हम 
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लोगȗ ने यह िकया है, we have added capacity.  Ever since this Government 

came to office in 2014, we have added almost 1,73,000 megawatts of 

capacity, transforming our country from power deficit to power surplus.  We 

have connected the whole country into one grid by which you can transfer 

1,12,000 megawatts of power from one part of the country to another. We 

connected 29 million homes, ensuring universal access.  यह Sustainable 

Development Goal-7 है, िजसमȂ यह यिूनवसर्ल एक्सेस है।  We did that and we 

did that in about 19 months, which again was a record.  The International 

Energy Agency said that it was a record.  As a country, we transformed the 

power sector.  This universal access and availability of power has gone up 

to about twenty-two-and-a-half hours in rural areas.  Again, this is from 

independent surveys.  Of course, we monitor it.  It didn't happen just like 

that.  We added capacity; we added transmission lines; we improved the 

distribution system by investing Rs.2,04,000 crores.  We invested 

Rs.2,04,000 crores in the past five years -- not directly but through the 

distribution agencies.  We gave money to distribution companies to 

add...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Please.  Let him speak.  
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SHRI RAJ KUMAR SINGH: Let me finish. Then, he can speak.   We added 

2,900 new substations; we upgraded 3,980 substations; we changed or 

extended LT lines and FC lines of about eight lakh circuit kilometres.  इतना 

हमने िकया है।  हमने 7,50,000 टर्ासंफॉमर्सर् अपगेर्ड िकए।  That's why, this change 

has happened. And in renewable energy, we are greening our grids. This 

has come about with the cooperative effort of the whole country. I don't 

work independently. I work through State Governments. I work through the 

State distribution companies, and through the State Governments and the 

State power sector.  We work as a unit.  We are proud of what we have 

done.  This Bill takes forward that and this Bill will again ensure that we shall 

remain a leader in the world in so far as energy transmission and climate 

action are concerned.  इसमȂ हम जो भी Ģोिवज़न्स कर रहे हȅ, वे Ģोिवज़न्स एकदम 

िविज़नरी हȅ, फॉरवडर् लुिंकग हȅ और यह हम पहले से करते आ रहे हȅ।  हम पहले से 

एनजीर् सेिंवग सिर्टिफकेट्स कर रहे हȅ, which is a species of carbon credit.  

िरन्युएबल पहले से कर रहे हȅ।  हम इसमȂ काबर्न केर्िडट्स ला रहे हȅ। What is a 

carbon credit? What is an energy saving certificate?  I will just explain. इसमȂ 

दो कैटेगरीज़ होती हȅ।  हम सबको ऑिÅलगेट करते हȅ।  There are obligated 

entities. हम distribution companies, big consumers and captive power 



186 
Uncorrected/Not for publication - 12.12.2022 

 
plants को ऑिÅलगेट करते हȅ।  अब इस साल आपका जो एनजीर् कंज़Çपशन है, उसका 

इतना परसȂट िरन्युएबल होना चािहए, उसको ऑिÅलगेट करते हȅ। 

(3P/PRB पर जारी) 

PRB-BHS/3P/5.05 

Ǜी राज कुमार िंसह (कर्मागत) :  उसको वे लोग अचीव करते हȅ, नहीं तो िफर पेनÊटी 

का Ģोिवज़न है।  अगर ओवर अचीव करते हȅ, तो उनको आरईसी िमलता है और अभी 

काबर्न केर्िडट िमलेगा।  इसी तरह से हम ऑिÅलगेट करȂगे।  यह आपका जो काबर्न 

कंज़ÇÃशन और काबर्न एिमशन है, उसको आप इतना कम करȂगे और उससे ज्यादा कम 

करȂगे, तो उनको काबर्न केर्िडट िमलेगा, तो यह काबर्न केर्िडट पॉिज़िटव मȂ आया।  जो 

अपने टारगेट को अचीव नहीं कर पाएंगे, उनको या तो काबर्न केर्िडट खरीदना होगा या 

उनको फाइन देना होगा, क्यȗिक उन्हȗने काबर्न का एिमशन कम नहीं िकया।  एक तो 

यह है िक िजसका सरÃलस है और एक वह है, िजसको खरीदना है, नहीं तो पेनÊटी 

देनी है।  इसका एक रेग्युलेटरी मेकेिनįम है।  इसका रेग्युलेटर सȂटर्ल इलेिक्टर्िसटी 

रेग्युलेटरी कमीशन (सीईआरसी) है।  यह एक इंिडपȂडȂट कमीशन है, जो िक इसका 

रेग्युलेटर है।  इसका एक एक्सचȂज है।  काबर्न Ģाइस िफक्स कैसे होगा, इसकी चचार् 

हुई थी।  काबर्न Ģाइस कोई आिर्टिफिशयली मेन्डेटेड Ģाइस नहीं है, वह मािर्कट 

िडटिर्मन्ड  Ģाइस है।  यह कैसे िडटिर्मन होगा?  हमारे जो पावर एक्सचȂजेज़ हȅ, िजसमȂ 

िबजली का सेल-परचेज़ वगैरह होता है, उसमȂ काबर्न केर्िडट का भी सेल-परचेज़ होगा।  

इसकी एक ओवरऑल गविनȊग बॉडी है।  यह ओवरऑल गविनȊग बॉडी हैडेड है by the 
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Ministry of Environment and Forests, उसमȂ ज्यादातर िजतनी भी काबर्न 

कन्įयूिंमग िमिनÎटर्ीज़ हȅ, वे सभी उसकी गविनȊग बॉडी की मेÇबर हȅ।  यह उसका 

Îटर्क्चर है और िजतनी बड़ी इंडÎटर्ीज़ जैसे Îटील, फिर्टलाइज़र आिद हȅ, यह सभी पर 

लागू होता है।  सभी को अपने एिमशन्स कम करने हȅ।  इसमȂ हम लोग सक्सेसफुल हुए 

हȅ और आगे और भी सक्सेसफुल हȗगे।  काबर्न केर्िडट का इसमȂ Ģोिवज़न है।  काबर्न 

मािर्कट का कॉन्सेÃट क्योटो Ģोटोकॉल मȂ आया।  उस समय हम लोग इन्क्लूडेड नहीं थे, 

क्यȗिक हम लोग ऑिÅलगेटेड कंटर्ीज़ नहीं थे, हम लोगȗ का कोई किमट्मȂट नहीं था।  

यह िफर पेिरस मȂ आया और पेिरस मȂ हम लोग ऑिÅलगेटेड हȅ, क्यȗिक हम लोगȗ ने 

एनडीसी िकया है, तो हम लोगȗ को यह काबर्न केर्िडट मेकेिनįम लाना है और इसीिलए 

हम इसको ला रहे हȅ।  एक ĢÌन उठा था और हमने कहा था िक हम काबर्न केर्िडट को 

बाहर िवदेश मȂ नहीं बेचना चाहते हȅ।  इसका क्या कारण है?  हालांिक इससे िवदेश मȂ 

जो डेवलÃड कंटर्ीज़ हȅ, उनको िंचता हुई, क्यȗिक हम इतनी बड़ी इकोनॉमी हȅ, हमारा 

इतना बड़ा पावर सेक्टर है, जो िक और कहीं नहीं है, तो अगर यहां से काबर्न केर्िडट 

नहीं खरीद पाएंगे, तो अपना जो उनको मेन्डेटेड िरडक्शन करना है, अगर वह नहीं 

कर पाए, िफर उसकी भरपाई कैसे करȂगे?  इसका कारण क्या है?  इसका कारण यह 

है िक जो भी काबर्न केर्िडट बाहर बेचȂगे और बाहर िबकेगा, उसका हम अपने एनडीसी 

के िलए लाभ नहीं ले सकते हȅ, वह डबल काउंिंटग हो जाएगी, तो पहले तो जो हमने 

एनडीसी िकया है, हमने कहा है िक हम यह अचीव करȂगे, पहले हम उसको अचीव 

करने मȂ अपना काबर्न केर्िडट लगाएंगे।  उसके बाद अगर सरÃलस होगा, तब ही बाहर 
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बेचने दȂगे।  अन्यथा अगर कोई लीिंडग एज टेक्नोलॉजी होगी, उसको अगर फाइनȂस 

करना है, तो उसके िलए काबर्न केर्िडट की टर्ेिंडग बाहर करȂगे।  यह इस िबल मȂ एक 

Ģोिवज़न है।  इसमȂ कॉिन्Äलक्ट ऑफ इंटरेÎट वाली कोई बात ही नहीं है।  कॉिन्Äलक्ट 

ऑफ इंटरेÎट की बात जो करते हȅ, वे शायद गवनर्मȂट के Îटर्क्चर को समझ नहीं पाए 

हȅ।  यह जो िरन्युएबल एनजीर् लाए हȅ और हम लोगȗ ने जो यह एनजीर् टर्ांिज़शन िकया 

है, यह िकसिलए िकया है?  यह िमिनÎटर्ी ऑफ पावर और िमिनÎटर्ी ऑफ िरन्युएबल 

एनजीर् ने िकया है, हम ही लोगȗ ने िकया है।  हम क्लाइमेट चȂज मȂ अगर्णी हȅ, तो क्यȗ 

अगर्णी हȅ - क्यȗिक िमिनÎटर्ी ऑफ पावर और िमिनÎटर्ी ऑफ िरन्युएबल एनजीर् ही 

अगर्णी है।  क्लाइमेट एक्शन मȂ सबसे ज्यादा काम तो हम ही लोगȗ ने िकया है।  क्यȗ 

िकया - क्यȗिक सरकारȂ ऐसे ही काम करती हȅ और सरकार ने एक ध्येय बना िलया है 

िक हम अपने एन्वायनर्मȂट की केयर करते हȅ और उसके िलए ये कायर् करȂगे।  हालांिक 

हमको करने की आवÌयकता नहीं है।  करने की आवÌयकता इसिलए नहीं है िक 

एवरेज इंिडयन का पर कैिपटा एिमशन या इंिडया का जो एवरेज पर कैिपटा एिमशन 

है, वह one-third of the world average है।  आज जो ग्लोबल काबर्न लोड है, उसमȂ 

हमारा कॉिन्टर्Åयूशन िसफर्  3.4 परसȂट है, जबिक हमारी पॉपुलेशन 17.4 परसȂट है।  

अभी तक जो लगभग 0.89 degree ग्लोबल वािमȊग हो गई है, हम उसके िजÇमेवार नहीं 

हȅ।  हमको उससे मतलब नहीं है।  हमारी सरकार को मतलब यह है िक यह एन्वायनर्मȂट 

Ģीिशयस है।  एन्वायनर्मȂट को Ģोटेक्ट करने के िलए हमको जो भी करना होगा, हम वह 

करȂगे।  इसीिलए हम यह कर रहे हȅ और जब हम यह करने लगे, तो हम इसमȂ भी लीडर 
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हो गए।  We work that way.  हम ऐज़ ए कंटर्ी जो एक बार ठान लेते हȅ, we do it.   

यह आप देख लीिजए िक एक बार जब हम कुछ ठान लेते हȅ then, we do it. हम लोगȗ 

ने ठान िलया था िक we will become surplus as far as food is concerned, we 

became surplus.  हम लोगȗ ने ठान िलया िक एनजीर् टर्ांिज़शन करȂगे, तो we are a 

winner in energy transition.    

(Contd. by RL/3Q) 

RL-GS/3Q/5.10 

Ǜी राज कुमार िंसह (कर्मागत) : दूसरा जो हमारा लÑय है, वह है हमारी एनजीर् का, 

जो 24 परसȂट कंज़Çपशन है, वह हाउिंसग सेक्टर मȂ है। हमने अभी हाउिंसग सेक्टर मȂ 

उसे टारगेट नहीं िकया है, हमने िसफर्  कमिर्शयल िबिंÊडग्स को टारगेट िकया है।  इसमȂ 

छोटी कमिर्शयल िबिंÊडग्स नहीं हȅ, ऐसी कमिर्शयल िबिंÊडग्स, िजनका कनेक्टेड लोड 

100 िकलोवॉट से ऊपर है। यह 100 िकलोवॉट िकतना होगा -  करीब 20-25 हजार 

Îक्वेयर फीट मȂ ही 100 िकलोवॉट का लोड होगा, यह बहुत बड़ी िबिंÊडग होती है, उसी 

के िलए हम लोगȗ ने Ģोिवज़न रखा है। अब ऐसे-ऐसे मÊटी-Îटोरी लग्ज़री Äलैट्स आ 

गये हȅ, िजनका िक कनेक्टेड लोड, Åलॉक ऑफ Äलै्टस का कनेक्टेड लोड 100 

िकलोवॉट छोिड़ए, 200, 300, 500 िकलोवॉट तक होता है, दो-तीन मेगावॉट होता है, 

ये सब एयर-कंिडशन्ड हȅ। उन सबको हम इसमȂ मȂडेट कर रहे हȅ।  हम 100 िकलोवॉट 

से ऊपर की िबिंÊडग को ही कर रहे हȅ, तािक गरीबȗ पर इसका इÇपैक्ट न हो। इसके 

बारे मȂ िकसी माननीय सदÎय ने ĢÌन उठाया था, सुझाव िदया था। उनका सही सुझाव 
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था िक अगर आगे चलकर 100 िकलोवॉट को 50 िकलोवॉट करना चाहते हȅ, तो आपके 

पास इसकी Äलैिक्सिबिलटी नहीं है। हमारे पास Äलैिक्सिबिलटी है, उसे हम लोगȗ ने 

Îटेट्स को िदया है। हम लोगȗ ने कहा है िक Îटेट अपना िनणर्य कर सकती है िक वह 

100 िकलोवॉट ही रखे या उससे कम कर दे। हो सकता है िक पांच साल बाद िनणर्य हो, 

10 साल बाद Îटेट का िनणर्य हो िक हम थेर्शहोÊड को 100 िकलोवॉट से कम करके 50 

िकलोवॉट कर दȂगे या 25 िकलोवॉट कर दȂगे, इस काम को Îटेट्स कर सकती हȅ। हमने 

इसका इÇÃलीमȂटेशन भी Îटेट्स को िदया है। हमने Îटेट्स को ģीडम दी है िक इसको 

आप अडॉÃट करȂ। इसका इÇÃलीमȂटेशन through the building bye-laws होगा, जैसा 

िक कमिर्शयल िबिंÊडग्स के िलए हमने एनजीर् कंजरवेशन िबिंÊडग कोड्स िकया। वे 

एनजीर् कंजरवेशन िबिंÊडग कोड्स को कैसे इÇÃलीमȂट करते हȅ। वे उसको इÇÃलीमȂट 

करते हȅ, by getting it absorbed in the building bye-laws. हम Îटेट्स को भेजते हȅ 

िक आप इसको बाई-लॉज का पाटर् बनाइये। उन्हȗने बाई-लॉज़ का पाटर् बना िलया, 22 

Îटेट्स ने उसे बाई-लॉज़ का पाटर् बना िलया।  उसके बाद िफर वे इÇÃलीमȂट करते हȅ। 

अगर वे उसको फुलिफल नहीं करते हȅ तो िबिंÊडग बाई-लॉज़ के वॉयलेशन की जो 

पेनÊटी होगी, वह Îटेट गवनर्मȂट की होगी।  

इसी तरह से जो रेिज़डȂिशयल िबिंÊडग्स हȅ, उनके िलए ऑलरेडी हम ईको- 

िनवास संिहता िनकाल चुके हȅ। यह ईको-िनवास संिहता ही है,  उसका कोड हमने नहीं 

िकया है। एक बार यह हो जायेगा, तो हम उसका कोड कर दȂगे और वही िबिंÊडग बाई-
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लॉज़ के थूर् इÇÃलीमȂट होगा, यानी िक Îटेट्स अपने िबिंÊडग्स बाई-लॉज़ मȂ अडॉÃट 

करȂगे और उसे इÇÃलीमȂट करȂगे।  

एक ĢÌन उठा था िक गर्ीन िबिंÊडग है क्या? यह नया कॉन्सेÃट है, िबÊकुल नया 

कॉन्सेÃट है। यह िकसने कह िदया िक इंिडया नये कॉन्सेÃट को नहीं कर सकता है, तो 

हम तो नये कॉन्सेÃट के लीडर हȅ। आप एनजीर् मȂ देख लीिजए, इसी तरह से हम गर्ीन 

िबिंÊडग्स मȂ भी लीडर हȅ और हम लीडर बनȂगे।  हमारे यहां गर्ीन िबिंÊडग्स ऑलरेडी हȅ। 

हमारी जो   िमिनÎटर्ी ऑफ न्यु एंड िरन्युएबल  एनजीर् है, वह नेट ज़ीरो ही नहीं, वह नेट 

पॉिज़िटव िबिंÊडग है। हमारे यहां आलरेडी पांच-छ: ऐसी िबिंÊडग्स हȅ, जो िक नेट ज़ीरो 

है। यह  हमारी जानकारी मȂ है, हम इसकी िलÎट सकुर् लेट कर दȂगे। गर्ीन िबिंÊडग बनाने 

मȂ िकतनी एक्Îटर्ा कॉÎट लगती है - थर्ी टू फाइव परसȂट। उसका पेबैक टाइम क्या है - 

यह चार से पांच साल है। अब आप िकसी िबज़नेस मȂ इन्वेÎट करȂगे, तो चार-पांच साल 

पेबैक पीिरयड होगा सȂट-परसȂट, तो आप नहीं करȂगे!  सिÎमत जी, दौड़ कर करȂगे, झा 

जी, भी करȂगे और पांच चाल के बाद तो Ģॉिफट ही Ģॉिफट है। एक बार आपका 

इन्वेÎटमȂट तीन से पांच परसȂट - यह एक्Îटर्ीम है, तीन से पांच परसȂट है, अगर यह हो 

गया, तो आपको Ģॉिफट ही Ģॉिफट है। यह भी बेिनिफिशयल है और इसमȂ भी, we are 

already leading and we shall continue to lead.  हम गर्ीन िबिंÊडग को थोड़ा और 

बढ़ा रहे हȅ, सÎटेनेबल बना रहे हȅ। इसमȂ पहले तो िसफर्  एनजीर् एिफिशएंसी थी, अब 

एनजीर् एिफिशएंसी करके आप नेट ज़ीरो के आस-पास पहंुच सकते हȅ। हम इसमȂ 

िरन्युएबल एनजीर् के िलए भी काम कर रहे हȅ। यह दूसरा इसमȂ मेजर Ģोिवज़न है। 



192 
Uncorrected/Not for publication - 12.12.2022 

 
इसमȂ जो तीसरा Ģोिवज़न है, इस Ģोिवज़न मȂ again, we are going to be a 

leader, वह है green hydrogen and green ammonia.  We are going to be 

leaders in this. हमने इसके िलए एक पॉिलसी िनकाली, िजसमȂ िक कोई भी गर्ीन 

हाइडर्ोजन मैन्युफैक्चिंरग करना चाहता है, तो उसके िलए हम िमिनÎटर्ी ऑफ पॉवर के 

तौर पर क्या-क्या कर सकते हȅ, उसके िलए हमने रूÊस िनकाल िदये हȅ। उसके बाद 

हमने मीिंटग की और िजतनी इंडÎटर्ीज़ थीं, उनके लोग आये। हमने उनसे पूछा िक आप 

िकतनी कैपेिसटी लगाने  जा रहे हȅ, तो यह 25 िमिलयन टन of green hydrogen plus 

green ammonia का मैन्युफेक्चिंरग है।  Can you imagine it?  So, we shall 

emerge as leaders.  अब उसमȂ क्या है, हमको 2070 तक नेट ज़ीरो की ओर जाना है, 

हालांिक हम उससे पहले कर लȂगे। हम 50 परसȂट भी 2030 के पहले कर दȂगे।  हम 

लोगȗ ने जो 50 परसȂट का टारगेट रखा है, ऑलरेडी अगर आप installed capacity 

under installation, bid out कर िदया, तो 240-245 वैसे ही हो जायेगा। 

(एलपी/3आर पर जारी)  

DC-LP/5.15/3R 

Ǜी राज कुमार िंसह (कर्मागत) : हमारा 500 भी पहले ही हो जाएगा। एक सीकेर्ट यह है 

िक 1 िमिलयन टन गर्ीन हाइडर्ोजन Ģोǹूस करने के िलए 25 गीगावॉट िरन्युएबल 

एनजीर् चािहए,  25 हज़ार मेगावॉट िरन्युएबल एनजीर्। वैसे एक कंज़रवेिटव टारगेट 

रखा है िक हम 2030 तक 5 िमिलयन टन की गर्ीन हाइडर्ोजन की मैन्युफेक्चिंरग 

कैपेिसटी रखȂ। 5 िमिलयन टन गर्ीन हाइडर्ोजन Ģोǹूस करने के िलए, िसफर्  उसी के 
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िलए हमȂ  1,25,000 मेगावॉट िरन्युएबल एनजीर् कैपेिसटी चािहए। महोदय, 500 

गीगावॉट आराम से अचीव हो जाएगा, उसमȂ कहीं कोई िदक्कत नहीं है।  

महोदय, हम जो नेट ज़ीरो की ओर जाना चाहते हȅ या दुिनया इस ओर जाना 

चाहती है... 

Ǜी सुशील कुमार मोदी : माननीय मंतर्ी जी, सदन को गर्ीन हाइडर्ोजन के बारे मȂ बता 

दीिजए।  

Ǜी राज कुमार िंसह : गर्ीन हाइडर्ोजन?  

Ǜी सुशील कुमार मोदी : जी। 

Ǜी राज कुमार िंसह : उपसभापित जी, मȅ गर्ीन हाइडर्ोजन के बारे मȂ बता देता हंू।  

 महोदय, यह जो गर्ीन हाइडर्ोजन है, इसके बारे मȂ हमारा िडÎकशन हुआ था, 

यूरोिपयन यूिनयन से कुछ िडÎÃयूट भी हुआ था, लेिकन जो हमारे िडफरȂसेज़ थे, वे 

अÊटीमेटली उनको एक्सेÃट कर गए। अभी कुछ सेक्टसर् मȂ हम लोग फॉिसल ÄयूÊस 

यूज़ करते हȅ। हम Îटील बनाने के िलए कुिंकग कोल यूज़ करते हȅ। महोदय, हम कुिंकग 

कोल ज्यादातर इÇपोटर् करते हȅ, क्यȗिक हमारे यहाँ पर कुिंकग कोल का जो भंडार था, 

वह समाÃत हो गया। जो CO2 एिमशन्स होता है, वह हम हाइडर्ोजन से बना सकते हȅ, 

लेिकन हाइडर्ोजन बनाने का जो अभी तरीका है, वह  by using natural gas है। अगर 

आप नैचुरल गैस इÎतेमाल करके हाइडर्ोजन बनाएंगे, तो जो CO2 रेमनȂट होता है, आप 

उसको एटमॉिÎफयर मȂ करते हȅ, या िफर आप सीसीयूएस के अंतगर्त कैÃचर करके 

उसको जमीन के अंदर लȂ। कुछ वैÎटनर् कंटर्ीज़ यह भी कर रही हȅ। वे यह भी सोच रहे हȅ 
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िक सीसीयूएस भी करȂगे। सीसीयूएस मȂ हमारा एक पायलट चल रहा है। दुिनया मȂ भी 

पायलट ही चल रहा है, यानी carbon capture and sequestration - इसको 

सीसीयूएस कहते हȅ। अगर आप हाइडर्ोजन बनाएंगे, by using natural gas, तो आप 

CO2 छोड़Ȃगे। आप िरन्युएबल एनजीर् यूज़ करके गर्ीन हाइडर्ोजन बनाते हȅ, जो िक Ãयोर 

क्लीन है, उसमȂ there is no carbon. िफर उसके बाद पानी इÎतेमाल करके बनाते हȅ, 

तो वह गर्ीन हाइडर्ोजन होता है। गर्ीन हाइडर्ोजन का यूज़ करके - जैसे आप Îटील 

बनाते हȅ, तो आप उसको िरÃलेस करते हȅ by direct reduction method गर्ीन 

हाइडर्ोजन यूज़ करके, your carbon elements will come down. अब धीरे-धीरे क्या 

होगा? सर, उसको दुिनया कर रही है, हमȂ भी यह करना है - क्यȗिक अब दुिनया सोच 

रही है, डेवलÃड वÊडर् सोच रहा है िक हम आगे Îटील कर दȂ, तो या तो हम वह फुल 

गर्ीन कर दȂ, लेिकन वह फुल गर्ीन Îटील बहुत महंगा हो जाएगा। यिद यह कहȂ िक जो 

Îटील होगा, उसमȂ काबर्न कÇपोनȂट इतने परसȂट से ज्यादा नहीं होगा, यिद हम उधर 

नहीं जाएंगे, तो हमारे िलए जो डेवलÃड वÊडर् है, उसकी मािर्कट बंद हो जाएगी। 

इसीिलए हमȂ उधर जाना है और जÊदी जाना है। एक तरह से उसमȂ Îटील हो गया। 

सर, इसी तरह से हम जो िरफाइिंनग करते हȅ, उसके िलए भी हाइडर्ोजन यूज़ करते हȅ। 

वे भी हाइडर्ोजन यूज़ करते हȅ, नैचुरल गैस से बनाते हȅ, CO2 एिमट करते हȅ। यिद हम 

उसको गर्ीन हाइडर्ोजन से िरÃलेस करȂगे, तो वह मेड इन इंिडया हो गया। गर्ीन 

हाइडर्ोजन मेड इन इंिडया है। िरन्युएबल एनजीर् यहाँ, पानी हमने यहीं बनाया है और 
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नैचुरल गैस हम इÇपोटर् करते हȅ, you know that we import most of our natural 

gas. यह हो गया। वहाँ पर हमने काबर्न एबेटमȂट िकया। सीमȂट मȂ ....(Ëयवधान)… 

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... 

Ǜी राज कुमार िंसह : अच्छा मȅ दे देता हंू, मȅ बता देता हंू। फिर्टलाइजर, अमोिनया यूज़ 

करते हȅ। ....(Ëयवधान)… 

एक माननीय सदÎय : सर, आप उधर देख रहे हȅ।  

Ǜी राज कुमार िंसह : अच्छा, मȅ आपकी तरफ देख लेता हंू। ....(Ëयवधान)…हम 

फिर्टलाइजर मȂ नैचुरल गैस से बना गेर् अमोिनया यूज़ करते हȅ। हम इन सभी को गर्ीन 

हाइडर्ोजन, गर्ीन अमोिनया से िरÃलेस करȂगे। हम लैस काबर्न वÊडर् की तरफ जा रहे हȅ। 

That is our progress. हम इसमȂ उसका Ģोिवज़न कर रहे हȅ। हम उसको मȂडेट करȂगे। 

आप यह देखȂगे िक जो मȂडेिंटग का Ģोिवज़न है, हम उसको मȂडेट करȂगे। हमारे िमतर्, 

जो िमिनÎटर ऑफ पेटर्ोिलयम हȅ - आप हाइडर्ोजन बनाने के िलए इतनी नैचुरल गैस 

यूज़ करते हȅ, लेिकन अगले साल जो भी हाइडर्ोजन है, आपको उसका 5 परसȂट गर्ीन 

हाइडर्ोजन करना होगा। सर, हम इस तरह से टारगेट ले रहे हȅ। इसी तरह से जो हमारे 

िमतर्, जो िमिनÎटर ऑफ फिर्टलाइज़सर् हȅ, हम उनको कंज़Çपशन का टारगेट दȂगे। सर, 

टारगेट हम नहीं दȂगे, बिÊक इसके िलए एक बॉडी है। केिबनेट सेकेर्टरी के अंडर एक 

बॉडी रहेगी, वे िमल-बैठकर तय करȂगे िक क्  या िकतना होगा। यह हमारे एनजीर् 

टर्ांिसजन का एक अहम पहलू है। This is a major step.  It is forward looking, it is 

futuristic.  We are keeping up with the world. In fact, we are leading the 
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world. ये हमारे मेजर Ģोिवज़न्स हȅ। इनमȂ हाउिंसग, काबर्न मािर्कट और  mandating 

of non-fossil sources.  By and large, सभी लोगȗ ने,  जो भी बोले हȅ, उन सभी ने 

इसको समझा और एिĢिशएट िकया है।           (MKG/3S पर जारी) 

DPS-MKG/3S/5.20 

SHRI RAJ KUMAR SINGH (Contd.):  I thank all the Members who have 

participated.  Most of the Members have sort of appreciated what we are 

trying to do.  I think this is something which is essential for the planet. We do 

not have any alter.  There is no alter, कोई second vote नहीं है।  This is the 

only planet which we have and we have to do our best to save it.  We are 

doing our best.  But, if you ask me, whether the other developed countries 

are doing their best, I will say, 'I have questions, I have doubts'.  We hear a 

lot of talk.  But, I don’t see any concrete action.  We are taking concrete 

actions.  We shall continue to take.  And, this, Mr. Deputy Chairman is one 

more step forward towards the concrete action which our country is taking.  

Thank you, Mr. Deputy Chairman, Sir.  I would commend to the House to 

pass this Bill unanimously.            (Ends) 

___________________________________ 

Pp. 197 onwards will be issued as supplement. 
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KGG-AKG/3T/5.25 

THE ENERGY CONSERVATION (AMENDMENT) BILL, 2022 -- (CONTD.) 

MR. DEPUTY CHAIRMAN: The question is: 

"That the Energy Conservation (Amendment) Bill, 2022, as passed 
by Lok Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause 

consideration of the Bill.  In Clause 2, there are two Amendments (Nos.1 

and 2) by Dr. John Brittas.  Are you moving the Amendments?  

CLAUSE 2 - AMENDMENT OF SECTION 2 

DR. JOHN BRITTAS (Kerala): Sir, it is a very small Amendment.  Just  

include that the State Government also is involved in a larger way, if the 

Minister can appreciate that!  I am moving the Amendments. Sir, I move: 

(No.1) That at page 2, line 14, after the word "lower", the words "or 
different limits of" be inserted. 

(No.2) That at page 2, line 18, after the word "Government", the words 
"or State Government" be inserted. 

 

The question was put and the motion was negatived. 
Clause 2 was added to the Bill. 

 

MR. DEPUTY CHAIRMAN: In Clause 3, there are two Amendments (Nos.11 

and 12) by Dr. V. Sivadasan.  Are you moving the Amendments? 
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CLAUSE 3- AMENDMENT OF SECTION 4 

DR. V. SIVADASAN (Kerala): Sir, I move: 

(No.11) That at page 3, line 34, for the words "of the five States from the 
five power regions", the words "all the States of India" be 
substituted. 

(No.12) That at page 3, line 42, after the word "institutes" the words ", 
farmers" be inserted. 

 
The question was put and the motion was negatived. 

Clause 3 was added to the Bill. 
Clauses 4 to 5 were added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 6, there are three Amendments (Nos.3 

to 5) by Dr. John Brittas.  Are you moving the Amendments? 

CLAUSE 6-AMENDMENT OF SECTION 14 

DR. JOHN BRITTAS (Kerala): Yes, Sir.  This is to make the Bill inclusive.  

Sir, I move: 

(No.3) That at page 5, after line 5, the following be inserted namely:- 
 "Provided further that the State Government may exempt 

such classes of equipments, appliances, vessels or vehicles for 
such further period of time as may be notified for reasons to be 
recorded in writing;". 
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(No.4) That at page 5, line 16, after the word "scheme", the words "in 

different zones in consultation with the respective State 
Governments" be inserted. 

(No.5) That at page 5, line 20, after the word "consumers", the words 
"in different zones in consultation with the respective State 
Governments" be inserted. 

 
The question was put and the motion was negatived. 

Clause 6 was added to the Bill. 
 

MR. DEPUTY CHAIRMAN: In Clause 7, there are two Amendments (Nos.6 

and 7) by Dr. John Brittas.  Are you moving the Amendments? 

 

CLAUSE 7- AMENDMENT OF SECTION 14A 

DR. JOHN BRITTAS (Kerala): Sir, I move: 

(No.6) That at page 5, line 24, after the word "or", the words "State 
Governments or" be inserted. 

(No.7) That at page 5, line 28, the words "or carbon credit certificate" 
be deleted. 
The question was put and the motion was negatived. 

Clause 7 was added to the Bill. 
 
MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No.8) by 

Dr. John Brittas.  Are you moving the Amendment? 
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CLAUSE 8- INSERTION OF NEW SECTION 14AA 

DR. JOHN BRITTAS (Kerala): Sir, I move: 

(No.8) That at page 5, line 31, after the word "Government", the words 
"or State Government" be inserted. 
The question was put and the motion was negatived. 

Clause 8 was added to the Bill. 
Clause 9 was added to the Bill. 

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No.9) by 

Dr. John Brittas.  Are you moving the Amendment? 

CLAUSE 10- INSERTION OF NEW SECTION 15A 

DR. JOHN BRITTAS (Kerala): Sir, I move: 

(No.9) That at page 6, clause 10 be deleted. 
 

The question was put and the motion was negatived. 
Clause 10 was added to the Bill. 

Clauses 11 to 16 were added to the Bill. 
MR. DEPUTY CHAIRMAN:  In Clause 17, there is one Amendment (No. 10) 

by Dr. John Brittas. Are you moving it? 

CLAUSE 17 - AMENDMENT OF SECTION 57 

DR. JOHN BRITTAS (Kerala): Sir, I move: 

(No.10) That at page 8, lines 11 and 12, be deleted. 

The question was put and the motion was negatived. 
Clause 17 was added to the Bill. 
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Clause 18 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill.  

SHRI RAJ KUMAR SINGH: Sir, I move: 

  That the Bill be passed. 

The question was put and the motion was adopted. 

(Ends) 

MR. DEPUTY CHAIRMAN: Now, we shall take up Special Mentions. Lt. Gen. 

(Dr.) D.P. Vats, please.   

(MR. CHAIRMAN in the Chair) 
SPECIAL MENTIONS 

Demand for Setting up of Indian National Defence University in Country 

LT.GEN. (DR.) D. P. VATS (RETD.) (Haryana): Sir, I would like to apprise 

this House that this was strongly recommended by a Group of Ministers 

headed by the then Deputy Prime Minister Shri L.K. Advani on the 

recommendation of Kargil Review Committee. Further, I would like to say that 

two hundred and five acres of land has already been provided by the 

Government of Haryana to the Ministry of Defence for this purpose. Our 

country certainly needs a world-class NDU to inject some much-needed 

strategic culture in Governance and defence requirements. In view of the 

strategic  defence  importance,  I   request  the  Government  of  India,  through  
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you, to expedite the setting up of Indian National Defence University by 

bringing the Bill at the earliest paving the way for setting up this institute of 

national importance meeting the much-needed strategic defence 

requirements of the country. 

(Ends) 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself with 

the Special Mention made by the hon. Member. 

SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the Special Mention made by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

(Ends) 

 
Demand for Taking Necessary Measures to Mitigate Adverse Effects of 

Climate Change, Particularly Floods and Droughts 
 

SHRI NARESH BANSAL (Uttarakhand): India’s monsoons have always 

arrived with fury. But the scenes of death and destruction playing out in the 

country are yet another reminder of the urgency of climate change, experts 

say. A warming climate means extreme rainfall in many parts of the world, 

scientists have said. Indian floods are a series of floods that affected all 

States of India, somewhere there is flood and some parts suffer drought. 

Uttarakhand State in the Himalayan range was badly hit by heavy rainfall due 

to a cloudburst which triggered flash floods and landslides, affecting 13 

districts.  

(Contd. by SSS/3U) 

SSS-SCH/3U/5.30 

SHRI NARESH BANSAL (Contd.):  These floods washed out public 

infrastructure, blocked roads, damaged bridges, submerged houses, 
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damaged agricultural fields and stranded hundreds of people in several 

parts of the State.  In the last few months, India, a nation of 1.4 billion 

people, has experienced powerful cyclones and deadly floods in the 

Himalayas.  It has also suffered through extreme temperatures, including a 

heat wave. Scientists have warned that extreme weather is likely to become 

more common and more intense in the coming decades as sea level rises 

and the Indian Ocean becomes warmer.  In the absence of rapid, informed 

and far-reaching mitigation and adaptation measures, the effects of climate 

change are likely to pose profound challenges to sustaining the country's 

rapid economic growth.  India's agrarian economy depends heavily on 

monsoon rain.  Too little means a drought, and too much can cause 

catastrophic flooding.  Extreme rainfall washes away fertile topsoil, while 

droughts deplete ground water reserves that have been declining rapidly in 

many parts.  I urge upon the Government to take necessary steps to 

mitigate the adverse effects of climate change. 

(Ends) 

SHRI BRIJLAL (Uttar Pradesh):  Sir, I associate myself with the Special 

Mention made by the hon. Member.   
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the Special Mention made by the hon. Member.   

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the Special Mention made by the hon. Member.   

SHRI SUJEET KUMAR (Odisha):  Sir, I also associate myself with the 

Special Mention made by the hon. Member.   

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

Special Mention made by the hon. Member.   

DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the 

Special Mention made by the hon. Member.   

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member.   

DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special 

Mention made by the hon. Member.   

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member.           (Ends) 

Demand for More Inclusive Higher Judiciary 

PROF. MANOJ KUMAR JHA (Bihar):  Sir, even after seven decades of 

affirmative action, an acute lack of representation ails the apex courts in the 
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country.  Scheduled Castes, Scheduled Tribes, and OBC communities 

together constitute the largest part of India's population. However, a very 

small number of judges belonging to these communities were able to serve 

as judges of the Supreme Court and High Courts.  As the guardian of the 

Constitution and the last resort to the millions of citizens, the Supreme Court 

of India influences the lives of each and every one in the country.  Therefore, 

it is imperative that judges represent the broadest spectrum of society.  

India is a highly diverse country and its diversity should also be reflected in 

the higher judiciary.  A more inclusive judiciary is also more likely to foster 

balanced and comprehensive discussions on matters related to caste, 

gender, access and equality.  The first-hand knowledge of the issues 

pertaining to backward classes would also help in developing a more 

advanced understanding of the caste-based problems in the country.  

Previously, Parliamentary Committees and National Commission for 

Scheduled Castes have also recommended similar provisions for the 

appointment of judges in the Supreme Court and High Courts.  

Unfortunately, no progress has been made in this regard.  While caste-

based reservation exists in subordinate courts, its absence in the superior 

judiciary is unconvincing and needs to be rectified.  In this context, I request 
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the Government to take appropriate measures to improve the representation 

of the disadvantaged and marginalized communities in the higher judiciary.  

Thank you. 

(Ends) 

SHRI SANDOSH KUMAR P (Kerala): Sir, I associate myself with the Special 

Mention made by the hon. Member.   

DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the Special 

Mention made by the hon. Member.   

DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I also associate myself 

with the Special Mention made by the hon. Member.   

SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself 

with the Special Mention made by the hon. Member.   

DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the 

Special Mention made by the hon. Member.   

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member.   

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member.   
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member.   

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special 

Mention made by the hon. Member.   

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the 

Special Mention made by the hon. Member.                (Ends) 

Concern over Mismanagement of Water Supply in Country 

SHRI SANT BALBIR SINGH (Punjab):   "Sir, in the National Policy, 

drinking water supply in cities is fixed at 135 litres per capita per day, based 

on which treatment plants designs are prepared.  But in reality, this supply is 

from 250 litres to 300 litres due to which the treatment plants fail.  This is the 

case with almost all the treatment plants in the country.  Crores of rupees 

spent on treatment plants are also going in vain.  So, our demand is that 

drinking water should be available to all and the Central Government should 

fulfill its responsibility on a priority basis.  Water supply in cities at the rate of 

135 litres per capita should be strictly implemented so that treatment plants 

will not fail and untreated water being dumped into rivers will be stopped.  

                                         
 English translation of  original speech made in Punjabi. 
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The whole country is already facing drinking water crisis.  So, the wastage of 

water should be stopped." 

(Ends) 

(Followed by NBR 3W) 

NBR-BKS/3W/5.35 

SHRI SANDOSH KUMAR P (Kerala): Sir, I associate myself with the 

submission made by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the submission made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the submission made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the submission made by the hon. Member. 

DR. V. SIVADASAN (Kerala): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 
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DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the 

submission made by the hon. Member. 

(Ends) 

MR. CHAIRMAN: Shri H.D. Devegowda – Not present.  Dr. Radha Mohan 

Das Agrawal. 

Demand for Investigating High Death Rate of Tribal Children in Tribal 
Region ‘Attapadi’ in Palakkad District, Kerala 

 
Ǜी राधा मोहन दास अगर्वाल (उǄर Ģदेश) : सभापित महोदय, केरल के िजले 

पालक्काड़ मȂ एक आिदवासी बहुल Åलॉक अƺपाड़ी है। िपछले दस वषș से वहां बच्चȗ 

की मृत्यु दर केरल ही नहीं वरन देश की औसत दर से भी अिधक है। केरल बहुत कम 

मृत्यु दर के िलए राजा बिल के जमाने से पूरी दुिनया मȂ िवख्यात है। आज उसी केरल के 

आिदवासी के्षतर् मȂ न जाने िकन कारणȗ से दिसयȗ वषș से बच्चȗ की बहुत अिधक मौतȂ हो 

रही हȅ। भारत सरकार ने अपनी ओर से िवशेष Ģयास िकया और 120 करोड़ रुपये की 

िवशेष मदद की। इसे िमलाकर राज्य सरकार ने 250 करोड़ रुपये खचर् िकये। तीन 

फैिमली हैÊथ सȂटसर्, 28 सब-सȂटसर्, पांच मोबाइल यूिनट और एक सुपर-Îपेिशएिलटी 
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हॉिÎपटल होने के बावजूद मौतȗ का िसलिसला अनवरत जारी है। 30 योजनाएं चलाई 

जा रही हȅ, िफर भी 50 परसȂट औरतȂ कुपोिषत हȅ। आंगनवाड़ी नॉन-फंक्शिंनग है और 

कÇयुिनटी िकचन्स बंद पड़े हȅ। सारी Îकीमȗ का पैसा और ËयवÎथा कहां जाती है, पता 

नहीं चलता। गभर्वती मिहलाएं अƺपाड़ी से पालघाट और पालघाट से ितर्शूर के बीच 

घूमती हȅ। अƺपाड़ी के नागिरकȗ की फूड हेिबट मȂ जबरन पिरवतर्न भी इसका कारण 

बताया जाता है। इन पिरिÎथितयȗ मȂ अƺपाड़ी मȂ केन्दर् सरकार की ओर से बाल रोग 

िवशेषज्ञȗ, Îपेशल साइंिटÎट्स, फूड न्यूिटर्शिनÎट्स आिदवासी समाज के Ģणेताओं का 

एक िवशेष दल तीनȗ जनजाितयȗ की भाषा िवशेषज्ञȗ के साथ भेजा जाना आवÌयक है। 

...(Ëयवधान)... 

DR. JOHN BRITTAS: Sir, I am on a point of order. ...(Interruptions)... 

Ǜी राधा मोहन दास अगर्वाल : टीम मȂ बॉयोकेिमÎट तथा हेमेटोलॉिजÎट और उनकी 

टीम भी होनी चािहए। बच्चȗ की अत्यिधक मृत्यु का कारण पता िकया जाना बहुत 

आवÌयक है। 

DR. JOHN BRITTAS: Sir, today morning you gave a ruling that whatever 

Member says has to be substantiated. ...(Interruptions)... Now, I am asking 

the hon. Member to substantiate this. ...(Interruptions)... 

Ǜी राधा मोहन दास अगर्वाल : अन्यथा अƺपाड़ी केरल और भारत मȂ सामािजक 

ËयवÎथा पर एक ĢÌनिचÏन बना रहेगा, धन्यवाद।  

(समाÃत) 
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DR. JOHN BRITTAS: Now, I am asking the hon. Member to substantiate 

this. ...(Interruptions)... 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I associate myself with the 

submission made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the submission made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the submission made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

submission made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the 

submission made by the hon. Member. 

(Ends) 
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Demand for Increasing Allocation of Funds for MGNREGS 

DR. V. SIVADASAN (Kerala):  Sir, the Mahatma Gandhi National Rural 

Employment Guarantee Scheme is supposed to provide 100 days of 

employment to the rural poor in India.  But, the scheme is affected by 

increasing wage arrears and the workers are forced to seek work 

elsewhere.  The skyrocketing inflation along with unemployment has 

put the rural poor under extreme distress. The rural unemployment 

continues to remain high. 

 In this context, the Government should take pro-active steps to 

ensure that the allocation of MGNREGS is immediately increased so 

that 100 days of employment can be ensured. There are several 

complaints about wages not being paid on time, depriving the poor 

even of meagre income they can have.  Millions of workers have not 

been paid for months!  The situation is to be rectified urgently. 

(CONTD. BY USY/3X) 
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DR. V. SIVADASAN (Contd.):   The Government should take 

immediate steps to clear the dues and release additional resources so 

that the poor people of India can enjoy the limited legal right they are 

offered in the form of assured 100 days of employment.  The scope of 

the scheme should be widened by including more works under its 

purview so as to increase the efficiency of the scheme to create assets 

in rural areas.  

(Ends) 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself 

with the matter raised by the hon. Member. 

SHRI A.A. RAHIM (Kerala):  Sir, I also associate myself with the matter 

raised by the hon. Member.  

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with 

the matter raised by the hon. Member. 

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with 

the matter raised by the hon. Member. 



215 
Uncorrected/Not for publication - 12.12.2022 

 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with 

the matter raised by the hon. Member. 

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I also associate 

myself with the matter raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate 

myself with the matter raised by the hon. Member.                 (Ends) 

------------ 
Pp. 216 to 218 will be issued as supplement.  
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Demand for Providing Affordable Healthcare in Hospitals Getting Benefits 

From Government Under Income Tax Act 
 
SHRI SANJEEV ARORA (Punjab):  Mr. Chairman, Sir, I would like to bring 

to your attention that people are dying due to non-affordability of healthcare 

available.  In corporate hospitals and institutions, run by so-called charitable 

trusts, treatment is forbidden as far as cost is concerned.  We need to cap 

as many medical charges as possible, especially for IPD patients.  We also 

need to make sure that cost of medical facilities is near to CGHS rates, if not 

the same.  Especially, we need to make sure that institutions/ hospitals 

getting income tax exemption from Government should not make profits 

which are extortionate to even the upper middle class population, forget 

about the middle class, the lower-middle class and below them.   

 I, therefore, urge upon the Government to cap medical charges to 

make healthcare affordable to all, particularly in hospitals getting income tax 

exemption.   

(Ends) 

SHRI SUJEET KUMAR (Odisha): Sir, I associate myself with the matter 

raised by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter 

raised by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the matter 

raised by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the matter raised by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

matter raised by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the matter raised by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with the 

matter raised by the hon. Member. 

(Ends)  
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Demand for Dedicating Committee on Maternal Health Under National 

Clean Air Programme 
 
DR. AMAR PATNAIK (Odisha):  Thank you, Mr. Chairman, Sir.  I rise to 

make a statement on the demand for Committee on Maternal Health under 

the National Clean Air Programme.   

The Air Quality Life Index by the Energy Policy Institute at the 

University of Chicago states that India has contributed 44 per cent to the 

total global rise in air pollution since 2013.   

(Contd. by 3y – PK) 

PK-VNK/3Y/5.45 

DR. AMAR PATNAIK (CONTD.):  The data suggests the average Indian 

resident may lose five years of life expectancy unless WHO guidelines on air 

quality are followed.  India has a PM 2.5 concentration of 60.15 micrograms 

per cubic metre of air, over 11 times more than the WHO permissible limit.  

The public health emergency posed by air pollution is, particularly, 

distressing in terms of the deadly impact on maternal health.  The United 

Nations Inter-agency Group for Child Mortality Estimation posits that two 

million stillbirths occur globally annually.  A global study by Nature 

Communications suggests 39.7 per cent of stillbirths in low and middle 
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income countries may be caused by air pollution, specifically PM 2.5 

pollutants.   India reports an annual average of 2,17,000 stillbirths.  These 

numbers are in sharp contrast to the declining global stillbirth rate since 

2000.  The National Clean Air Programme is yet to address the impact of air 

pollution on maternal health.  Thus, in this battle against a rising public 

healthcare emergency, I urge the Government to form a dedicated 

committee under the NCAP to further investigate the links between air 

pollution, maternal health, stillbirth incidence, and child health so that time-

sensitive solutions can be designed.  Thank you so much, Sir. 

(Ends) 

DR. JOHN BRITTAS (Kerala): Sir, I associate myself with the Special 

Mention made by the hon. Member. 

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 
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DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with 

the Special Mention made by the hon. Member. 

SHRI SANDOSH KUMAR P (Kerala): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

(Ends) 

MR. CHAIRMAN:  Shrimati Priyanka Chaturvedi; not present.  Dr. Ashok 

Bajpai. 

 
Demand for Action against Miscreants Resorting to Writing of Anti-Caste 

Slogans on Walls of Jawaharlal Nehru University 
 

डा. अशोक बाजपेयी (उǄर Ģदेश) : महोदय, देश की राजधानी के एक ĢितिÍठत 

िवÌविवǏालय की दीवारȗ पर जाित िवशेष के िवरुǉ आपिǄजनक नारȗ का िलखा 

जाना सामािजक सद्भाव को िबगाड़ने का कुित्सत Ģयास लग रहा है। जो 

िवÌविवǏालय कभी अपनी शैक्षिणक एवं सोचपरक उत्कृÍटताओं के िलए जाना जाता 

था, आज वह टुकड़े-टुकड़े गȅग और अलगाववािदयȗ के समाज िवरोधी कृत्यȗ का केन्दर् 
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बनता जा रहा है। आज िवÌविवǏालय सामािजक सद्भाव िबगाड़ने के केन्दर् के रूप मȂ 

Ģयोग िकया जा रहा है। अभी िवÌविवǏालय की दीवारȗ पर जाित िवशेष के िवरुǉ 

िजस तरह के नारे िलखे गए, वे अराजक तत्वȗ की समाज िवरोधी मानिसकता को 

Ģदिर्शत करते हȅ। वैसे जेएनयू मȂ िभिǄ िचतर्ȗ एवं ऐसी कलाओं के माध्यम से अपने 

उद्गारȗ की अिभËयिक्त पहले भी होती रही है, परंतु अभी की घटना मȂ कुछ जाितयȗ 

को देश छोड़ने के नारे िलख कर वामपंथी और अलगाववादी ताकतȂ क्या संदेश देना 

चाहती हȅ? िनरंतर देश की जनता ǎारा ऐसे तत्वȗ को नकार िदए जाने के बाद भी 

हताशा मȂ इस तरह के नारे आिद िलख कर वैमनÎयता को बढ़ाने का Ģयास िकया जा 

रहा है। जेएनयू िवÌविवǏालय Ģशासन एवं भारत सरकार को इस घटना को 

गंभीरतापूवर्क लेकर ऐसे शरारती और सांĢदाियक तत्वȗ के िवरुǉ कठोर कारर्वाई 

िकए जाने की आवÌयकता है।  

 जो जाितयाँ देश की आजादी की लड़ाई मȂ अिगर्म भिूमका का िनवर्हन करती 

रहीं, देश के िनमार्ण मȂ िजनकी भागीदारी अनुकरणीय रही है, जो अपनी Ģितभा और 

मेधा से समाज को आगे बढ़ाने मȂ सिकर्य रही हȅ, उनके िवरुǉ जान-बूझ कर घृणा पैदा 

करने का उनका यह Ģयास अत्यंत िनन्दनीय है।  

अत: मȅ लोक महत्व के इस िवषय की ओर सदन का ध्यान आकिर्षत करते हुए 

सरकार से तत्काल कारर्वाई िकए जाने की माँग करता हँू। 

(समाÃत) 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself with 

the Special Mention made by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 

SHRI PABITRA MARGHERITA (Assam): Sir, I also associate myself with 

the Special Mention made by the hon. Member. 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, I also 

associate myself with the Special Mention made by the hon. Member. 

SHRI NARESH BANSAL (Uttarakhand): Sir, I also associate myself with the 

Special Mention made by the hon. Member. 

SHRI BRIJLAL (Uttar Pradesh): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

SHRI KAILASH SONI (Madhya Pradesh): Sir, I also associate myself with 

the Special Mention made by the hon. Member. 

SHRI AJAY PRATAP SINGH (Madhya Pradesh): Sir, I also associate myself 

with the Special Mention made by the hon. Member. 
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special 

Mention made by the hon. Member. 

(Ends) 

MR. CHAIRMAN: Shri Sanjay Singh; not present.   Shrimati Jebi Mather 

Hisham. 

Demand for Inclusion of Maximum Number of People Under 
National Social Assistance Programme 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I thank you for having 

given me the opportunity.  It is the duty of the nation to ensure a dignified life 

for the deprived sections like the elderly and the widows in the context of 

higher cost of living.  The Government should come forward to increase the 

central share of the pension scheme under the National Social Assistance 

Programme (NSAP). 

 It is the need of the hour to take appropriate measures to restructure 

the current criteria for social security pensions under NSAP from household 

to individual indicators, instead of restricting the assistance to the 

beneficiaries in BPL families. 

(Contd. by PB/3Z) 

 



227 
Uncorrected/Not for publication - 12.12.2022 

 
PB-RK/3Z/5.50 

SHRIMATI JEBI MATHER HISHAM (CONTD.): It is essential to simplify the 

formalities to ensure that elderly persons with minor income would not be 

forbidden from the social security pension.  

 Instead of complete exclusion, the Government must have a better 

approach focusing on maximum inclusion of widows, elderly or disabled 

persons as found eligible, regardless of their family background.  Such an 

approach could reduce dependence on their relatives.  

 India's elderly population is projected to touch 194 million in 2031 from 

that of 138 million in 2021, according to the National Statistical Office Report, 

2021.  The prevalence of non-communicable diseases such as diabetes, 

hypertension, etc., is high among the elderly, the treatment cost of which 

turns out to be higher.  The inverse relationship between poverty and higher 

out-of-pocket health expenditure should not go unattended.  

 At this juncture, I urge the Government to be kind enough to 

accommodate the maximum number of beneficiaries under NSAP. Thank 

you very much.                   (Ends) 

DR. SASMIT PATRA (Odisha): Sir, I would like to associate myself with the 

Special Mention made by the hon. Member.  
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DR. SANTANU SEN (West Bengal): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

SHRI SANDOSH KUMAR P (Kerala): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member.  

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member. 

(Ends) 
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Concern Over Jan Prasar's Withdrawal from Collaboration with AIR on 

Occasion of Public Broadcasting Day 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, on November 12, 1947, Mahatma Gandhi 

addressed the Indian refugees camping in Kurukshetra through a live broadcast 

arranged by All India Radio.  More than 50 years later, in 2001, this day was 

officially declared 'Public Service Broadcasting Day'.  

 Since then, Jan Prasar, a civil society organization, had been collaborating 

with All India Radio to commemorate this day in Gandhi's memory every year.  

However, this year, Jan Prasar withdrew from the collaboration.  The reason is, 

every year, a new school performs at the celebration.  This year, the school choir 

which was supposed to perform two songs at the broadcast was asked to drop 

one of them without the knowledge of the civil society partner.  This song was 

Gandhiji's favourite Christian hymn, 'Make me a Channel of Your Peace.'  

Additionally, the reason cited by the All India Radio for not including the hymn in 

the broadcast was that since the hymn was in English and therefore, it could not 

be sung.  It was instead replaced by the performance of the BSF Jazz band.  

 Moreover, since 2000, All India Radio has celebrated that day by organizing 

an outdoor function, replete with Gandhiji's bhajans, and with people seated on 

the ground as Gandhiji would in his mass contact                      

programme.  This   year,  however,  the   programme   was   moved   indoors   into  



230 
Uncorrected/Not for publication - 12.12.2022 

 
the AlR's newly-constructed Rang Bhawan auditorium, where the hour-long 

programme was telecast live.  

 These shocking turn of events by All India Radio go against the values 

propagated by Gandhiji; the values that must be honoured for more 

generations to come. Thank you, Sir.  

(Ends) 

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I would like to associate 

myself with the Special Mention made by the hon. Member. 

DR. SANTANU SEN (West Bengal): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

DR. V. SIVADASAN (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member. 

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member. 

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I would also like to associate 

myself with the Special Mention made by the hon. Member.  

SHRI N.R. ELANGO (Tamil Nadu): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

(Ends)  

Concern over Measles Outbreak in Maharashtra 

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Thank you so much, 

hon. Chairman, Sir, and my apologies for not being there when my name 

was announced.   
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 Sir, this subject is extremely important, 'Measles Outbreak in the State 

of Maharashtra.' It is a matter of grave concern that the measles outbreak in 

the Sate of Maharashtra has claimed the lives of as many as 15 children in a 

month.  The city of Mumbai alone has reported more than 200 cases in two 

months.  It is perturbing to note cases such as that of a child barely five 

months old succumbing to such serious health hazards due to lack of 

access to proper healthcare and vaccination facilities.  This also highlights 

the weak state of healthcare and public medical infrastructure in the country.  

 Given the highly contagious nature of the disease and lives of millions 

of children of Maharashtra at stake, it requires prompt and alarmed action 

on the part of the State Government.  Further, while the Central Government 

set a target in 2017 to vaccinate 405 million children, the targets could not be 

met due to the pandemic.  As the Government has directed significant 

resources towards vaccination of Covid-19, there have been rising concerns 

over children missing their regular vaccines.  Thus, it is necessary to ensure 

that Universal Immunization Programmes are not overturned by health 

emergencies.  In this regard, steps such as door-to-door vaccination, early 

detection and preventive measures are the need of the hour.  It is also 

necessary to ensure efficient implementation of the guidelines.  Therefore, I 
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urge the Government to understand the urgency of the issue and take steps 

towards it. Thank you, Sir.  

(Ends) 

DR. SANTANU SEN (West Bengal): Sir, I would like to associate myself 

with the Special Mention made by the hon. Member. 

DR. JOHN BRITTAS (Kerala): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member. 

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to 

associate myself with the Special Mention made by the hon. Member.  

DR. FAUZIA KHAN (Maharashtra): Sir, I would also like to associate myself 

with the Special Mention made by the hon. Member.  

DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with 

the Special Mention made by the hon. Member.  

(Ends) 

(Followed by 4a/SKC) 
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SKC-DS/4A/5.55 

MR. CHAIRMAN:  Hon. Members, the Special Mention rendered by Dr. 

John Brittas has invited a response from Shri V. Muraleedharan under Rules 

258 and 261.  Since it was not raised immediately thereafter, I will look into it. 

 The House stands adjourned to meet at 1100 hours on Tuesday, the 

13th December, 2022. 

--- 
The House then adjourned at fifty-six minutes past five of the clock till eleven 

of the clock on Tuesday, the 13th December, 2022. 
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